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 LOK  SABHA

 Monday,  June  5,  967/Jyaistha  15,
 72889  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clok.

 {Mr.  Seeaker  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS
 ‘Tension  on  Assam-Nagaland  Borders

 271,  Shri  Bibhuty  Mishra:
 Shri  KE.  N.  H
 डाल  Beni  Shankar  Sharma:
 Shri  Onkar  Lal  Berwa:

 K.  P,  Singh  Deo
 D.  N,  Deb:
 Liladhar  Kotoki:
 Yashpal  Singh
 8.  C.

 |  |  |

 be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  the

 underground  Nagas  have  fortified
 668  (ai)  LSED—I

 Fee
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 the  entire  i2-mile  long  area  from
 Bandarchalia  to  Newsonowa]  of
 Assam  and  have  deployed  armed
 Naga  hostiles  in  some  strategic
 Points;

 (9)  if  so,  the  details  thereof;  and

 (c)  the  action  taken  by  Govern-
 ment  in  this  regard?

 The  Minister  of  External  Affairs
 (Shri  M.  C.  Chagla):  (a)  and  (b).
 According  to  information  available
 to  the  Government,  gangs  of  Naga
 Underground  were  noticed  in  areas
 oppesite  to  the  Assam  State  border

 tposts  of  Newsonowal,  Kheremia,
 Panimora,  Bandarchulia,  Gahorichora,
 Garjan,  Tengajan,  and  Raidanguri,
 during  April,  ‘1967.  The  Government
 have  no  information  about  fortifica-
 tion  of  the  area  by  the  hostile  Nagas.

 (c)  Suitable  precautionary  mea-
 sures  have  been  taken  to  meet  the
 situation  in  case  the  hostile  gangs
 mdulge  jn  unlawful  activities.

 st  विभूति  लिय  :  राज्य  शास्त्र  भौर

 राजनोति  घर्म  को  याद  रखते  हुए  में  मंत्री

 जी  से  पूछना  चाहता हूं  कि  सरकार  का  30-

 अरब  रुपये  का  बजट  बनता  है--लेकिन
 नागा  लोग  क्या  कार्यवाही  कर  रहे  हैं  इस  के

 दारे  में  मंत्री  जी  ने  भी  बताथा  कि  पता
 नहीं है।  भखबारों को  देखने से  पता  श्ब्ला

 ह ैकि  नागा.  लोगों  का  सम्बन्ध  चोन  से

 है,  वे  वहां  से  ट्रेनिंग ले  कर  जामि हैं हैं  और  बोनी

 लोग  भी  नागालड  में  घूस  गये  हैं  ।  में

 जानना  चाहता हूं  कि  नागा  लोगों  की  सुरक्षा
 के  लिय  तथा  नागार्लण्ड  फर  सरकार  का

 झधिकार  रहे,  इसके  लिये  सरकार  क्या  कार्य

 वाद्दी  कर  रही  है  ?
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 सका  की,  0.  Chagla:  We  try  and
 gather  as  much  information  as  pos-
 sible,  but  the  question  has  been  ask-
 ed  about  a  specific  matter  to  which
 I  have  given  a  specific  answer.  It  is
 not  as  if  we  are  not  in  touch  with
 what  is  happening.  We  know  about
 the  Nagas  going  to  China,  being
 trained  and  coming  back,  but  as  the
 question  reJates  to  a  specific  area,  the
 answer  has  been  given  =  specifically.

 aft  विभूति  मिथ :  मेरे  सवाल  का  जवाब
 नही  भाया  i  मेरा  सवाल  इपी  से  सम्यन्ध  रखता
 है--नागा  लोग  बाहर  से  ट्रेनिंग  ले  कर  धासाम
 बाइईर  पर  झपता  घोर्चा  बना  रहे  हैं,  बोनी  लोग
 वहां  आ  चुके  हैं--यह  स्पेस्फिक  सवाल  इसो
 से  सम्बन्ध  रखता  है।  कोई  कहे  कि  कलकत्ता
 जाइये,  तः  कलकत्ता  सोधे  चला  जाय,
 या  कलकत्ता  कंसे  जायेगे  उस  का  घोड़ा  इतिहास
 बतलाना  चाहिय--भ्राखिर  यह  'राजघम
 का  मामला  है  t

 Shri  M.  C.  Chagla:  The  Assam  Gov-
 ernment  has  taken  trict  security
 measures  and  raised  village  ptotec-
 tion  parties  to  take  effective  action
 against  such  encroachments  and  to
 check  any  breach  of  law  and  order
 by  the  underground.

 Shri  Bal  Raj  Madhok:  On  a  point
 of  order.  Both  Assam  and  Nagaland
 are  States  of  the  Indian  Union,  and
 therefore  they  come  within  the  pur-
 view  of  the  Home  Ministry.  May  I
 know  in  what  capacity  the  External
 Affairs  Ministry  is  answering  this
 question,  and  whether  by  dealing  with
 it  under  the  External  Affairs  Minis-
 try  he  is  not  unnecessarily  complicat-
 ing  the  situation  in  Nagaland  and  all
 those  areas?

 Shri  M.  C.  Chagla:  I  have  answer-
 ed  this  question  several  times.  My
 hon.  friend  is  quite  right.  Nagaland
 is  a  State  of  India,  it  ia  an  internal
 matter,  which  should  be  left  to  the
 Home  Ministry,  and  the  External
 Affairs  Ministry  will  be  only  too
 happy  to  transfer  this  subject  to
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 एक  नाचनीय  सबस्थ  :  क्यों  नहीं  कर

 रहे  हैं  ?

 Sail  M.  ©.  Ohagla:  The  Nagaland
 Cabinet  has  requested  us  specifically
 to  continue  this  subject  with  the
 External  Affairs  Ministry  for  some-
 time.

 ह... . ड  Kanwar  Lal  Gupta:  What  are
 the  reasons  for  that.

 Shri  M.  C.  Chagla:  It  is  in  deference
 to  the  wishes  of  the  Nagaland  Cabi-
 net  that  this  subject  is  being  dealt
 with  by  the  External  Affairs  Minis-
 try.

 Shri  Bal  Raj  Madhok:  If  the  Gov-
 ernment  of  Kerala  were  to  make  a
 similar  request  will  you  agree  to  it?

 Mr.  Speaker:  We  are  going  away
 from  the  question.  This  question  had
 been  discussed  so  many  times  and
 this  is  not  the  first  time  that  the  E.A.
 Minister  is  dealing  with  this.  So,
 there  is  no  point  of  order...  .(Inter-
 ruptions.)  I  agree  with  you,  but
 certainly  it  is  not  a  point  of  order.

 Shri  Bibhati  Mishra:  Keeping  in
 view  the  internal  fortifications  that
 they  are  making  and  the  external
 help  they  are  getting,  how  long  are
 the  Government  going  to  continue
 these  so-called  peace  talks?

 Shri  M.  C.  Chagia:  I  have  already
 answered  that  question  and  [shall
 answer  again.  We  feel  that  some
 good  has  come  out  of  the  talks  with
 the  Naga  underground,  and  50  long  as
 we  have  that  feeling—and  we  have
 the  hop2  and  expectation  that  some
 £00d  will  emerge  out  of  these  talks—
 the  talks  should  continue.

 aft  wo  wo  feardl  :  क्या  यह  सही
 हैं  कि  फ्र  मे ंजो  यह  धता  आई है  कि
 चाइना से  बहुत से  नागा  ट्रेन्ड हो  कर  हथियार

 के  साथ  झा  गये  हैं  मौर  वे  लोग  उस  एरिया
 में  भौर  दूसरे  एरियाज  में  फोटीकिकेसन
 कर  रहे  हैं--गवा  सरकार  को  इसकी  |...
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 है?  यबिहां,  तोइस के  सम्बन्ध में  गवर्नमेंट

 क्या  स्टेप्स ले रही ले  रही  है?  यदि  नहीं, तो
 झापकी  सी  अाई०  डो०  क्या  काम  कर

 रहो  है,  क्या  यह  उस  का  फेल्वोर  नहीं  है  ?

 Shri  M.  C.  Chagia:  Yes,  Sir.  It  does
 not  strictly  arise  out  of  this  question.
 Our  information  is  that  one  or  two
 bands  did  go  to  China  and  have
 returned.  <All  precautionary  and
 security  measures  are  being  taken  to
 deal]  with  the  situation.

 Shri  KE.  P.  Singh  Deo:  May  I  know
 whether  a  Naga  youth  was  found  at
 Amguri  smuggling  arms  from  Pakis-
 tan  into  Nagaland?  Are  these  inci-
 dents  not  recurring,  because  in  the
 month  of  March  also  two  trunk-loads
 of  explosives  were  found  while  they
 Were  being  smuggled  Will  the  Minis-
 ter  say  whether  there  is  a  regular
 arms  smuggling  going  on  from  Pakis-
 tan  into  Nagaland  and,  if  so,  what
 steps  are  taken  to  prevent  it?

 Shri  M.  C.  Chagla:  We  are  aware
 of  the  fact  that  arms  have  been
 smuggled  from  Pakistan  and  that

 some  Noga  hostiles  have  been  involv-
 ed  just  as  some  Naga  hostiles  went  to
 China  and  have  returned  to  Naga-
 land  after  getting  training.  The  most
 that  I  can  say  is  that  we  are  keeping
 a  close  watch.  But  you  must  remem-
 ber  that  the  terrain  is  too  difficuit  to
 prevent  the  Naga  underground  from
 escaping  into  unfriendly  countries
 like  China  and  Pakistan  Burma  is
 giving  us  wholehearted  co-operation.
 But  if  anybody  has  any  knowledge  of
 the  terrain,  thick  jungle  and  the  long
 border,  they  would  appreciate  the
 difficulty  of  preventing  a  few  Naga
 underground  escaping  or  coming  back
 As  I  said,  we  are  keeping  a  close
 watch  and  we  take  every  precaution
 to  strengthen  our  security.

 Shri  Liladhar  Kotoki:  With  regard
 to  (०)  the  hon.  Minister  replied  that
 suitable  measures  have  been  taken  to
 prevent  the  activities  of  the  hostile
 Nagas.  In  spite  of  these  measures,
 the  depredations  of  the  hostile  Nagas
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 in  the  neighbouring  district  of  Sibea-
 gar  have  been  continued.  Therefore,
 May  I  know  whether  the  Government
 have  decided  to  take  this  matter
 very  seriously  and  devise  some  effec-
 tive  ways  of  stopping  these  activities
 of  the  hastile  Nagas?

 Shri  M.  C.  Chagia:  I  cannot  accept
 the  underlying  assumption  of  the
 question,  namely  that  the  Govern-
 ment  should  consider  this  more
 seriously.  We  look  upon  this  prob-
 lem  as  extremely  serious  and  extreme-
 ly  dangerous  to  the  security  of  the
 country.  We  are  taking  every  pos-
 sible  measure  to  counteract  these
 activities.

 Shri  N.  BR,  Laskar:  The  whole  thing
 centres  round  on  one  point  that  we
 have  to  check  the  Naga  hastiles  from
 bringing  arms  from  China  and  Pakis-
 tan.  May  ]  know  what  =  steps  the
 Government  is  taking  to  check  these
 people  from  getting  arms  from
 countries  like  China  and  Pakistan?

 Mr,  Speaker:  He  has  explained  at
 length  the  difficulty  about  the  terrain
 and  all  that.

 Sbri  N.  B.  Laskar:  What  concrete
 steps  are  they  taking  to  check  them
 from  getting  arms  from  other
 countries?

 Shri  M.  C.  Chagia:  The  positive

 countries.
 see  that  they  do  not  escape.  But
 pointed  out,  the  terrain  is  such
 sometimes  it  is  impossible  to  prevent
 50  or  60  Naga  hastiles  from  escaping.
 The  next  thing  is,  if  they  escape  and
 we  know  they  have  escaped,  we  keep
 a  watch  and  see  that  they  do
 return.  There  again,  the  terrain
 such  that  they  might  get  back.

 On Shri  Dhireswar  Kalita:
 of  order.  Sir.  The  Minister  says  that
 the  terrain  is  difficult  arfd  it  is  impoe-
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 Mr.  Speaker:  You  may  not  be  satis-
 fied  with  the  answer.  That  is  a
 different  matter.  Shri  Supakar,

 mow  how  far  the  Nagaland  Cabinet
 and  the  friendly  Nagas  there  are
 helpful  in  checking  or  preventing  the
 Naga  hostiles  from  committing  these
 depredations  almost  every  day?

 Shri  बा,  C.  Chagia:  As  far  as  we
 know,  the  friendly  Nagas  do  not
 approve  of  what  the  hostile  Nagas  are
 doing.  That  is  all  I  can  say.  As  you
 fmow,  talks  sre  going  on  between  the
 Prime  Minister  and  the  Nagas  and  it
 would  not  be  right  for  me  to  express
 an  opinion  which  might  in  any  way
 Prejudice  these  talks  or  create  diffi-
 culties.

 sh  सधु  लिमये  :  मैं  जानना  चाहता
 हूं  कि  कपा  असम  और  नागा  लेड  के  बीच  में
 सीमा को  ले  कर  कोई  झगड़ा  है  जिस  का  झसर
 यहां  शान्ति  रखने  के  काम  पर  पड़  रहा  है?

 Shri  M.  C.  Chagia:  Yes,  Sir.  There
 are  some  border  disputes.  I  am  happy
 to  say  that  recently  the  Chief  Minis-
 ters  of  Assam  and  Nagaland  met  at
 Shillong  and  decided  that  further
 meetings  at  Chief  Secretaries’  level
 should  take  place  to  remove  tension
 on  the  inter-State  border.  The  Chief
 Ministers  are  trying  to  solve  them.
 They  are  minor  problems  which  can
 be  easily  adjusted.

 की  शार्ख  फरनर्दीवा :.  नागाथों  के

 शोर  से  चीन  जाने  पौर  भाने का  काम  जो
 काफी  दिनों  से  बल  रहा  है  ,  इस  मसले  पर
 जब  नागाभों  के  प्रतिनिधि  प्रधान  मंत्री  से
 मिलने  झायें  थे  तब  क्या  उन  लोगों  से  चोत

 के  साथ  रिश्ता  रखने  के  बारे  में  कोई  सवाल

 पूछा  गया  था  ?  क्या  उन  से  कहा  गया  था
 कि  जब  तक  बात  चोत  चल  रहो  है  तव  तक

 कम  से  कम  ऐसा  नहीं  होना  चाहिये?

 1. ह  M.  C.  Chagia:  We  have  today
 in  force  the  suspension  of  operations
 agreement  to  which  the  friendly  Nagas  face  of  thet,  may  I  know  whether
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 more  friendly  and  agree  to  remain
 within  the  Indian  Union.

 eh  जा  फरनेग्डीज  मुझे  एक

 खलासा  चाहिय  प्रधान  मंत्री  झौर
 नांगाशों  के  बोच  जो  बात  जीत  चल  रही  है
 उन  में  जो  नागा हैं  वह  फ्रेन्डोली  नागा  हैं  या

 होस्टाइल  नागा  हैं  ?

 ब्रयान  शंत्री  तथा  पह्रणुशक्षित  मंत्री
 (शीमती  इंगिरा  गांधी  )  :  मुझे  लगता  है  कि  वह

 फ्रेन्डली  होस्टाइल  नागा  हैं  ।  माननीय
 सदस्य  ने  पहलों  प्रश्न  यह  पूछा  था  कि  उन
 लोगों  से  चीन के  बारे  में  कुछ  कहा  गया  है
 या  नहीं।  हम  ने  उन  से  कहा  है  1

 and  systematically  violated  the
 called  conse-fre  agreement.  In
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 Government  have  brought  this  fact
 to  the  notice  of  the  underground
 Naga  leaders  with  whom  they  are
 having  confabulations  at  present  and
 who  are  sending  their  delegates  to
 London  to  meet  Mr.  Phizo,  that  this
 sort  of  violation  of  the  so-called  cease-
 fire  agreement  would  not  help  the
 peaceful  solution  of  the  Nagaland
 problem  and  they  must  stop  it?

 Shri  M.  0.  Chagia:  Yes,  Sir.  I  must
 eonfess  my  regret  that  there  has
 been  violation  of  the  suspension  of
 the  operation  agreement.  I  would
 not  call  it  ‘cease-fire’  because  we  are
 not  dealing  with  a  foreign  country.
 The  proper  expression  is  suspension
 of  operation.  As  the  Prime  Minister
 has  pointed  out,  during  her  talks  with
 the  Nagas,  all  this  has  been  pointed
 out,  that  really  if  any  progress  is  to
 be  made,  the  terme  of  the
 of  operation  agreement  should  be
 strictly  adhered  io,  but  when  the
 hostile  Nagas  are  not  entirely  under
 the  control  of  the  friendly  Nagas.  ..-

 Shri  Hem  Barua:  Lf  they  are  not
 entirely  under  the  control  of  the
 present  leadership,  I  would  like  to
 know,  with  whom  the  Prime  Minister
 is  having  confabulations,  and  what  is
 the  purpose  in  having  confabula-
 tions  or  discussions  with  these  Naga
 hostiles  who  cannot  control  their
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 Shri  _ हिप्ाल्शातीएडाक लि  Dwivedy:  It  is
 clear  now  that  the  Nagas  who  are
 negotiating  with  the  Government
 have  got  no  control  over  the  hostile
 activities  carried  on  by  some  Nagas
 er  the  violations  that  are  taking
 place.  May  I  know  whether  the
 friendly  Nagas  who  are  carrying  on
 negotiations  are  prepared  to  do  with
 the  representatives  of  the  Govern-
 ment  of  India,  to  find  them,  locate
 them  and  expose  them  to  the  public
 that  these  are  the  persons  who  are
 responsible  for  the  violation  of  the
 cease-fire  in  Nagaland?

 Shri  M.  C.  Chagla:  That  is  a  sug-
 gestion  for  action.  I  am  sure  the
 Prime  Minister  will  bear  this  in  mind
 in  the  next  round  of  talks.

 Shri  Hem  Raruaa:  The  Naga  under-
 ground  leaders  have  not  condemned
 this.

 Shri  Surendranath  Dwivedy:  Sir,  }
 did  not  hear  what  the  Minister  said

 Shri  जा,  C.  Chagla:  I  said  this  is  a
 suggestion  for  action,  I  am
 Prime  Minister  will  bear  this  in  mind
 in  the  next  round  of  talks  with  the
 friendly  Nagas,  as  to  what

 hostile  Nagas,  of  going  to  China
 Pakistan  to  get  arms.
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 method  of  solving  the  Naga  problem
 as  the  Mizo  problem  was  solved,

 ‘@bri  M.  C.  Chagla:  I  do  not  accept,
 with  great  respect  to  my  hon.  friend,
 the  suggestion  that  the  discussions
 that  are  being  carried  on  by  friendly
 Nagas  is  8  cover  for  raising  an  army
 or  for  improving  the  strength  of  the
 hostile  Nagas  (An  Hon.  Member:
 Question?)  It  is  not  fair  to  make
 the  suggestion  as  far  as  the  friendly
 Nagas  are  concerned.  It  is  not  as  8
 eover  they  are  doing  it;  they  are
 genuinely  anxious  to  try  and  see  ifa
 settlement  can  be  afrived  at  as  much
 as  we  are  genuinely  anxious  to  see  that
 a  settlement  is  arrived  at.  With  re-
 gard  to  the  question  of  Burma,  my
 hon.  friend  does  not  know  that  Burma
 has  the  same  problem  that  we  have.
 They  have  also  failed  to  check  some
 of  the  membersof  therebels  irying
 from  crossing  over  to  the  other  coun-
 tries.  As  I  said,  Burma  is  giving  us
 full  co-operation  as  far  as  the  escape
 of  hostile  Nagas  is  concerned.  What-
 ever  help  they  can  give,  the  Burmese
 Government  have  been  giving  us  and
 we  ought  to  be  thankful  to  the  Bur-
 mese  Government  for  that.

 With  regard  to  the  third  part  of
 his  question  as  to  what  can  be  an
 alternative  to  the  talks,  as  I  have
 said  over  and  over  again,  we  must
 pursue  with  these  talks  with  the

 hope  that  some  result  will  ultimately
 come  about.

 Shri  Ranjit  Singh:  Sir,  the  third
 part  of  my  question  has  not  been
 answered.

 Mr.  Speaker:  ‘There  are  some  more
 nameg  on  the  list.  (Interruption).

 Shri  Swell:  sur,  the  Minister  in  his
 reply  said  that  some  members  of  the
 Naga  underground  were  sighted  in
 this  part  of  Nagaland  bordering
 Assam.  For  the  matter  of  that,  Naga
 underground  members  are  sight-

 Kohima,  in
 from  Eohima,  having  2  camp  there.
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 this  report  from  the  Nagaland  State

 been  illegally  falling  trees
 forest;  and,  (c)  whether  it  is  a  fact
 that  the  Nagaland  Government  =  in
 order  to  stop  this  illegal  extraction  of
 timber  from  their  forest  had  set  up
 a  check-post  at  Namsa  in  Tuensang
 District  of  Nagaland  and  nowhere
 else  and  whether  this  Government
 has  enquired  into  this  matter  that  all
 this  hullabaloo,  this  kind  of  crying
 wolf  about  of  the  Nagas  concentra-
 ting  on  Assam  border,  is  nothing  but
 a  political  stunt  of  the  Assam  State
 Government?

 given  the  answer.
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 aveid  giving  answers  to  my  specific
 questions.  I  raised  specific  questions
 and  he  has  evaded  all  of  them.

 Mr,  Speaker:  All  these  point  can  be
 raised  only  in  a  discussion.

 Shri  Swell:  I  am  entitled  to  ans-
 ‘wers  to  the  questions  [  have  raised,
 not  to  something  else.  This  is  not  the
 ‘way  how  we  are  going  to  function  in
 this  House.  I  ask  something  and  he
 ®oes  on  saying  something  else.

 Shrimatl  Jyotsena  Chanda:  May  I
 know  whether  the  Government  has
 given  any  thoughtful  consideration  to
 rehabilitate  people  on  the  border  of
 Wagaland  and  Assam  and,  if  not,  whe-
 ther  they  will  consider  jt  for  the  sake
 of  security?

 Shri  M.  C.  Chagia:  It  is  a  sugges-
 tion  for  action.  4  will,  certainly,  bear
 in  mind  what  the  hon.  lady  Member
 has  suggested.

 Shrimati  Sharda  Mukerjee:  May  I
 know  from  the  Government  whether
 they  have  evolved  a  ‘better  method  of
 getting  intelligence  reports  from
 Nagaland.  It  seems  that  the  Home
 Ministry,  the  Defence  Ministry  and
 the  External  Affairs  Ministry  are  all
 involved  in  it.  I  do  not  know  how
 the  coordination  takes  place.  Secondly,
 I  would  like  to  know  whether  the
 Government  has  decided  on  a  policy
 to  woo  the  hostile  Nagas  or  to  take
 action  in  accordance  with  the  law  of
 the  land.

 Shri  M.  C.  Chagla:  We  are  cons-
 tantly,  if  not,  daily,  getting  intelligence
 reports  which  are  being  studied  by
 the  External  Affairs  Ministry,  the
 Home  Ministry  and  the  Defence  Minis-
 try.  We  try  to  coordinate  these
 reports  and  see  what  can  be  done
 about  it.  With  regard  to  the  second
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 Shri  MC.  Chagia:  We  are  taking
 all  action  we  can  against  them  in
 preventing  them  from  leaving  India,
 in  preventing  them  from  importing
 arms,  etc.  How  We  can  do  that  is
 a  matter  mostly  for  defence  and  se-
 curity.  We  are  taking  such  ation.

 Shri  Ranga:  May  ६  take  it  that  it  is
 not  taken  to  be  a  violation  of  the
 agreement  that  we  have  reached  bet-
 ween  the  two  sections,  ourselves  and
 the  so-called  friendly  Nagas,  if  our
 security  forces  there  are  permitted,
 also  authorised  by  the  Government,
 to  deal  with  such  of  them,  the  small
 minority,  who  do  not  agree  with  the
 so-called  friendly  Nagas  and  who
 all  this  mischief?

 do

 Shri  M.  C.  Chagla:  I  should  not
 think  it  will  be  a  violat  of  the jon

 will  not  import  arms  from  any  coun-
 try  and  that  they  will  maintain  peace
 and,  therefore,  there  would  be  no-
 thing  wrong  if  we  take  action  .  -  +

 Shri  Ranga:  Are  we  taking  action?

 Shri  M.  com  Chagla:  We  are  taking
 acticn,

 Mr,  Speaker:  Next  Question.
 Shri  Hem  Barua:  They  are  not

 taking  action.
 Mr.  Speaker:  That  is  a  matter  of

 opinion.  Next  Question.  a

 Kenya  Immigration  Law
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 +  (9)  the  steps  taken  by  Government

 Singh):  (a)  The  proposed  new  immi-
 gtation  law  for  Kenya  has  not  yet  been
 passed,  but  it  is  expected  that  neces-
 sary  legislation  will  soon  be  introduced
 in  the  Kenya  National  Assembly.

 The  proposed  legislation  will  not
 affect  citizens  of  Kenya  whatever  their
 ethnic  origin.  Under  the  new  law  such
 non-citizens  whose  continued  residence
 in  the  country  can  be  considered  as
 being  of  benefit  to  Kenya  will  be  per-
 mitted  to  remain.

 (b)  The  majority  of  persons  of  In-
 dian  origin  in  Kenya  are  citizens  of
 U.K,  and  colonies.  The  Government  of
 India’s  representatives  in  Kenya  (and
 elsewhere  in  East  Africa)  however
 have  invariably  provided  to  all  persons
 of  India  origin  assistance  ang  guidance
 to  the  extent  possible,  in  the  context
 of  their  interests  in  Kenya  (and  else-
 where  in  East  Afria}).  There  is,  more-
 over,  no  bar  against  entry  into  India
 of  any  person  of  Indian  origin  (includ-
 ing  those  holding  British  passports)
 who  wishes  to  come  to  this  country  of
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 and  we  cannot  interfere  in  their  inter-
 nal  working.  If  they  want  to  bring
 out  a  Bill  of  this  nature,  we  can  hardly

 =
 anything  to  them  by  way  of  pro-

 tes

 Shy]  Sradbaker  Supakar:  I  was  ask-
 ing  about  any  ation  on  the  diplomatic
 level,  I  do  not  say  that  the  Govern-
 ment  of  India  should  force  them  either
 to  legislate  or  not  to  legislate.  I  want
 to  ask  particularly  whether  any  action
 On  the  diplomatic  level  jg  Deing  taken
 to  see  that  the  interests  of  the  per-
 songs  of  Indian  origin  are  really  safe-
 guarded.  That  is  the  pointed  question.

 Shri  Surendrg  Pal  Singh:  Our  views
 on  this  question  have  been  conveyed
 to  the  Government  of  Kenya  a  num-
 ber  of  times  and  do  not  think  that
 there  is  any  need  for  any  diplomatic
 action  or  any  approach  at  this  junc-
 ture.

 Mr.  Speaker:  You  have  coaveyed
 through  diplomatic  channels?

 छिफही  surendra  Pal  Singh:  Naturally.

 Shri  N.  R.  Laskar:  Most  of  the  Indi-
 ang  até  British  passport  holders  and  I
 like  to  know,  whether  it  iz  a  fact  that
 the  British  Government  are  not  taking
 active  interest  as  far  as  these  people
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 @hri  Gurendra  Pal  Singh:  It  is  an
 tirely  g  matter  between  the  U.K.  Gov-
 ernment  and  the  Kenya  Government.
 I  do  not  know  where  we  come  into  it.

 Shri  P.  K  Deo:  The  immigration
 law  which  ig  about  to  be  passed  in
 Kenya  has  created  a  good  deal  of
 Panic  and  8  lot  of  Indians  are  being
 repatriated  to  this  couniry.  May  I
 know  if  the  Government  will  give  an
 assurance  to  these  repatriated  Indian
 citizens  that  they  will  be  rehabilitated
 in  this  country  if  they  come  back.

 Shri  Surendra  Pal  Singh:  May  I  in-
 form  the  hon.  Member  that  the  idea  at
 the  back  of  this  Bill  is  not  to  expel Or  to  deport  all  people  of  Asian  origin
 from  Kenya.  This  Bill  is  being  brought
 forward  merely  to  regularise  the  stay
 of  foreigners  in  ‘hat  country  accord.
 ing  to  certain  categroies  and  we  hope
 that  a  large  number  of  such  people
 there  will  be  absorbed,  and  will  be  al-
 lowed  to  stay  there  to  carry  on  their
 normal  trade.

 Shri  P.  K.  Deo:  Indians  are  being
 sqeezed  out  from  every  country,  We
 want  4n  assurance  from  the  Govern-
 ment  that  they  would  be  properly  re-
 habiliteted.

 Shri  gurendra  Pal  Singh:  May  I
 repeat  that  this  Bill  is  not  uf  a  discri-

 character  or  of  a  racia]  cha-
 racter.  This  applies  to  all  foreigners
 in  Kenya  irrespective  of  the  fact  whe-
 ther  they  are  Indians  or  African  na-
 tionalg  or  Britishers  or  anybody.

 Mr,  Speaker:  His  point  is  whether
 any  steps  are  being  taken  70  yehabili-
 tate  them  in  India.

 Shrt  Surendra  Pal  Singh:  Yes,  Sir.
 Our  policy  js  that  we  are  keeping  our
 doors  open  completely  for  these  people,
 if  they  have  to  leave  Kenya.  (Inter-
 ruption:).

 the  word  ‘rehabilitation’.  What  is  it
 that  you  are  trying  to  do  to  help  those

 a  Qapele.do  establish  themeelves  here?
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 Shri  Surendra  pal  Singh:  They  are
 allowed  to  come.  We  do  not  place  any
 bar  on  their  coming  to  this  country,
 they  are  quite  welcome,  But  we  do  not
 accept  them  if  they  are  deported  from
 that  country.  (Interruptions),

 Shri  Ranga:  The  Cabinet  Minister
 concerned  will  try  to  answer  this  ques-
 ion,  Sir.  By  rehabilitation  we
 mean...

 Shri  Surendra  pal  Stagh:  Nobody
 has  50  far  come  here  and  asked  for
 rehabilitation  help.  Our  policy  at  the
 moment  is  that  we  do  not  give  any
 rehabilitation  grant  or  financial  nelp.

 Shri  Piloo  Mody:  Why  don’t  you
 say  50?  Why  are  you  ashained  of  say-
 ing  it?

 Shrj  Ranga:  For  these  unfortunate
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 here  in  some  employment  or  industry? That  is  what  we  mean  by  rehabilita-
 tion,

 Shri  Surendra  Pal  Singh:  Actually
 the  question  hag  not  arisen  yet  because
 nobody  has  come  from  there  and  ask-
 ed  for  help.  <As  I  have  said  earlier
 on,  if  any  of  those  people  are  expelled’
 from  there  or  they  have  to  leave  be-



 (a)  whether  it  ig  a  fect  that  both
 U.S.A.  त  U.SS.R  have  suggested
 stationing  of  the  missiles  of  both  coun-
 ‘tries,  with  nuclear  wat-heads,  on  the
 Indian  territory  to  make  the  guarantee
 against  nuclear  attack  or  threat  of  it
 “eredible";  and

 (b)  whether  Shri  L.  K.  Jha,  Secre-
 ‘tary  to  the  Prime  Minister  was  autho-
 vised  by  Government  to  indioste
 India’s  tentative  acceptance  of  the
 suggestion?

 ‘The  Minister  of  External  Aaire
 (Shri  M.  c  Chagia):  (a)  and  (b).  No,
 Sir,

 sh  सथु  लिमये:  में  यह  जानना  चाहता
 हैं  कि  क्या  सरकार  के  विभिन्न  प्रवकतापों
 ने  बार-बार यह  नहीं कहा  है  कि  चोत  से  जो
 आणविक  हमले  का  खतरा  है,  उस  मल

 -से  जब  तक  संरक्षण  नहों  मिलता है  या  कोई
 धाचविक  छत्र  या  गारण्टों  नहीं  मिलती

 a  तब  तक  हम  ह्राणशविक  हथियारों के  प्रसार
 को  रोकने  सम्बन्धी  सन्धि  पर  हस्ताक्षर

 नहीं  करेंगे  1  मैं  मंत्री महोदय से  यह  जानना

 चाहता  हूं  कि  ग्राणविक  wa  या  गारण्टी  से

 उन  का  क्या  मतलब  है

 Shri  a  we  Chagia:  I  think  I  have
 more stated  on  the  floor  of  this  House

 than  once  that  the  question  of  security

 der  the  treaty  acceptable.

 की  ह 2  खिकये  :  मेरे  प्रभत  का  जवाब
 नहीं  आया  है।  मैंने  यह  पूछाहैकि  सरकार
 को  शोर  से  बार  वार  जो  धाणविक  छत्रे-
 न्यूकिियर  प्रम्बरेला-  या  गारण्टी  को  बात
 को  जातो  है.  उस  से  सरकार  का  क्या  मतलब
 है  1

 Shri  M.  0.  Chagla:  There  has  been  no
 talk  of  any  nuclear  umbrella.

 it  मथु  लिसये  :  शास्त्रों  जी  ने  कहा
 थाधोर  मंत्रों  महोदय  कहते  हैं  कि  कोई
 बाल  नहीं  हुई  है
 Shri  M.  C.  Chagla:  My  own  impres-

 sion  ig  that  Shastriji  did  not  say  that
 he  had  ever  discussed  the  question  of

 a  nuclear  umbrella.  It  was  put  out  ja
 the  British  press...  My  impression  is,
 and  I  speak  subject  io  correct  on...

 Shri  Nath  Pai:  We  can  help  the  hon.
 Minister.  Shastriji  used  the  word
 ‘shield’  and  not  ‘umbrella’.

 Shri  mM.  0.  Chagia:  I  am  talking  of
 the  nuclear  umbrella.

 wt  मधु  लिचये  :  यह  तो  शब्दों का  छल
 |  t

 मंत्री  महोदय  ने  भी  “सिक््युरिटी”
 की  चर्चा को  है।  क्या वह  इस  सदन  को
 बताएंगे  कि  “सिक्यूरिटी

 '  से  उन  का  क्या
 मततव है  ?  कह  प्राणविफ  हमसे  ते  किस
 किस्म का  बचाव  करता  चाहते हैं  शौर उस उस
 के  लिए यह  क्या  इन्तजाम कर  रहे  हैं  ?

 Shri  M.  0.  Chagia:  We  ere  consider-
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 against  the  possibility  of  Chinese  nu-
 clear  attack  or  even  Chinese  nuclear
 blackmail;  that  is  a  matter  of  vital  na-
 tional  jmportance.

 शी  मु  लिसये  :  करवया  रहे  हैं  ?
 मंत्री  महोदय  तो  साधारण  बातें  कह  रहे  हैं  1
 जानों का  जवाब  धझाना  चाहिये।  वह  तो
 साधारण  बातें  कहते  रहते  हैं  कि  हम  सोच

 रहे  हैं,  हम  विचार  कर  रहे हैं,  हम  गौर  कर  रहे
 हैं.  गम्भोरता  के  साथ  गोरकर  रह  हैं।  तो
 आखिर उस का 34  हा  नतोजा  कया  है  !  या
 सरकार  फिर  देश  को  विदेशों  ताकतों  पर
 निर्भर  बनाना  चाहती है  ?

 अध्यक्ष  अहीवय  :  श्री  बनर्जी।

 Shri  s.  MM  Banerjee:  The  hon.  Mi-
 nister  has  just  referred  to  the  agree~
 ment  or  the  treaty.  May  I  know  whe-
 ther  before  the  treaty  is  signed,  it  is
 likely  to  be  discussed  in  this  House  and
 the  opinion  of  this  House  obtained?

 Shri  M.  C,  Chagla:  The  question  of
 this  agreement  has  been  discussed  in
 this  House  and  in  the  other  on  more
 than  two  or  three  occasions  and  =  the
 Government  of  India  have  given  cef-
 lain  assurances  as  to  what  the  treaty
 shoulg  contain  before  we  will  consider
 signing  it.  We  have  also  said  that
 we  will  not  take  any  decision  unless
 we  see  the  form  and  shape  in  which
 this  treaty  ultimately  emerges.  Today
 it  is  at  |  very  preliminary  stage.  Our
 representative  in  Geneva  bas  made  4
 statement  setting  out  India’s  case.  But
 beyond  that,  the  discussion  of  the  draft
 treaty  has  not  progressed.

 सी  and  करनेस्कीसा  :  चीन की  धोर

 के  प्रथी  -  पस  से  ~  बम  के  विस्फोट  का  काम
 हुआ  है,  ध्रणी  धरभी  ऐसी  खबरें  भी  पाई  हैं  कि
 स्टर  बैलिस्टिफ  मिसाइल

 के  टेस्ट  करने  के  काम  में  भी  i  भोग ले  हुए
 हैं।  भेरे  इस  सिखसिले  में  दो  प्रश्न  &(s)

 ue  rs  की  और  के  धनु  कम  के  टेस्ट  करने
 को  काम  -  आईन  सी  ०  tte  re  के  ेस्ट

 करने  का  काम  चासू है,  क्या  इस  पर  संयुक्त
 शाष्ठ्ू  संघ  या  अन्तर्राष्ट्रीय  क्षेत्र  में  कहीं
 भी  श्रावाज  उठाने  का  काम  हिन्दुस्तान  की
 सरकार  ने  किया है?  (छ)  यह  जो  चीन
 को  णु  शक्ति बढ़  रही है,  इस  की  मद्देनजर
 रख  कर  क्या  हित्दुत्तान  की  सरकार  ने

 भ्रणु बम  बनाने के  बारे में  अपनी  नीति  में
 कोई  परिवर्तन  किया  है  ?

 Shri  M  C.  Chagla:  I  have  read  the
 Teports  in  the  papers  that  very  likely
 China  might  be  able  to  make  use  of
 or  launch  an  ICBM.  That  incresses
 the  threat  that  we  have  from  China.
 I  fully  realise  the  grave  situation.

 As  far  as  the  question  of  telling  other
 friendly  countries  of  the  situation  in
 which  we  are  placed  is  concerned,  we
 are  constantly  pointing  out  that  the  ex-
 plosion  by  the  Chinese  of  a  nuclear
 bomb  poses  a  very  grave  and  very  3€-
 rious  threat  to  India.  As  regards  Gov-
 ernment’s  policy,  it  has  been  enunclat-
 ed  very  often  by  the  Prime  Minister
 in  this  House  and  elsewhere  that  at
 present  we  have  no  intention  of  ex-
 ploiding  an  atomic  bomb.

 at  सिद्धेदचर  प्रशाद  :  गया  यह  सच  है

 कि  प््च  शक्ति के  प्रसार को  रोकने के  लिये
 जो  मसौदा  तेयार  किया  गया  है,  उसमें  एक

 धारा यह  है  कि  967  के  पहले  जिन  देशों
 ने  ऋणुशक्ति  विस्फोट  किया  है,  उन  पर  बह
 घारो  लागू  नहीं  होगी  ।  क्या  इस  प्रकार

 के  देश यह  चाहते हैं  कि  भारत  अणु-शक्ति
 प्रदेश  न  बने  तथा  क्या  जन  तक  यह  धारा

 उस  में  रहेगी,  तब  तक  भारत  सरकार  बस  पर
 हस्तालर  नहीं  करेगी

 ?

 any  nation  which  has  exploided  a  nu-
 before  the  ist
 lear  power,  The  result  is

 thet  if  the  draft  goes  through  In
 form,  it  would  mean  that  China
 be  a  nuclear  nation  and  we,  whe



 थी  प्रकाशवीर  शास्त्री:  पीछे  समाचार
 प्त  में  कुछ  तेसे  समाचार  प्रकाशित  हुए  थ॑
 fe  तिम्जत  में  चीन  ने  कुछ  इस  प्रकार  के
 प्रक्षेपणास्त्र  के  ्  बनाये  हैं  कि  जहां  से  बैठ
 कर  वह  भारतीद  सीमा  में  लगे  हुए  suv
 मील  दूर  के  नगरों  पर  आक्रमण  कर  मकता
 है  |  यदि  हस  में  कुछ  भी  सत्यकांश  है  जोकि
 आारत  सरकार  ने  झपनी  जानकारों  के  ाघाग
 पर  प्राप्त  की  होगी,  तो  क्या  उससे  बचाब
 के  लिये  भारत  सरकार  ने  किसी  तरह  का
 कोई  प्रबन्ध  किया  है,  जिससे  भारतीय  जन-
 मानस  पर  जो  प्रभाव इस  समाचार  का  पढ़ा
 है,  उसका  स्पष्ट  शौर  मजबूत  भाषा  में  किसी
 प्रकार  निराकरण  किया  जा  सके  |

 Shri  M  0.  Chagia:  Apart  from  what
 appeared  in  the  newspapers  which
 I  have  read  and  bon.  Members  have
 read,  we  have  no  official  information

 China,  which  would  indeed  be  a  very
 serious  threat  to  us.

 Ag  regards  my  hon.  friend's  question
 as  to  what  we  are  doing  to
 fear  roused  in  the  minds  of  our  peo-
 ple,  I  ful]  understand  the  apprehension

 countries  from  a  quiring  nuclear  wea-
 pons,  but  also  by  compelling  and  ob-
 liging  the  nuclear  Powerg  to  freeze
 their  if  not  to  reduce  their
 stockpile.  In  that  sense,  it  is  bound
 up  with  security.  This  is  the  purpose
 of  this  treaty  which  is  being  discuss-
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 the  Minister,  and  the  question  speci-
 fically  of  the  treaty  was  discussed,  not
 the  question  of  security.

 point.
 ecious  of  the  squabbles  and  confusion
 in  the  ranks  of  the  opposition  that  he
 thinks  that  that  is  the  position  here.
 As  far  as  we  are  concerned,  there  is
 no  question  @f  any  squabble  or  confu-
 sion  of

 Shri  Nath  Pai:  Is  that  an  explana-
 tion  or  just  a  counter-attack?

 at  मु  लिमये  :  आप  लोगों  में
 एक  दल  होते  हुए  भो  इतने  मतभेद  हैं.  कि

 एक  दूसरे  को  कलल  करने  पर  आमादा  हो  जाते

 हैं  a  कत्ल  के  बारे  में आरप  किया  गण  हैं,
 उप  का  धन तक  उत्तर  नहीं  ह] 616  ब

 Shri  Nath  Pai:  I  appreciate  the  rare
 repartee  from  the  Prime  Minister.
 but  may  I  request  her  to  shed  some
 light  on  my  question?

 had  answered  it.
 part  that  I  have  not  answered,
 ghall  be  glad  to  answer.
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 Could  not  one  have  done  in

 in
 our  face.  What  did  they  achieve?  He
 did  not  reply  to  that.  I  accept  the
 contention  of  the  Prime  Minister  that
 there  were  no  squabbles,  no  jealousies,
 ‘but  let  him  answer  my  question.

 Shrimati  TarkeshWoari  Sinha:  Is  it
 a  fact  that  during  the  visit  of
 of  the  nominees  of  the  Government
 of  India,  Mr.  L,  K.  Jha,  the  Soviet
 Government  and  the  United  States  of
 America  had  indicated  that  they  are
 also  likely  to  revise  this  non-prolife-
 ration  treaty  in  its  present  form?  Has
 any  indication  been  given  about  tha’
 and  is  that  the  reason  why  the  talk
 about  the  stand  of  India  on  the  non-
 proliferation  treaty  is  being  continu-
 ed?

 of  the  non-proliferation  treaty.
 function  was  specifically  to  ascertain
 from  these  countries  what  security
 would  f  nonaligned,  non-nuclear
 country  have  if  there  was  a  nuclear
 attack.  ‘That  was  his  specific  fumc-
 tion  which  he  undertook  to  do  in  the
 talks  that  he  had  with  various  peo-
 ple  in  various  countries,

 U.  8.  Fighter  Planes  secured  by
 Pakistan

 +
 9274,  Shri  Indrajit  Gupta:

 Shrimati  Tarkeshwarj  Sinke:

 Wil]  the  Minister  of  External  Affairs
 be  pleased  to  state:

 and  2  es
 (०)  if  a0,  the  U.S.  Government's  tani

 action  to  India’s  protest?
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 The  Minister  of  External  AMairs
 The  Gov-

 recently  published  in  all  the  news-
 papers  that  a  squadron  of  star  fighter
 F-04  planes  had  been  received

 by  Pakistan  through  a  third  party,
 that  is  to  say,  Iran  or  Saudi  Arabia?

 Shri  Me  C.  Chagia:  My  attention
 Was  very  much  drawn  to  it  and  we

 |  i

 in
 kistan  when  they  celebrated  the  na-
 tional  day.

 any  hostility,  under  the  same  agree-
 ment,  those  plans  which  go  to  Pakis-
 tan  to  participate  in  the  national  day
 celebrations  will  not  go  over  to

 JUNE  5,  907

 As  regards  the  second  part,  I  have

 Shri  M.  C.  Chagla:  I
 what  representations  we  can  make  to
 the  United  State  when  the  planes
 have  gone  back.  They  are  not  in
 Pakistan  now,  We  would  certainly
 have  taken  up  this  matter  with
 Pakistan  if  fran  had  sold  these  planes
 to  Pakistan.

 थी  मधु  लिमये:  शायद  वह  पाकिस्तान
 को  बेचा  गया  हो  घोर  नाम  सठदी  अरब  का
 हो  i  मह  हां  सकता है  ।  इस  की  जांच
 को  जाये।

 की  माल  पाई  :  क्या  पता  बेनामी
 कारंवाई  हो  गई  हो  ।  जरा  इस  की  जांच
 की  जाये ।

 Shrimayy  Tarkeshwar,  Sinha:  May  I
 know  whether  the  Government  have
 seen  reports  in  the  Indian  and  foreign
 Press  about  another  military  pact  bet-
 ween  Pakistan  and  Iran  and  that  accor-
 ding  to  that  pact  these  planes  had  been
 coming  to  Pakistan?  How  many  of
 them  have  gone?  I  do  not  think  the
 Government  of  India  has  any  infor-
 mation  about  that  definitely.  But  hag
 not  the  Government  of  India  so  far

 ance  between
 joining  in  any  military  confrontation
 against  India  if  occasion  arises?

 Shri  M.  C.  |...  Madem  knows
 that  Iran  and  Pakistan  are  members
 of  CENTO.
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 Shrimati  Tarkeshwari  Siaka:  Do
 they  have  or  not?  You  said  ‘may’.

 Shri  M.  a  Chagia:  We  have  no  off!-
 cial  information.  It  may  be  a  secret

 tions  to  Iran  and  to  West  Germany
 and  w@  havé  Oeen  sapited  Bow  an.
 that  is  also  our  information,  that  per-
 haps  barring  a  few,  all  those  which
 Were  sent  from  Iran  to  Pakistan  have
 been  returned.

 Shri  Nath  Pal:  How  many  ar:  those
 few?

 force  planes  supplied  by  USA  for  Pa-
 kistan  under  the  plea  of  servicing  and
 petty  repairs?  Secondly,  what  steps
 have  the  Government  of  India  taken
 to  persuade  them  from  not  doing  so
 and  with  what  results?

 Shri  M.  C.  Chagla:  So  ‘ar  as  we
 know,  no  planes  sold  by  the  United
 States  to  a  NATO  country  have  been
 sold  to  Iren,  Pakistan  of  course  has
 been  going  shopping  all  over  Europe
 to  get  as  much  arms  as  it  can.  It
 hag  acquired  large  numbers—heavy
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 steps  did  he  take  to  persuade  them  not
 to  do  sof

 Mr,  Speaker:  Order,  order,  Shri  P.
 Venkatasubbaiah:

 Shri  P.  Venkstasnbbainh;  Apart
 from  Iran,  Saudi  Arabia  is  another
 country  which  has  been  vociferous  in
 championing  the  cause  of  Pakistan
 and  also  supplying  some  of  the  fighter
 planes  bought  from  other  countries.
 In  the  present  latest  context  of  things,
 in  the  light  of  the  West  Asian  situa-
 tion  vis-a-vis  our  attitude  towards  the
 Arab  countries,  ]  want  to  know  whe-
 ther  the  hon.  Minister  of  External
 Affairs  had  made  any  efforts  to  make
 the  Arab  countries,  especially  Saudi:

 Shri  M.  C.  Chagla:  As  far  as
 have  official  information,  there  has
 been  no  transfer  of  planes  by  Saudi
 Arabia  and  about  Saudi  Arabia  acqui-
 ring  from  any  NATO  country,  we  have-
 no  information  about  it.

 aft  weer  बिडारी  जाजपेयी  :  प्रो  जिरेश
 मंत्रो जो  ने  कहा  कि  ईरान  झर  पाकिस्तान

 के  बीच  में  अगर  कोई  गुप्त संधि  है  तो  उसके
 बारे  में  उन्हें  जानकारी  नहीं  है  ।  मैं  पूछना
 आाहता  हूं  कि  कया  यह  सच  है  कि  अपने  ईरान
 को  यात्रा  से  लोटने  के  बाद  उन्हें  ईरान  की
 सरकार से  कोई  नोट  मिला  है  जिस  में  कहा
 गया  है  कि  पाकिस्तान  के  साथ  उन  का  कोई
 समझौता  है  और  उन  के  अन्तर्गत  वह
 पाकिस्तान  की  मदद  करने  को  तैयार  होंगे?
 मैं  जानना  चाहता हूं  कि  क्या  उन  को  कोई

 नोट  मिला  है।  झगर  मिला है  तो  उस  नोट
 के  बारे  में  सदन  को  जानकारी  क्यों  नहीं
 दी  गई  ?



 tan,  who  is  a  member  of  the  CENTO,
 it  is  the  duty  of  Iran  to  come  to  the

 of  Pakistan.

 craft  from  USA  channelled  through
 Saudi  Arabia  and  with  MJIGs  from  So-
 viet  Russia  channelled  through  China.
 That  is  how  she  has  gained  air  supe-
 tiority  over  us  after  she  attacked  us
 during  1965.  If  that  ig  so,  may  I  know
 whether  our  Government  are  trying
 to  evaluate  the  air  strength  of  Pakis-
 tan  either  through  official  intelligence

 through  our  diplomatic

 च्  Anncers

 Shei  Hem  Barus;  The  Defence  Mi-
 nister  ig  here,  Sir.  He  shoulda  try
 to  teh  us  about  that.

 Mr.  Speaker:  I  do  not  think  it
 can  be  done  during  question  hour.

 WRITTEN  ANSWERS  TO  QUES-
 TIONS

 Nationa)  Cadet  Corps

 *215,  Shri  M.  R,  Krishna;
 Shri  8.  8.  Kothari:

 Will  the  Minister  of  Defence
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  decided  to  reduce  the
 strength  of  the  Nationa]  Cadet  Corps
 to  halg  of  its  present  number;

 {by  if  8०,  the  reasons  therefor;

 (९)  whether  the  objectives  planned
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 “matter  has  been  reviewed  in  the  light
 ot.

 हु

 {i)  the  growing  strength  of  the
 senior  division  NCC  for  col-
 lege  boys,  unrelated  to  the
 Gefence  requirements  conse-
 quent  upon  the  increase  in  the
 enrolment  in  colleges  from
 year  to  year;

 (ii)  the  shortages  that  continue  to
 exist  in  the  matter  of  training
 slaff  ang  equipment  for  effec-
 tive  training  being  imparted;

 iii)  the  lack  of  aptitude  and  reluc-
 tance  on  the  part  of  indivi-
 dual  students  to  participate  in
 the  NCC  on  a  compulsory
 basis;

 div)  the  growing  feeling  amongst
 universities  and  educationists
 in  general  of  late  that  the
 NCC  should  be  made  volum-
 tary;  and

 «v)  the  recommendations  of  the
 Education  Commission  and
 Kothari  Committee  on  the
 formation  of  National  Service
 Corps.

 A  proposal  js  now  under  censidera-
 jon  to  make  the  N.C.C.  voluntary.

 The  proposal  if  accepted  would  lead
 to  a  sizable  reduction  in  the  strength
 of  the  N.C.C.

 t

 (८)  Within  the  limitations  indicated
 rts  (a)  and  (be)  the
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 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  the  progress  so  far-made  in  set-
 ting  up  of  Mig  factories  in  India;

 (b)  the  total  capacity  of  the  factor-
 ies;  and

 (c)  the  total  expenditure  incurred
 so  far  on  them?

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  8,  R.  Bhagat):
 (a)  Construction  of  technical  and  pro-
 duction  buildings  has  made  considera-
 ble  progress  in  the  MIG  Factories.
 Procurement  of  Plant,  Machinery,
 equipment,  translation  of  documents,
 recruitment  and  training  of  personnel
 are  progressing  satisfactorily  to  match
 a  coardinated  programme  of  manufac-
 ture.

 (b)  It  is  not  in  the  ‘public  interest
 to  disclose  this  information.

 (eo)  The  total  capital  expenditure  in-
 curred  on  the  MIG  factories  is  approxi-
 mately  Rs,  24.00  crores  as  by  the  end
 of  Marth,  1067.°  =
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 Snr;  8.  C.  Samanta:
 Shrj  Shrj  Gopal  Saboo:

 Will  tne  Prime  Minister  be  pleased
 to  state.

 (a)  whether  it  is  a  fact  that  some
 rare  coins  which  were  donated  by
 Indians  for  the  National  Defence  Fund
 were  sent  to  U.K.  and  U.S.A.  and  sold
 there  at  low  prices;

 (b}  if  su,  whether  the  coins  could
 not  have  fetched  a  better  price  in
 India;

 (c)  whether  ny  enquiries  have  been
 made  into  this  matter;  and

 (d)  if  so,  the  findings  thereof?

 The  Prime  Minister  and  Minister  of
 Atomic  Energy  (Shrimati  Indira
 Gandhi):  (a)  to  (9).  Some  coins
 which  were  adjudged  as  rare  by  numis-
 matists  were  sent  to  U.S.A.  and  U.K.

 ‘Out  of  these,  03  were  sold  in  U.S.A.
 and  27l  in  U.K.  for  a  total  amount
 which  exceeded  the  value  of  their
 gold  content  at  the  then  prevailing
 international  price.  The  sale  was
 effecteq  through  our  missions  abroad,
 as  decided  by  the  Executive  Com-
 mittee  of  the  National  Defence  Fund.
 The  coins  were  sold  for  the  highest
 offers  which  were  received.  Sale
 abroad  brought  foreign  exchange;  the
 question  of  fetching  a  better  price  in
 India  as  an  alternative  to  _—  selling
 abroad  had  not  arisen.  The  question
 of  holding  an  enquiry  does  not  arise.

 Bhabha  Committee’s  Report  on
 Electronics

 4278,  Shrj  Virendrakumar  Shah:
 Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:
 Shri  Heerji  Bhai:
 Shri  K.  Pradhani:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  the  steps  taken  to
 the  recommendations  of  the
 Committee  on  Electronics;

 implement
 Bhabha

 (b)  the  steps  taken  to  encourage
 research  and  development  jn  the  elec-
 tronics  field  in  the  private  sector;  and
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 proposal  under  consideration  to  set  छक
 a  Central  Pool  of  Electronic  Instm-
 mentation  and  Equipment  to  facilitate
 research  and  development  in  the  elee-
 tronic  industry  in  the  private  sector?

 The  Minister  of  State  int  he  Mims
 try  of  Defence  (Shri  B.  R.  Bhagat):.
 (a)  Government  have  set  up  a  Com-

 mittee  known  as  the  ‘Electronics  Com-
 mittee  in  Septeniber,  966  for  ‘he  ads
 ministrative  implementation  of  the  re-
 port  of  the  Bhabha  Committee.  This
 Committee  is  to  take  account  of  the
 most  urgent  needs  for  the  rapid  dewe-
 lopment  of  electronics,  keep  track  of
 the  research  being  done  in  design  au@
 development,  identify  the  sectas.
 where  indigenous  production  could  he
 built  up  and  promote  the  speedy  buikd
 Up  of  such  capacity.

 (b)  (i)  The  Electronics  Committee
 has  constituted  a  Technical  Committee
 for  assisting  it  in  locating  availahle
 facilities  for  development  of  electrom#y
 both  in  the  public  and  private  sac-
 tors  and  for  giving  advice  regarding
 the  development  contracts  which  coukd
 be  entrusted  to  these  Units

 Committee (ii)  The  Electionics
 is  considering  setting  up  of  a  suitalihe
 body  for  collection  and  dissemination
 of  information  relating  to  develop-
 ment  गाव  production  of  electrosics
 components,  equipment,  etc.  to  help
 the  industry  and  the  institutions  em-
 gaged  on
 work.

 (c)  No  such  proposal  is  under  cams-
 deration  at  present.  However,  ten
 zona]  electronics  evaluation  tes!  Taho-
 ratories  which  will  provide  necessary
 facilities  to  the  electronic  industry  iw
 the  private  and  public  secotrs  for  eva-
 luaion  and  testing  of  their  prod@arts,
 are  likely  to  be  set  up.

 Indian  Membership  of  World  Bods

 #279.  Shri  George  Fernandes;
 Shri  Madhu  Limaye:
 Dr.  Ram  Manohar  Lokia:

 28g)

 (c)  whether  Government  have  amy

 research  and  developmest
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 Shri  s.  M.  Banerjee:
 Shri  §.  M.  Joshi:

 ‘Will  the  Minister  of  External  Affairs
 be  pleased  to  state:

 (a)  the  number  of  international  and
 organisa-

 rary.  See  No.  LT-54/67}.
 (b)  and  (c).  Information  is  being

 eollected  and  will  be  placed  on  the
 Table  of  the  House  in  due  course.

 ut
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 (b)  if  so,  whether  Government  have
 taken  up  this  question  with  the  Bri-
 tish  Government;  and

 (c)  whether  Government  are  con-
 sidering  the  proposal  to  raise  the
 question  of  human  rights  in  काह  can-
 cerned  UNO  Committee?

 The  Minister  of  External  Afuirs
 (Shri  M.  0.  Chagia):  (a)  Yes,  Sir.

 (b)  Our  High  Commission  has  taken
 up  individual  cases  with  the  British
 authorities.

 (c)  There  seems  no  need  to  do  20
 at  present  as  the  British  authorities
 themselves  are  thinking  of  introducing
 legislation  in  regard  to  this  matter.

 (क)  कपा  यह  सच  है  कि  सरकार  ने

 एमरजेंसी  कमीशन  प्राप्त  ्रधिकारियों  को
 छंटनी  करने  का  निश्चय  किया  है  ;

 (ल)  यदि  हां,  तो  इन  ध्रधिकारियों

 को  कौन  सी  अन्य  नौकरियां  दी  जाएें गी  ;

 (य)  क्या  सरकार  इन  प्रशिक्षण  श्क्प्त
 झ्रधिकारियों  को  प्रतिरला  1... अ  के  धन्य
 विज्ञाय  झचवा  देश  के  सरला  बों  में  गौकरी
 देने  का  विचार  कर  रही  है;  भौर

 (%)  यदि  नहीं,  सो  उसके दवा  कार
 ?
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 जतिरक्षा  मंत्री  यी  ें  सिह  )  :

 (क)  जी  हां।  ऐसे  एमरजेंसी  कमी
 प्राप्स  प्रफसरों  को,  जो  या  तो  प्रध्िकायु  हो
 गए  हैं  या  जिन्होंवे  स्थाई  कमोशन  लेना  स्वीकार

 नहीं  किया  है  या  जिन्हें  स्थाई  कमीशन  देने

 के  यो:  नहीं  दाय  गया है,  1967-708
 दौरान  चार  बंजों  में  निर्धारित  कार्यक्रम  के

 अनसार  विमुक्त  किय  जायगा  |

 (@)  सरकार  ने  अखिल  भारतोय
 सेवाधों  भौर  विभिन्न  केन्द्रीय  सेवा  के  प्रथम
 और  डितोय  श्रेणियों  के  पदों  में  उन  रुथाई

 जगहों  का  कुछ  प्रतिशत  आरक्षित  करने  के
 लिए  कदम  उठाए  है,  जो  कि  संघ  लोक  सवा
 श्रावोग  द्वारा  प्रतियोगी  परीक्षा  शरीर .'  या

 इन्टरव्यू  के  ग्राधार  पर  भरे  जाते  हैं  भ्रौर

 जिनके  लिए  देश  भर  के  सभी  महत्वपूर्ण  समा चा  र
 प्प्वों  में  विशापन  प्रकाशित  किए  जते  हैं  ।
 यह  कास  प्रत्येक  अफसर  का  अपना  है  कि  वह
 ऐसे  विज्ञापनों  को  देखे  और  जिनके  लिए  ये
 योग्य  हों,  उनके  लिए  ग्यावेदन  पत्र  भेजे  ।

 बहुत  सो  राज्य  सरकारों  ने  भी  एमरजेसी
 कम्मोशन  झफसरों  के  लिए  अपनी  सक्िसों  में
 र्क्ति  स्थानों  का  कुछ  प्रतिशत  दचारक्षित
 करने  के  लिए  झादेश  जारो  किये  हुए  हैं  ।
 इन  शक्त  स्थानों  के  लिए  विज्ञापन  प्रकाशित
 होने  पर  एमरजैंसी  कमोशंड  अफमरों  को  स्वयं
 'उपयक्त  प्राधिकारी  को  आवेदन  पत्र  भेजना
 होता  है  t

 जहां  तक  सरकारों  संस्थाभों  चौर  निजी
 मो  का  प्रश्न  है,  एमरजेंसी  कमोनंद  भ्रफसर
 घंबंधित  प्राधिकारी  को  खाली  जगहों  के  सिए
 सौते  भातदन  पव  भेज  सकते  हैं  और  उसको
 पक  प्रति  पुनःस्थापन  महानिदेशक  को  भेजनी
 हो  दी  है  जो  पनी  भो  से  यह  देखेगा  कि  भर्ती
 के  समय  एमरजंसी  कमोशंद  झफमरों  को
 आविकता  दो  जायें,  रक्षा  मंत्रालय  ने  गैर-
 सरकारी  केत  में  बहुत  मे  उद्योगपतियों  को
 लिखा  हैं  कि  &  प्रगने  यहां  यथासंभव  अधिक
 के  प्रधिक  एम(जेसी  कमीशंड  झफपरों  को
 आपाने  का  अवत्न  करें  ।
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 (+)  जी  हां,

 (ब)  प्रश्न  नहीं  उठता  ।

 भारत  तथा  शास्ट्रेलिया  के  प्रतिनिथियों
 की  चार्ता

 +  282.  श्नी  ज॑गभ्ाय  कायथ  जोशी  :

 $(

 '

 लिये:

 (क)  क्या  यह  सच्च  है  कि  हाल  में
 नई  दिल्लो  में  भारत  तथा  श्रास्ट्रेलिया  के
 प्रतिनिधियों  =  बोन  लीन  दिन  सक  वार्ता

 हुई  थी  ;  शौर

 (ख)  यदि  हों  तो  उन  बविकयों  का,
 जिन  पर  विधार-विमर्श  हुआ  था  यदि  कोई

 करार  क्भा  है  तो, उसका  थी  ब्योरा  क्या
 है?

 ‘dtfee-aw  जंत्री  (जी  qo  te

 खानला)  :  (क)  जी  हां

 (ख)  बातचीत  के  दोरास  आम  तौर
 पर  धअंतर्राष्ट्रीय  स्थिति  शौर  विशेष  तौर  पर
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 मंडल  के  सामने  समान  हित  के  मसले,  आम
 तौर  पर  दोनों  देशों  क॑  बीच  सांस्कृतिक  और
 गाणज्य  के  क्षेत्रों  में  बचने  ह्  सहयोग  की
 संभावनाझों  का  पत्रा  लगाने  पर  बातचीत
 हुई  ।

 यह  बातचोत  एक  दूसरे  के  विचार  जानमे
 के  लिए  हुई  थो,  कोई  प्रौयचारिक  करार  नहीं
 हुआ  है

 Separate  Governor  and  High  Court  for
 Nagaland

 283,  Shri  Swell:  Will  the  Minister
 of  External  Affairs  be  pleased  to  state:

 (a)  whether  the  Government  of
 Nagaland  have  asked  for  a  separate
 Governor  and  a  separate  High  Court
 for  Nagaland;

 (b)  whether  the  present  arrange-
 Ment  of  a  common  Governor  and  a
 common  High  Court  with  Assam  has
 proved  unworkable:  and

 (c)  whether  the  Government  of
 .  Nagaland  have  adduced  reasons  for

 their  request?

 The  Minister  of  External  Affairs
 (Shri  M.  C.  Chagla):  (a)  No,  Sir.

 (b)  amd  (c).  Do  not  arise.

 Indian  Navy

 "284,  Shri  K.  Haldar:  Will  the  Min-
 ister  of  Defence  be  pleased  to  state:

 (a)  the  steps  taken  to  develop  and
 modernise  the  Indian  Navy;  and

 (b)  the  progress  so  far  made  in  this
 respect?

 The  Minister  of  Defence  (Shri
 Swarean  Singh):  (a)  and  (b).  Steps  to
 develop  and  modernise  the  Indian
 Navy  are  under  constant  review  and
 implementation.  It  would  not  be  in
 the  public  interest  to  disclose
 details.

 सेकभोहन  रेखा  पर  विलेन्यीकृत  क्षेत्र

 +285.  गमों  हरदयाल  देवगुण  :  क्या
 बंदेशिक-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  भारत  सरकार  चीन  द्वारा
 :e62  के;  आक्रमण  के  बाद  मंकभोहन  रेखा

 के  भारत  को  ओर  की  सीमा  में  बनाये  गये
 विसंन्योत.ल  क्षत्र  को  मानती  है;  और

 (@)  क्या  भारतीय  सेना  उत्तर  पूर्व
 क्षेत्र  में  मेकमोहन  रेखा  को  रक्षा  कर  रही as

 बेदेशिक-कार्य.  मंत्रों  (0  qo  wo
 .

 भागता  )  :  (क)  जी  नहीं  y

 (@)  जो  हां  ।

 Radar  System

 *286.  Shri  D.  0.  Sharma:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that
 Government  of  U.  8.  A.  is  eager

 the  military  aid  package  to  India  after
 the  Chinese”  attack;  ang

 (b)  if  so,  the  stepg  taken  in  the
 matter?

 Programme  certain
 equipment  for  use  with  the

 pears supplied  by  them.  The  offer  js  ual
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 हॉजानिया  से  भारतीय  लोगों  का
 विल्कालन

 *287.  को  यहाधन्त  सिंह  gue  :
 क्या  वैवेशिक-कार्य मंत्री  यह  बताते  की  कृपा
 करेंगे  कि  :

 (क)  क्या  संबंधित  विदेशी  सरकारें

 भारत-मूलकः  लोगों  को  भ्रपने  देशों  से

 शहर  निकालने  का  निर्णय  लेने  से  पहले
 आरत  सरकार  झथवा  भारतीय  दुताबासों
 &  परामर्स  लेती  है;  भौर

 ्)  क्या  तंज़ानिया  सरकार  ने  50

 भारतीय ३  लोगों  के  निष्कासन  के  चरन  पर

 आरत  दे  परामसे  किया  था  ?

 ॉ देशिक-कार्य  जंभालय  में  उपमंत्री

 (थी  सुरेशकाल  सिंह  ye  (5)  संबद्ध
 सरकारों  के  लिए  यह  जरूरी

 नहों  है  कि  ये  ज़िदेशियों  का  विपतन  करने
 अयवा  उन्हें  लिकालत के  विषय में  अन्य  देशों

 से  सलाह-मशविरा  करें  ।  इन  सरकारों

 का  यह  ब्ंतराट्रीय  रूप  से  मान्य  प्रधिकार

 हूँ  कि  मे  ऐसा  आदेश  दे  सकतो हैं  ।  लेकिन
 बारत  सरकार  ने  इत  सरकारों को  यह  स्पष्ट
 रूप  से  बता  दिया  भा  कि  टेसे  लोगों  को
 भारत  भेजने  के  तमाम  मामलों  में,  जो

 भारतीय  नागरिक  नहीं  हैं,  भारत  भेजने  से
 पहले  भारत  सरकार  की  पूर्व  प्रनुमति  लेनी
 होगी  भर  उन  लोगों  को  इस  बात  की

 'रखामंदी  देनी  होगी  कि  में  भारत  भेज  दिए
 जायें  i

 (रू)  जी  नहीं  1  सेकिन  हमारी

 सलाह  पर  दार-यस्सलाम  में  हमारे  हाई
 कुमिनर  ने  तस्जातिया  की  सरकार से  और

 दे  कर  कहा  कि  बट  प्रत्येक  मामले  में  सावधानी
 पूर्वक  विचार  कु  बगैर  धौर

 ह, अ  कारणों

 के  बिना  उन  भारत  मूलक  खोगों  को  देख-
 निकाली  का  आदेश  न  दे  जो  बहुत  बरसों  के.

 4  रहेहों  भौर  काम  ख्िया  हूँ!  !
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 हमने  भौ  इस  विषय  में  अपने  विचार  दिल्ली-
 स्थित  तन््जानिया के  हाई  कमिश्तर  को  बला
 दिए  हैं  1

 हमारे  हाई  कमिश्तर की  रिपोर्ट  से
 पता  चलता  है  कि  तन््जानिया की  सरकार  ने
 इस  स्थिति  की  सराहना  की  है  भौर  इस
 तरह  के  संकेत  हैं  कि  बागे  से  निकासी  के
 आदेश  जारी  करना  रुक  गया  है  is  पहले
 जारी  किए  गए  निकासी  प्रादेशों  की  समीक्षा

 की  जा  रही  है  और  समुचित  मामलों  में
 झादेश  रह कर दिए जामे दिए  जाने  को  संभावना
 है  1

 (a)  whether  it  is  a  fact  that  Pakis-
 tan  has  written  a  letter  to  the  UN.
 Security  Council  alleging  that  the
 recent  elections  im  Kashmir  were
 farcical;  and

 (b)  if  so,  the  reaction  of  Govern-
 men  thereto?

 The  Minister  of  External  Aflais
 (Shri  M_  0.  Chagia):  (a)  Yes,  Sir.

 (b)  The  letter  of  the  Permanent
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 (c)  the  steps  Government  propose  to
 take  to  save  the  Indian  people  in  that
 ‘border  area  from  this  catastrophe?

 The  Minister  of  External  Affairs
 (Shri  M.  C,  Chagia):  (a)  to  (ch.  Ac-
 cording  to  information  available  with
 the  Government  of  India,  Pakistan
 has  included  a  scheme,  in  their  Third
 Five  Year  Plan,  for  constructing  a
 diversion  barrage  on  the  Buri  Teesta,
 @  small  tributory  of  Teesta.  It  is
 located  some  5  miles  south  of  Indo-
 Pak  border  and  cannot  be  termed  a
 “big  barrage".

 The  Government  of  India  have  no
 information  in  regard  to  this  project

 ‘being  taken  on  hand.  ‘The  possibility
 of  its  submerging  any  areas  in  India,
 on  completion  ig  under  examination.
 Meanwhile,  detailed  information  on
 the  project  has  been  called  for  from
 our  Mission  in  East  Pakistan  and

 ४५
 the  West  Bengal  Government

 MiHary  Preparations  by  Pakistan

 °29i.  Shri  Samar  Guha:  Wil)  the
 Minister  of  External  Affairs  be  pleas-
 ‘ed  to  state:

 (a)  whether  it  is  a  fact  that  along
 the  border  of  Jharalingeswer  in

 (b)  whether  it  is  also  9  fact  that
 bunkers  and

 (a)  whether  it  is  a  fact  that  Pak
 army  is  preparing  bunkers  and  dig-
 ging  trenches  along  the  Belonia  border
 of  Tripura  also;  and

 (e)  whether  !t  is  also  3  fact  that
 Pak.  army,  reinforced  recently,  have
 fred  upon  the  Indian  people,  several
 times,  living  in  the  border  aress  of
 Belonia?

 The  Minister  of  External  Affairs
 (Shri  M,  Cc  Chagia):  (a)  It  is  a  fact
 that  the  East  Pakistan  authorities  re-
 cently  started  constructing  a  bund
 from  Kaliganj  Chatnai  to  Ratansingh
 Chatnai  opposite  Jharsingheswar,  PS
 Haldibari,  District  Cooch  Behar.
 Strong  protests  were  lodged  with  the
 East  Pakistan  authorities  by  our
 Border  Security  Force  and  the  Gov-
 ernment  of  West  Bengal.  Aga  result
 of  these  protests  the  Pakistan  autho-
 rities  have  stopped  construction  of
 the  bund.

 (b)  According  to  realiable  reports
 all  the  old  trenches  and  bunkers  a!ong
 the  border  opposite  Mekhlizanj  in
 Cooch  Behar  have  recently  been
 cleaned  and  repaired  by  the  “EPR
 personnel.

 (९)  There  is  no  information  about
 the  reinforcement  of  Pakistan  bordcr
 outposts  in  the  border  area  opposite
 to  Mekhliganj  by  Pakistan  Army,
 However,  we  have  received  reports  to
 the  effect  that  EPR  personnel  in  some
 of  the  Pakistan  border  outposts  have
 been  reinforced.

 (ay  Yes,  Sir.

 (e)  During  the  last  three  months,
 there  wag  firing  only  once,  on  20th
 April,  1967,  by  the  East  Pakistan
 Rifles  towards  Belonig  towr.  There
 Was  no  casualty.
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 Shri  K.  N.  Pandey:
 Shri  Ram  Kishan  Gupta:
 Shri  P.  K.  Deo:
 Shri  K.  P.  Singh  Deo:
 Shri  S.  K.  Tapuriah:

 Will  the  Minister  of  External  Affairs
 be  pleased  to  state:  /

 (a)  whether  Government’s  attention
 has  been  drawn  to  the  press  reports  in
 the  Hindustan  Times  ‘of  tthe  22nd  May,
 967  to  the  effect  that  ‘a  senior  diplo-
 mat  of  the  Indian  High  Commission’
 is  alleged  to  be  involved  in  a  racket
 to  smuggle  hashish  into  London  from
 Delhi;  and

 (b)  if  so,  Government’s  reaction
 thereto?

 The  Minister  of  External  Affairs
 (Shri  M.  C.  Chagia):  (a)  The  Minis-
 try  of  External  Affairs  is  aware  of
 the  press  report  appearing  in  the
 Hindustan  Times  of  22nq  May,  967
 and  have  made  some  enquiries  in  ithe
 maiter.  Our  enquiries  have  so  far
 revealed  that  no  diplomat  senior  or
 junior  or  any  other  official  of  the
 Indian  High  Commission,  London,  is
 involved  in  a  racket  to  smuggle
 hashish  into  London.

 (b)  Indian  High  Commission  in
 London  has  already  taken  up  ithe
 matter  with  the  British  Government
 for  publishing  such  incorrect  reports
 in  their  newspapers.

 Indian  Nationals  detained  in  Burma

 #293.  Shrimati  Jyotsna  Chanda:  Will
 the  Minister  of  External  Affairs  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  248  on  the  3rd
 April,  967  and  state:

 (a)  the  further  progress  since  made
 in  securing  the  release  and  repatria-
 tion  of  Indian  nationals  detained  for
 alleged  economic  offences  by  the
 Burmese  Government  after  the  27th
 May,  1964;  and

 (bi  the  special  effOrts  made  in  this
 direction?
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 The  Minister  of  External  Affairs.
 (Shri  M,  C.  Chagla):  (a)  and  (9).
 The  question  of  Indian  nationals  de-
 tained.  in  Burma  for  alleged  economic
 offences  is  being  pursued  by  our
 Embassy  with  the  Burmese  authorit-
 ies.  Priority  is  being  given  to  the
 examination  of  cases  of  those  Indian
 nationals  who  have  been  in  jail  be-
 fore  27th  May,  964  since  they  have
 been  under  detention  for  a  longer
 period.  Since  the:  last  answer  given
 in  the  House  on  3rd  April,  1967,  we
 have  been  informed  of  the  release  of
 two  more  Indian  nationals  belonging
 to  the  pre-27th  May,  964  category.
 Our  Embassy  is  pursuing  the  remain-
 ing  cases  with  the  Burmese  authorities.

 Manufacture  of  War  Equipment

 Will  the
 pleased  to

 294.  Shri  s.  6.  Jha:
 Minister  of  Defence  be
 state:

 (a)  whether  it  is  a  fact  that  India
 is  stili  not  in  a  position  to  manufac-
 ture  all  the  necessary  war  equipment,
 like  tanks,  war  trucks,  jeeps,  automa-
 tic  guns,  fighting  planes  and  fighting
 ships  and  has  to  be  dependent  on  out-
 side  help;  and

 (0)  if  so;  when  India!’would  be
 self-sufficient  in  these  things?

 The  Ministey  of  State  in  the  Minis-
 try  of  Defence  (Shri  B.  R.  Bhagat):
 (a)  and  (b).  Our  aim  is  to  have  a
 self-sufficient  production  base.  De-
 fence  Production  is  a  continuously
 evolving  process  with  an  increasingly
 high  degree  of  sophistication.  We
 have  achieved  adequate  self-sufficiency
 in  smail  arms.

 We  have,  however,  still  to  depend
 on  foreign  sources  for  non-ferrous
 metals,  special]  steels  and  alloys  and
 sophisticateq  components  in  the  field
 of  electronics,  aeronautics  and  instru-
 mentation,  and  in  these  fields  efforts
 are  being  made  to  achieve  increasing
 self-sufficiency  with  the  assistance  of
 the  deveioping  industrial’  base  is  the
 country,  ‘
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 Anti-China  Propaganda

 #225,  Shri  Atam  Das:  Will  the  Minis-
 ter  of  Information  and  Broadcasting
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  launched  an  anti-China
 propaganda  to  counteract  Chinese  anti-
 Indian  propaganda  in  the  forward
 areas;

 (b)  if  so,  its  impact  on  the  morale
 of  our  Jawans  posted  there  and  its
 effect  on  counteracting  Chinese  pro-
 paganda;  and

 (c)  whether  Government  propose  to
 increase  the  time  and  tempo  of  such
 propaganda?

 The  Minister  of  Informatien  and
 Broadcasting  (Shri  K.  K.  Shah):  (a)
 Yes,  Sir;  the  Government  of  India
 have  launched  a  campaign  to  counter-
 act  Chinese  anti-Indian  propaganda  in
 the  forward  areas  at  Nathu  La.

 (0)  The  moral  of  our  forces  has  ai-
 ways  been  high.  ’The  propaganda
 from  our  side  hag  succeeded  in  2xpos-
 ing  the  hollowness  and  falsenocd  cf
 Chinese  propaganda  and  has  alsg  suc-
 ceeded  in  imparting  correct  informa-
 tion  to  our  jawans  and  the  Chinese
 forces.

 (९)  There  igs  no  such
 present.

 proposal  at

 Anti-Radar  Device  Scheme

 *296.  Shri  Virendrakumar  Shah:
 Shri  Piloo  Mody:
 Shri  R.  S.  Vidyarthi:
 Shri  K.  P.  Singh  Deo:
 Shri  P.  K.  Deo:

 Will  the  Minister  of
 pleased  to  state:

 Defence  be

 (a)  whether  it  is  a  fact  that  a  for-
 mer  Physics  Lecturer  at  Allahabad
 University  invented  an  anti-radar  de-
 vice  scheme  which  might  have  led  to
 a  major  achievement  in  the  fielq  of
 natinnal  security;

 (b)  whether  the  scientists  from  his
 Ministry  called  on  him  to  know  more
 about  his  scheme;

 (c)  the  reasons  for  rejecting  the
 scheme  by  Government,  and

 (d)  whether  Government  are  aware’
 that  he  has  taken  up  a  job  elsewhere?

 The  Minister  of  Defence  (Shri
 Swaran  Singh):  (a)  to  (d).  A  scientist
 who  was  formerly  a  Physics  Lecturer
 in  the  Allahabad  University  was
 stated  to  have  developed  some  anti-
 radar  material  and  to  have  collected
 preliminary  data  in  this  regard,  The:
 matter  was  discussed  with  him  by  a
 senior  Defence  scientist  and  _  the
 former  subsequently  put  up  a  Grant-
 in-aid  scheme  costing  Rs.  270  lakhs.
 These  proposals  were  considered  in
 detail  in  the  Defence  Research  and
 Development  Organisation  and  dis-
 cussions  were  held  at  which  the
 initiator  of  the  proposal  was  present.
 On  an  evaluation  of  the  scheme,  it
 was  found  that  an  investment  of
 Rs.  27  lakhs  was  not  commensurate
 with  the  results  likely  to  be  achieved.
 ‘The  scientist  was  invited  to  work  in
 the  Defence  Electronics  Research
 Laboratory,  Hyderabad,  where  the
 necessary  facilities  are  available  for
 carrying  out  evaluation  of  material
 developed  by  him.  He  vegretted  his
 inability  to  do  so  and  as  a  result  the
 scheme  was  not  proceeded’  with.
 Governmént  are  aware  that  the
 scientist  has  taken  an  appointment  at
 another  institution  in  Uttar  Pradesh.

 Pak.  Attempt  to  Take  Possession  .of
 Indian  Territory

 *297,  Shri  8.  K.  Daschowdhury:  Will
 the  Minister  of  External  Affairs  be
 pleased  to  state:

 (a)  whether  Government  are  aware
 that  the  Government  of  Pakistan  are
 trying  to  take  possession  of  a  portion
 of  Indian  territory  in  South  Berubari,
 sheet  No.  28;

 (b)  whether  Government  are  aware
 that  farmers  and  _  poor  villagers  of
 South  Berabari  have  been  threatened



 2855  Written  Answers

 with  dire  consequences,  unless  they
 desert  their  houses;  and

 (e)  if  wo,  the  steps  which  Govern-
 ment  propose  to  take  to  protect  life
 and  liberty  of  those  villagers?

 The  Minister  of  External  Affairs
 (Shri  M.  C.  Chagla):  (a)  and  (b).  We
 have  received  reports  that  EPR  per-
 sonnel  of  Barashashi  Border  Outpost
 in  Pakistan  are  repeatedly  indulging
 in  aggressive  and  provocative  acti-
 vities  and  are  holding  out  threats  to
 the  Indian  nationals  of  the  village
 Pathanpara  in  South  Berubari,  PS
 Kotwali,  Distt.  Jalpaiguri,  to  stop
 cultivation  of  their  land,

 (c)  The  Government  of  West  Bengal
 have  lodged  a  strong  protest  with  the
 East  Pakistan  Government  and  have
 drawn  their  attention  to  the  latter's
 assurance  in  January  987  in  res-
 ponse  to  an  earlier  protest  that  neces-
 sary  steps  have  been  taken  to  prevent
 the  Pak.  nationals  from  interfering
 with  the  cultivation  of  the  plot  of

 Jand  in  question  by  Indian  nationals.
 The  Government  of  West  Bengal  have
 ulso  protested  against  the  digging  of
 trenches  and  setting  up  of  advance
 camps  by  the  EPR  men  within  50
 yds,  of  the  boundary  which  is  :
 violation  of  the  Border  Ground  Rules.
 The  Deputy  High  Commission  for
 India  in  Dacca  have  also  been  direct-
 ed  to  lodge  a  s:rong  protest  with  the
 Government  of  East  Pakistan.

 Pak.  Foreign  Minister's  Camplaint
 against  India  re.  Tashkent  Agreement

 °298.  Shri  Y,  A.  Prasad:
 Shri  N.  K.  Sanghi:
 Shri  Bedabrata  Barua:
 Shri  ९,  Parthasarathy:

 Will  the  Minister  of  External  Affairs
 ‘be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Pakis-
 tan  Foreign  Minister  has  recently
 complained  to  the  Government  of
 US.S.R.  that  India  was  going  back
 on  Tashkent  Agreement;

 (b)  if  50,  the  specific  instances  quot-
 ed  in  the  complaint;  and
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 (c)  whether  Government  have  taken
 any  steps  to  refute  the  charges?

 The  Minister  of  External  Affairs
 (Shri  M.  C,  Chagia):  (a)  to  (०).
 According  to  reports  appearing  in
 newspapers,  a  Pakistani  spokesman  is
 reported  to  have  said  in  Moscow  on
 ll-5-967  that  the  Pakistan  Foreign
 Minister  during  his  talks  with*  the
 Soviet  leaders  complained  that  India
 was  violating  the  terms  of  the  Tash-
 kent  Declaration.  No  specific  ins-
 tances  of  our  alleged  violation  of  the
 Declaration  were  reported  to  have
 ‘been  quoted  by  the  Pakistan  Foreign
 Minister.  We  have  reasons  to
 believe  that  the  Soviet  leaders  who
 attach  great  importance  to  the  Tash-
 kent  Declaration  have,  in  their  dis-
 cussions  with  the  Pakistan  Foreign
 Minister,  stressed  the  need  for  a
 sincere  effort  to  implement  this  histo-
 ric  document,  which  was  freely  and
 voluntarily  signed  by  the  Heads  of
 the  two  Governments,

 We  have  informed  the  Soviet  Gov-
 ernment  on  a  number  of  occasions  of
 our  difficulties  in  developing  friendly
 relations  with  Pakistan  in  accordance
 with  the  Tashkent  Declaration.  The
 Soviet  Government  understands  our
 position  and  is  appreciative  of  our
 desire  to  persist  in  our  efforts  .

 J  vax,  Propaganda  About  Manufacture
 of  Atom  Bomb  by  India

 "299.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  External  Affairs  be  pleas-
 ed  to  state:

 (a)  whether  a  mention  has  been
 made  in  the  Pakistan  National  Assem.
 biy  that  India  was  going  to  experiment
 with  the  Atom  Bomb;

 (b)  if  eo,  the  reaction  of  Govern-
 ment  thereto;  and

 (९)  the  sleps  taken  to  counteract
 such  baseless  propaganda?

 The  Minister  of  External  Affairs
 (Shri  M.  C,  Chagta):  (a)  Yes,  Sir.

 (b)  These  allegations  are,  of  course,
 entirely  without  foundation.  The
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 repetition  of  auch  allegations  give  rise
 to  the  suspicion  that  Pakistan  Is  pre-
 paring  an  excuse  for  acquisition  of
 nuclear  weapons.

 (c)  Government  have  made  their
 position  clear  to  other  countries
 which,  we  have  reason  to  believe,  are
 convinced  of  India’s  bonafides  jn  the
 matter,  They  have  also  taken  effec-
 tive  counter  measures  to  neutralise
 Pakistan's  future  propaganda.

 Bhutan’s  Entry  in  U.N.O.
 *300.  Shri  Madhu  Limaye:  Wil!  the

 Minister  of  External  Affairs  be  pleas-
 ed  to  state:

 (a)  whether  it  is  5  fact  that  the
 Government  of  Bhutan  have  suggested
 that  Bhutan  be  allowed  to  apply  to
 the  United  Nations  for  membership
 and  that  India  should  sponsor  their
 application;

 (b)  whether  there  ix  i  formal  re-
 quest  ‘to  this  effect  or  ony  informal
 request;  and

 (९)  the  reaction
 thereto?

 The  Minister  of  External  Affsirs
 (Shri  M.  C.  Chagia}:  (a)  to  (९).  A
 similar  question  was  answered  in  the
 House  on  25th  July,  ‘1966,  in  reply  to
 Starred  Question  No.  7.  No  further
 developments  in  this  regard  have
 taken  place  and  no  formal  or  informal
 request  has  been  received  since.  The
 Government  of  India  would  be  happy
 to  sponsor  Bhutan  for  membership  of
 the  United  Natons  and  other  inter-
 national  bodies  when  Bhutan  expres-
 ses  her  readiness  to  assume  the  res-
 ponsibilities  and  obligations  of  such
 membership.

 बिहार  भें  भूतपूर्व  सेनिकों  को  फिर
 से  शोखगार  बेना

 1421.  श्व  सिद्धेक्वर  seve:  क्या

 cor  dat  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  इस  समय  बिहार  में  भूतपूर्व
 शैनिकों  की  संख्या  कितनी  है  ;

 of  Government

 (ल)  सरकार  ने  उन्हें  रोजगार  वेने
 के  लिए  क्या  कार्यवाही  को  है;  भौर

 (ग)  उनमें  से  कितनों  को  झभी  तक
 रोजगार  नहीं  मिला  है  ?

 प्रतिरक्षा  मंत्रालय  में  राज्य  मंत्री  (जी
 ज०  wo  भगत  )  :  (क)  बिहार  राज्य  के
 सैनिक,  नाविक  तथा  वैमानिक  बोई  के  पास
 उपलब्ध  प्लांकड़ों  के  श्रनुसार  बिहार  में  भूत-
 पूर्व  सैनिकों  की इस  समय  लगभग  संख्या
 1,25,000  होगी

 (ख)  भूतपूर्व  सैनिकों  के  पुनः  व्यवस्था-
 चन  के  लिए  निम्नलिखित  सूविधाएं  और
 रियायत  दी  जा  रही  हैं  :

 सीधा  रोजकर  प्राप्स  करने  के  सम्धन्ध में

 (.)  सेना  से  विमुक्त  होने  से  6
 महीने  पहले  अपनी  इच्छानुसार  किसी  एक
 रोजगार  दफ्तर  में  अपना  नाम  दर्ज  कराने  की

 ग्रनूमति  देना  y

 (2)  रोजगार  दफ्तरों  में  सिविल
 नौकरी  के  लिए  तृतीय  प्राथमिकता  देना  |

 (3)  भ्ायु  के  सम्बन्ध  में  इतनी  छूट
 देता,  जितना  कि  शसस्त्र  सेनाप्रों  में  उनकी
 स्विम  हो  चुकी  होती  है  और  उसके  साथ,
 जहां  झावश्यक  होता  है,  3  वर्ष  की  धौर
 रियायत  देना  I

 (4)  चतुर्थ  श्रेणी  के  पदों  की  नियुक्ति
 के  लिए  न्यूस्तम  शेक्षिक  योग्यताओों  में
 रियायत  t

 (5)  रक्षा  प्रतिप्ठानों  में  .नियुक्तियों
 के  लिए  तथा  उन  सुरक्षा  पदों  में  नियुक्तियों
 के  लिए  प्रार्यमिकता  देना  जिनके  लिए  उनके
 पास  विशेष  पझनुभव  होता  है  1

 (6)  तृतीय  ग्रोर  चतुर्थ  श्रेणी  के  स्थायी
 पदों  में  नन  io  प्रतिशत  भौर  20
 प्रतिशत  तक  रिक्त  स्थानों को  जुलाई,  966
 से,  सर्वप्रथम  2  वर्ष  के  लिए  झारक्षित
 रखना  |
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 Hy  [  रोजगार  प्रात  करने  के  अधिक  झवसर

 व  H

 (  7)  ,  औद्योगिक  प्रशिक्षण  संस्थानों  में

 जहां  5  |  प्रतिशत  जगह  छात्रवृत्ति  सहि
 आरक्षित  रहती  हैं,  व्यावसायिक  प्रशिक्षण  ‘4

 -

 (8)  अध्यापकों  के  प्रशिक्षण  के  लिए
 प्राथमिकता  ।

 (9)  ट्रैक्टर  और  कृषि  फार्म  मशीनरी

 प्रशिक्षण  (पहला  बैच  जुलाई,  967  के

 प्रशिक्षण  के  लिए  जाएगा  )

 (i0)  प्रतिवर्ष,  लख्भग  3000  सेना

 कारमिकों  के  लिए  सेना  से  विमुक्त  होने  से

 पव  उनके  रेजिमेंटल  सैन्टरों  के  नजदीक

 स्थित  विभिन्न  श्रौद्योगिक  प्रशिक्षण  संस्थानों

 में  कुछ  चुने  हुए  कार्य  व्यापारों  में  प्रशिक्षण

 (यह  योजना  शीघ्र  द्दी  कार्यान्वित  की  जाने

 वाली  है  )  3

 बिहार  सरकार  सहित  सभी  राज्य

 सरकारों  से  यह  कहा  गया  है  कि  उपर्युक्त

 (3),  (4)  और  (6)  में  उल्लिखित

 रियायतें,  तदनुरूपी  राज्य  सेवाओ्रों  और  पदों

 में  सीधी  नियुक्ति  के  लिए,  दी  जाए  ।

 बिहार  राज्य  के  रोजगार  दफ्तरों  के

 आंकड़ों  के  अनुसार  जिन  भूतपुर्व  सैनिकों  के

 लिए  i966  के  दौरान  रोजगार  देने  की

 JUNE  5,  4967

 [। बनाने  के  लिए  प्रशिक्षण  |  देने  के  सम्बन्ध  |

 Written  Answers  2860

 व्यवस्था  की  गई  उनकी  संख्या  483  थी  और
 जो  उस  वर्ष  के  अन्त  तक  रोजगार  की  प्रत्तिक्षा
 में  थे  उनकी  संख्या  चालू  रजिस्टर  में  2303
 थी  |

 Publications  brought
 Ministry

 out  by  I  &  छ.

 1422.  Shri  Baburao  Patel:  Will  the
 Minister  of  Information  and  Broad-
 casting  be  pleased  to  state:

 (a)  the  number  of  weekly,  fort-
 nightly  and  monthly  publications  brou-
 ght  out  by  his  Ministry  and  the  price
 per  copy  thereof;

 (b)  the  total  number  of  their  sales
 annually;

 (c)  the  total  annual  expenditure  on
 all  these  publications  including  the
 pay  ang  allowances  of  employees  and
 officers  engaged  for  bringing  out  these
 publications  ;

 (d)  the  total  sale  receipts  of  these
 publications;  and

 (९)  the  amount  of  annual  loss  incur-
 red  by  Government?

 The  Minister  of  Information  and
 Broadcasting  (Shri  K.  K.  Shah):  (a)
 A  statement  giving  6  requisite
 information  is  laid  on  the  Table  of
 the  House.  [Placed  in  Library.  See
 No.  LT-55/67].

 (b)  to  (e).  The
 given  below:—

 information  is

 (for  I965-66)

 TotalNo.  Total  Total  Loss
 of  copies  Expenditure  Receipts
 sold

 Rs.  Rs.  Rs.
 (I)  Journals  brought*  out  by  T2,0I5535  Sales:  3533396I  83035  I03

 Publications  Div.  "832,835  Adver-
 tisement  :  64,471

 (II)  Programme  journals  Total:  3:98,432
 brought  out  by  All  India
 Radio  3I520,024  18.07,356  Sales:  7,C6,530  3.305743

 Advts.,
 ete.  :  3,70,085
 Total  :  34,76.6I5

 *The  journals  brought  out  by  the  Publications  Division  are  primarily
 meant  for  publicity  purposes.  Except  for  ‘Aikal’  and  ‘Bal  Bharati’,  all  the
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 other  journals  are  brought  out  by  the
 Division  on  behalf  of  other  Ministries|
 authorities  and  are  intended  for  pub-
 licizing  the  Plan  in  its  various  aspects.
 the  Community  Development  and  Co-
 operative  movement  and  Panchayati
 Raj  or  for  explaining  India’s  point  of
 view  to  oversea’s  countries.  The
 policy.  content,  distribution  targets
 te.  of  these  journals  ure  decided  by
 the  sponsoring  authorities,  616,148
 copies  of  the  journals  were  distribut-
 ed  free  for  publicity  purposes.

 Indians  Migrated  to  Foreign
 Countries

 1423.  Shrj  Baburao  Patel:  Will  the
 Minister  of  External  Affairs  be  pidhs-
 ed  to  state:

 (a)  the  number  of  Indians  who  gave
 up  their  citizenship  and  migrated  to
 foreign  countries  since  the  l5th  Aug-
 ust,  1947,

 tb)  the  names  of  the  countries  to
 which  they  migrated  and  their  num-
 ber:

 tc)  how  many  of  these  Indian  mi-
 frants  were  doctors,  scientists  and
 otherwise  specialized  persons  ang  how
 many  were  artisans  and  labourers;

 (ay  the  names  of  the  countries
 which  invite  and  encourage  the  migra-
 tion  of  Indian  doctors,  scientists  and
 specialized  professionals;

 (९)  whether  the  policy  of  Govern-
 ment  is  to  encourage  such  migrations
 in  view  of  the  population  explosion
 in  the  country;

 (I)  whether  these  migrants  are  al-
 lowed  to  take  all  their  assets  from
 India;

 (e  if  not,  in  what  proportion  and
 the  manner  of  taking  their  assets;

 (h)  whether  Government  propose  to
 take  steps  to  stop  or  discourage  the
 migration  of  doctors,  scientists  and

 other
 Is  ६०
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 The  Minister  of  External  Affairs
 (Shri  M.  C.  Chagia):  (a)  to  (i).  The
 facts  are  being  collected  and  will  be
 placed  on  the  Table  of  the  House
 when  received.  Government's  policy
 is  nut  to  discourage  deserving  people
 going  abroad  for  higher  education  or
 specialisation  when  such  facilities
 are  not  available  in  India.  At  the
 same  time  Government  do  not  wish  to
 encourage  brain  drain  from  the
 country  of  people  whose  services  are
 required  in  India.

 Officials  of  External  Affairs  Ministry
 having  Foreign  Wives

 1425,  Shrj  Baburao  Patel:  Will  ‘he
 Minisier  of  External  Affairs  be  pleas-
 ed  to  state:

 (a)  the  number  of  officials  in  his
 Mimstry  having  foreign  wives;

 .
 (b)  the  nationalities  of  these

 foreign  wives;

 te)  the  number  of  officials  who
 have  also  Indian  wives  in  India;

 td)  whether  the  anti-bigamy  law
 has  been  applied  to  these  Hindu  offi-
 cials  who  have  wives  in  India  as  well
 as  foreign  wives;

 te:  the  number  of  officials  who
 divorced  their  Indian  wives  legally
 before  marrying  foreign  ones;

 if)  whether  prior  permission  of
 Government  was  obtained  before
 effecting  mafriages  with  foreign
 women;  and

 (g)  if  so,  the  grounds  on  which  the
 permission  was  granted?

 The  Minister  of  External  Affairs
 (Shri  M.  C.  Chagla):  (a)  I7.

 Excludes  8  officials  whose  wives
 have  since  acquired  Indiap  national-
 ity.  (Information  regarding  the  pre-
 gent  national  status  of  all  these  :
 wives  is  being  collected).
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 (७)  British  (4)
 French  ql)
 Spanish  ré8)

 German  (3)
 Indonesian  (th)
 Malaysian  a)
 Japanese  (t)

 Polish  )
 Czech  qa)
 Italian  ay
 Dutch  (t)
 Thai  ql

 (e)  to  (e).  The  information  is  being
 collected,

 (f)  In  2  cases  the  marriage  took
 Place  before  the  officers  joined  this
 Ministry.  In  l2  cases  permission  was
 given.  In  one  case,  the  marriage  took
 Place  in  April,  1967,  and  it  has  been
 decided  to  accept  the  officer's  resig-
 nation.  In  2  cases,  the  officials  con-
 cerned  were  local  recruits  abroad
 before  joining  IFS(B).

 (g)  Permission  was  granted  on  the
 merits  of  each  case.  taking  security
 and  other  aspects  into  consideration.

 Draughtemen  and  Traters  in  A.LE.
 ‘lets.  Shri  Abdul  Ghanj  Dar:  Will

 the  Minister  of  Information  and
 Breaécasting  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Ques-
 tion  No.  639  on  the  7th  November,
 966  and  state:

 (a)  whether  it  is  a  fact  that  the
 posta  of  Draughtamen  and  Tracers
 are  still  lying  vacant;  and

 (b)  if  so,  the  reasons  therefor?
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 Draughtsmes  in  All  India  Radic
 ‘Mg.  Shri  Abdul  Ghanl  Dar:  Will

 the  Minister  of  Information  and
 Broadcasting  be  pleased  to  state:

 (a)  the  number  of  posts  of
 Draughtsmen  Grade  I  and  Grade  Il
 sanctioned  during  the  last  three  years;
 and

 (७)  the  number  out  of  them  which
 have  been  filled  up  so  far?

 The  Minister  cf  Imformation  and
 Broadcasting  (Shri  K.  K.  Shah):  (a)
 Two  posts  each  of  Draughtsman
 Grade  |  and  Draughtsman  Grade  IT
 were  sanctioned  in  All  India  Bz-dio
 duging  the  last  three  years.

 (b>  Out  of  these,  one  post  of
 Draughtsman  Grade  I  has  been  filled
 up  so  far.  Action  is  being  taken  to
 fill  other  posts  as  well.

 Indians  Refused  Entry  in  U.K.
 14t8.  Dr.  Ranen  Sen:  Will  the

 Minister  of  External  Affairs  be  pleas-
 ed  to  state:

 {a)  the  number  of  persons  holding
 valid  papers  and  passports  who  were
 not  admitted  in  U.K.  in  ‘1966-67;  and

 (b)  the  reasons  therefor?

 The  Minister  of  External  Affairs
 (Shri  M.  0.  Chagia):  (a)  and  (bd).
 A  statement  is  place  on  the  Table  of
 the  House.  [Placed  in  Library.  See
 No.  LT-5i6/67].

 A.LR,  Station  at  Imphal
 Shri  M.  Meghachandra:  Will

 the  Minister  of  Infermafien  and
 Broadcasting  be  pleased  to  state:

 (a)  whether  a  huge  powerful
 transmitter  is  proposed  to  be  instal-
 led  in  the  All-India  Redio  Station  at
 Imphal;  ands

 (b)  if  so,  when?
 The  Minister  of  afermation  and

 Breedetating  (Shri  K.  K.  Shah):  (a)
 and  (b).  It  is  proposed  to  instal  8
 high  power  medium  weve  trasemitter
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 at  Imphal  within  the  Fourth  Plan
 period.  The  transmitter  is  likely  to
 be  commissioned  in  1970.

 Air  Station  at  Imphal

 1430,  Shri  M.  Meghachandra:  Will
 the  Minister  of  Information  and
 Broadcasting  be  pleased  to  state:

 (a)  the  total  number  of  employees
 in  the  All  India  Radio  Station  at
 Imphal;

 (b)  the  number  out  of  them  who
 are  local  people  and  how  many  of
 them  are  from  outside  Manipur;  and

 (९)  whether  the  non-local  emp-
 loyees  are  provided  with  the  same
 facilities  that  are  available  to  Gov-
 ernment  employees  working  in  Mani-
 pur  on  deputation?

 The  Minister  of  information  and

 | aden
 (Shri  K.  हर,  Shah):  (a)

 (b)  66  are  local  people  and  25  are
 from  outside  Manipur.

 (९)  No,  Sir.

 Naga  Army
 1481,  Shri  Ranjit  singh:

 Shri  Hukam  Chand  Kachwai:
 Shri  Ham  Singh  Ayarwal:
 Shri  Beni  Shanker  Shrama:

 ‘Will  the  Minister  of  External  Affairs
 be  pleased  to  state:

 (a)  the  strength  and  organisation
 of  the  so-called  Naga  Army;

 (b)  the  intention  of  this  ‘Army’
 in  a  heavy  build-up  in  Merapani,
 Bandarchalia,  Namtola,  Namsai  etc.
 in  April,  ‘1967;  and

 (e)  the  action  taken  by  Govern-
 ment  in  the  matter?

 The  Minister  of  External  Affairs
 (bri  M.  C.  Chagia):  (a)  In  the  first

 obtained  from  confidential  and  other
 sources,  It  will,  therefore,  not  be  in
 the  public  interest  to  disclose  such
 information.

 (b)  and  (c).  According  to  the
 information  available  with  the  Gov-
 ernment  gangs  of  armed  Underground
 were  noticed  jn  the  vicinity  of  Naga-
 iand-Assam  boundary,  The  Govern-
 ment  is  not  aware  of  the  Underground
 intentions  although  it  would  be
 obvious  that  they  are  not  peaceful.
 Suitable  precautionary  measures  have
 been  taken  to  meet  the  situation  tn
 case  the  hostile  gangs  indulge  in.
 anlawful  activity.

 Plans  for  Development  of  “Little
 Tibet”  near  Palam  Pur

 1432.  Shri  K.  P.  Singh  Deo:  Will
 the  Minister  of  External  Affairs  be
 Pleased  to  state:

 (a)  whether  Government  are.
 aware  of  the  plane  of  Dalai  Lama  to
 develop  a  ‘Little  Tibet’  near  Palam.
 Pur;  and

 {b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Minister  of  External  Affairs
 (Shri  M.  C.  Chagia):  (a)  According

 to  our  information  the  Dalai  Lama.
 has  no  such  plans.

 (b)  Does  not  arise.

 Atomic  Power  Station  in  Madhya
 Pradesh

 4M,  Shri  Baburao  Patel:  Will  the
 Frime  Minister  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
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 The  Minister  of  State  in  the  Depart-
 Tent  of  Atomic  Energy  (Shri  M.  s.
 GurupadasWwamy):  (a)  Yes,  Sir.

 (७)  The  Department  of  Atomic
 Energy  has  no  knowledge  whether
 uny  such  scheme  has  been  prepared
 by  the  State  Government.

 {c)  and  (d).  In  reply  to  an  enquiry
 from  the  Government  of  Madhya
 Pradesh  regarding  the  economics  of
 setting  up  a  nuclear  power  station  in
 the  Morena  region  of  Madhya  Pra-
 desh,  that  Government  was  advised
 that  as  the  demand  for  power  in  that
 region  was  limited  and  the  distance
 from  load  centres  considerable,  it
 would  not  be  economical  to  set  up  5
 nuclear  power  station,

 Sale  of  Rice  by  Formosa  to  India

 Will  the  Minister  of  External  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Government  of  Formosa  have  made  a
 tentative  offer  to  sell  2,00,000  metric
 tons  of  rice  to  India  to  meet  the  food
 shortage:  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Minister  of  Extermal  Affairs
 (Shri  M.  0.  Chagla):  (a)  No.  Sir.

 (७)  Does  not  arise.

 चिडोही  गागाओं ले  अरामद  |: |  शागधी

 (1436.  area  राब  जोशी  :
 wt  peu  wa  wears  :

 क्या  बेंदेशिक-कार्य  मंत्री  बह  बताने  की
 कृपा  करेंते  कि  :

 रन
 (क)  क्या  सच  है  कि  थासाभ  में

 लिया  जोकी  पर  गाया  विडोहियों  हारा

 नम  ee  जक
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 किये  गये  झाक्रमण  में  बरामद  हुई  युद्ध
 सामग्री  पर  “पाकिस्तान  में  निभित”  चिल्ल
 भ्रंकित  थे  ;

 थि)  यवि  हां,  तो  क्या  इस  सम्बन्ध  में
 पाकिस्तान  की  सरकार  के  साथ  कोई  प

 व्यवहार  किया  या  है:  शौर

 (ग)  यदि  हां,  तो  इस  माम्ले  में
 पाकिस्तानी  सरकार  को  क्या  प्रतिक्रिया  हूँ  ?

 वेदेशिक-कार्थ  मंत्री  (ली  qo  क०
 जागला  )  :  (क)  सरकार को  इस  तरह  को
 कोई  रिपोर्ट  नहीं  भिली।

 खि)  शौर  (ग).  प्रश्न  नहीं  उस्ते  1

 Lmenite  Procession  near  Quilen

 ‘437.  Shri  George  Fernandes:
 Shri  J.  gL  Patel:
 Shri  A,  Sreegharan:
 Shri  Madhu  Limaye:

 Will  the  Prise  Minister  be  pleased
 to  state:

 fay  the  name  of  Indian  and  Ameri-
 can  firms  processing  ilmenite  from
 the  beach  sand  near  Quilon  in
 Kerala;

 {b)  the  terms  of  collaboration
 agreement  with  the  American  firm;
 and

 (c)  when  the  project  is  likely  to  be
 completed?

 partment  of  Alemic  (hei
 M.  s  Gurepadaswamy):  (a)  Presently,
 Messrs  ¥.X-P.  Kerela
 Government  engaged

 (b)  and  {e).  Do  not  arise
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 Uniform  Entertainment  Tax

 Shri  Yashpal  Singh:
 Shri  ss.  C,  Samanta:
 Shri  Ram  Kishan  Gupta:

 Will  the  Minister  of  Information
 and  Broadcasting  be  pleased  to  state:

 (a)  whether  the  All-India  Film
 Trade  Convention  has  asked  for  9
 uniform  entertainment  tax  of  20  per
 cent  throughout  the  country;  and

 (b)  if  so,  Government’s  reaction
 thereto?

 The  Minister  of  Information  and
 Broadcasting  (Shri  है.  EK,  Shah);  (a!
 Yes,  Sir.

 fo)  The  matter  concerns  the  State
 Governments.  A  uniform  ertertain-
 ment  tax  of  20  per  cent  through-
 out  the  country  was  also  recommend-
 ed  by  the  Film  Enquiry  Committee
 295l.  The  Central  Government  have
 heen  in  carrespondence  with  the  State
 Governments  on  the  subject  but  in
 view  of  the  resultant  loss  in  revenues,
 the  State  Governments  gre  generally
 reluctant  to  accept  the  proposal,  The
 matter  is  being  pursued.

 Nuclear  Energy

 1440,  Shri  Yashpal  Singh;  Will  the
 Prime  Minister  be  pleased  ty  state:

 (a)  whether  India  is  self-sufficient
 in  the  basic  materials  required  for  pro-
 duction  of  nuclear  enirgy:

 (b)  if  not,  the  measures  being  taken
 to  attain  self-sufficiency;  and

 (८)  what  time  it  will  take  to  achieve
 that?

 ‘The  Minister  of  State  in  the  De-
 partment  of  Atomic  Energy  (Shri
 M.  S,  Gurupadaswamy):  (a.  to  (ed.
 India  is  self-sufficient  in  basic  nuclear
 raw  materials  like  uranium  and
 thorlum  required  for  implementing  its
 nuclear  power  programme.  Self-
 sufficiency  in  regard  to  certain  sophis-
 8556  (ai)  LSD—3.

 ticated  materials  like  heavy  water  and
 zirconium,  also  required  for  imple-
 menting  the  programme,  will  be
 achieved  as  <00n  as  the  plants  for  their
 manufacture,  which  are  being  set  up
 are  commissioned.

 Complete  self-sufficiency  in  mate-
 rials  wili  however  be  attaineg  only
 when  the  necessary  industrial  base  for
 the  manufacture  of  conventional  raw
 Materials  eg.,  stainless  and  special
 ulloy  steel  required  for  the  fabrica-
 tion  of  components  of  nuclear  power
 plants  is  also  developed  in  the  country.

 Chief  of  Naga  Underground  Forces

 1441,  Shri  Indrajit  Gupta:  Will  the
 Minister  of  External  Affairs  be  pleas-
 ed  to  state:

 (a)  whether  Gen,  Zuheto  has  .e-
 cently  been  appointed  ag  Chief  of  the
 Naga  underground  forces;

 (b)  whether  Gen,  Zuheto  is  known
 to  have  ied  groups  of  Nagas  to  Pakis-
 tan  in  1962-63,  for  obtaining  arms  and
 military  training;  and

 (c)  whether  Government  consider
 his  new  appointment  to  have  any  un-
 usual  significance?

 The  Minister  of  External  Affairs
 (Shri  M.  0.  Chagla):  (a)  The  Govern-
 ment  of  Indig  do  not  recognise  the
 existence  of  any  such  unauthorised
 rank.

 (b)  Information  available  with  the
 Government  about  the  Underground
 armed  personnel  is  obtained  from  con-
 fidential  and  other  sources.  It  will,
 therefore  not  be  in  the  public  interest
 to  disclose  such  information.

 (c)  Changes  in  the  flegal  Under-
 ground  hierarchy  do  not  affect  the
 policy  which  the  Govesnment  of  India
 have  been  pursuing  towards  a  peaceful
 and  amicable  settlement  of  the
 problem,  -
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 Dearness  Allowance  to
 Ex-Servicemen

 maz,  Shri  Indrajit  Gupta:  Will  the
 Minister  of  Defence  be  pleased  tu
 state:

 (a)  whether  Government  are  consi-
 dering  any  rise  in  the  Dearnesg  Al-
 lowance  for  Ex-Servicemen,  and

 (b)  if  so,  the  details  thercof?

 The  Minister  of  State  jn  the  Mints-
 try  of  Defence  (Shri  B,  R.  Shagat):
 (a)  No  dearness  allowance  3s  admissi-
 ble  to  ex-servicemen.  Such  cf  them
 as  are  in  receipt  of  smal]  pensions  are
 getting  temporary  und/or  ad  her  in-
 creases  in  pension,  at  the  saMe  rates
 as  are  ypplicable  to  Central  Govern-
 ment  civil  pensioners.  No  proposal
 for  raising  these  rates  in  the  case  of
 ex-Servicemen  alone  js  under  consi-
 deration.

 (b)  does  net  arise.

 Exchange  of  Mail  between  India  and
 China

 143.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  External  Affairg  re  pleas-
 ed  to  state:

 _fa)  whether  the  Chincse  authori-
 ties  have  unilaterally  changed  the
 location  of  the  point  on  the  Tibetan
 side  of  the  Nathu  La  at  which  mail
 hag  been  exchanged  between  Indian
 runners  and  Chinese  postal  officials
 twice  a  week  since  ‘1960;

 (9)  if  so,  the  reasons  therefor;  and

 fc)  the  action  tuken  in  the  mat-
 ter?

 The  Minister  of  External  Affairs
 (Shri  M.  C.  Chagia):  (a)  Yes,  Sir.

 {b)  The  Chinese  hold  that  by  mov-
 ing  the  piace  of  exchange  of  mail
 bags  from  Chumbithang  to  Nathu  La,
 the  journey  of  the  Indian  runner  has
 been  shortened.

 (e)  The  arbit  nature  of  the  ac-
 tion  of  the  Chinese  Government  has
 been  brought  to  their  notice,
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 “gro  जिवाधों'  पर  फिल्म

 L444.  of  झल  बिहारी  बाजपेशों  :
 शी  wae  ate  :

 कया  सूचना  शोर  असारकष  मंत्री  यह  बताते

 को  क््पा  करेंगे  कि  :

 (बा)  क्या  यह  सत्र  है  कि  बैदेशिक  कार्य

 मंत्रालय  ने  पहले  “ste  'जिवागों'  नामक

 फिल्म  के  35  भागों  पर  प्राप्ति  को  थी  परन्तु
 बाद  भें  बह  केवल  पात  भाग  निकाल  जाने

 पर  महमत  हो  गया  था  |
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 (ख)  क्या  सरकार  का  ध्यान  निर्माता

 निदेशक.  श्री  विइ  लोन  दे:  वक्तव्य  की  ओर

 दिलाया  गया  है  कि  सेंसर  को  आ्रपसियों  का

 स्वरूप  लैनिक  कमर  ब्ौर  राजनीतिक '
 प्रधिक  था  ;  और

 (ग)  यदि  हा,  तो  सरकोर  की  इस  बारें

 में  क्यां  प्रतिक्रिपा  है  ?

 सूचना  प्र  प्रसारण  संत्री  (क्री  के०के०

 शाह)  :  (क)  बेदशिक  कार्य  सत्रालय  ने  जो

 ग्रापलिया  की  थी,  उनकी  कुल  संख्या  35  थी,

 प्स्न्तु  बाद  में  बह  ro  भाग  निकाले  जाने  पर

 सहमत  हो  गया  था,  जिन  पर  श्री  डैविड  लीन

 द्वारा  दिये  गए  स्पप्टीकरण  को  ध्यान  मे  रखते

 हुए  पुनविचार  किया  गया  था  t

 (ख)  जी  हा  ।

 (ग)  वास्तव  में,  ह. 3  इंविंड  सीन,
 परिवर्तन  के  साथ  या  बिना  परिवर्तन  किए

 कुछ  भाग  निकाले  जाने  से  सहमत  हो  गए  थे  ।

 इस  वजिपय  पर  कोई  वाद-विवाद  उठासा  हस
 बांछतोय  नहीं  समझने  ।

 National  Rifi-  /  scciation  of  India

 1445,  7  i  T.aamt  Singh:
 Siurtmatt  Nirlep  Kaur:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  in
 view

 of
 the  |

 fact
 shat  the  siwilion
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 competitions  are  an  annual  feature
 and  also  in  view  of  the  fact  that
 Government  have  not  been  able  to
 allot  land  to  the  National  Rifle  Asso-
 ciation  of  India  for  the  construction
 of  their  own  ranges  and  consequen-
 tly  the  National  Rifle  Association  of
 India  have  to  depend  on  the  use  of
 Army  ranges  for  conducting  their
 competitions,  Government  would
 consider  giving  standing  instructions
 to  the  Area  Commander  to  provide
 facilities  at  Army  ranges  whenever
 the  National  Rifle  Association  of  India
 makes  an  approach  to  him  for  con-
 ducting  their  competitions;  and

 (b)  if  not,  the  reasons  therefor?

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  B.  R.  Bhagat):
 (a)  and  (b).  Instructiong  already  exist
 for  alluwing  use  of  Army  Classifica-
 tion  Ranges  by  Rifle  Clubs  subject  to
 certain  cenditions.  As  regéids  addi-
 tional  facilities  involving  the  joaning
 of  tents  or  personnel,  special  permis-
 sion  js  given  on  request,  Government
 expect  that  over  a  period  of  time,  the
 National  Rifle  Association  wiil  aim  at
 becoming  self-sufficient  in  respect,  at
 least,  of  these  additional  facilities,

 अलते-फिरते  Tare

 1446.  शौ  कंवर  सास  गृप्त  :  जया  रक्षा
 मंत्री  बह  बलाने  की  जया  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  भारत  के  पास
 कोई  'चलला-फिरता  रहा र'  नहीं  है;  शीर

 (खा)  यदि  हां,  तो  इस  संबंध  में  सरकार
 ने  कया  व्यवस्था  की  है  ?

 अ्रतिरक्षा  मंत्रालय  में  राज्य  मंत्री

 (शी  ao  रा०  भगत)  :  (क)  जी  नही ं1

 पख)  प्रश्न  नहों  उठला  4

 झाकादवबाणी  के  Sarre

 1447.  थ्थी  कंचर  लाल  गुप्त :.
 oh  cre  स्वकृप  'चिद्यार्थी  :
 शी  wo  mo  बनों  :

 भी  सु  लिमये  :
 की  प्रोंकार  साल  लेरवा  :
 श्यो  प्रोकार  सिह  :

 बया  झूचना  भर  प्रसारण  मंत्री  यह  बताने
 को  क्या  कग्गे  कि  :

 (क)  क्या  यह  सच  है  कि  श्राकाशवाणी
 में  कलाहानों  की  नियुक्षि  नैमिन्तिक  आधार
 पर  की  जाती  है,  न  कि  रवायी  तौर  पर  he

 (a)  art  हां,  तो  इसके  क्या  कारण

 (ग)  क्या  सरकार  को  उन  कलाकारों
 की  और  से  कोई  श्रभ्यावेदन  प्राप्त  हुआ  है  ;
 आर

 पुच)  यदि  हां.  नो  सरकार  ने  इस
 सबंध  में  क्या  कार्यवाह़ी  को  है  ?

 सूचना  तथा  प्रसारण  मंत्री  (की  Ho  1 1

 जाह  ):क)  और  (ख)  .  विभिन्न  प्रकार  के
 प्रसारण  बाये क्रमों  के  लिए  ग्राकाशवाणी
 को  गुणी  कलाकारों  आर  कार्यक्रम  देने  बालों
 की  जरूरत  होती  है  ।  जब  कसो  ब्यक्ति  को
 किसी  विशिष्ठ  प्रसारण,  जैसे  संगीत  प्रस्तुति
 या  घातां  जाद,  के  लिए  आवश्यकता  होती
 है,  तो  उसके  लिए  उससे  ठेका  कर  लिया  जाता
 है।  इस  ठेके  से,  जिस  कार्यक्रम  के  लिए  उसको
 सेवादों  फी  जरूरत  होती  है  ,  उसका  उल्लेख

 होता  है  ार  इन  सवाग्रों  के  लिए  दी  जाने
 वालो  फीस  के  बारे  में  भी  भ्रनचन्ध  होता  है  ।
 इस  प्रकार  के  सामलों  में,  किसी  व्यक्ति  को
 दैनिक  आ्राधार  पर  था  मासिक  झाधार  पर
 कब्दें  जाने  फा  कोई  प्रश्न  नहीं  है  ।  जब  किसी
 कलाकार  विशय  को  सेवाधोों  कौ  वार-बार
 या  लगातार  जरूरत  होती  है,  तो  उसे  स्टाफ
 झाटिस्ट  के  रूप  में  रख  लिया
 जाता  हैं  1  ये  नियमित  सरकारी
 करमंचारी  नहीं  होते  पौर  ठेके  पर  कास  करते
 हैं,  जिसको  झाम  प्रवधि  सामान्य:  5  सपभे की
 होती  है।  जब  थोड़ी  प्रवष्टि  क ेलिए  ही  ह... अ
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 श्यकता  होती  है,  तो  निगुक्ति  भी  भावश्यकता
 के  झतुसार  विशिष्ट  झवधि  के  लिए  होती  है  ।
 कभी  कभी,  अल्पकालीन  आवश्यकताएं  पूरी
 करने  के  लिए  था  व्यक्तियों  को  परखने  के  लिए.
 उन्हें  मासानुमास  ग्राधार  पर  भी  रखा  जाता
 है  ।  जब  प्रावश्यकता  एक  महोने  से  भी  कम
 वधि  के  लिए  हो  तो  व्यक्तियों  को
 उतनो  ही  अवधि  के  लिए  रखा  जाता
 है  जितने  के  लिए  उनको  मेवायों  की  जरूरत

 हो  जर  उन्हें,  उसी  क्षणी  के  स्टाफ  ग्रार्टिस्टों
 को  जो  कुल  फीस  झीर  भें  देय  है,  उसो  के
 अन  पाल  से  फान  दा  जाती  है  1  स्टाफ  झा्िस्ट
 या  नैमिन्षिक  ठ  के  पर  रखे  जाने  वाले  बाडिस्ट
 नियमिल  सरकारी  कर्मचारी  नहीं  होते.  अनत:
 उन्हें  स्यायो  झाधार  पर  नियकत  करने  का
 अनन  ही  नहीं  उठता  ny

 (गे)  जाहागवाणशी  के  rare  ऑडिस्टों
 को  एसोशिश्सन  ने  हाल  हों  में  अ्रभ्यावेदन
 दिया  था  कियदि  कोई  ब्ारिस्ट  ने मिल्क
 aQrare  पर  काम  करसे  के  बाद  लिबॉमितल
 ठेके  पर  काम  करते  लगें.  तो  उसको  सेबाए
 शुरू  से  ही  निश्रमित  ठेके  पर  समझी  जानो
 बाहिय

 [घ)  यह  मामला  विनाराधोन  7  t

 Ministry  for  Sports  and  Cultural
 Afairs

 24926 hri  George  Fernandes:
 De.  Ram  Manohar  Lohia:
 Shri  Madhu  Limaye:
 Shri  5.  M.  Joshi:

 Wil  the  Prime  Minister  be  pieased
 te  state:

 (a)  whether  there  have  been  re-
 Presentations  from  several  sports’
 bodies  in  the  country  for  the  creation
 of  a  Ministry  for  Sports  and  Cultural
 Affairs;  and

 (b)  whether  she  contemplates  crea-
 tion  of  such  a  Ministry?

 The  Prime  Minister  ang  Minister  of
 Atomic  Energy  (Shrimat;  indir
 Gandhi):  (a)  No,  Sir.

 (b)  Does  not  arise.
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 New  Discoveries  in  Nuclear  Field
 i449.  Shri  N.  Sreekantan  Nair:  Will

 the  Prime  Minister  be  pleased  to  state:
 (a)  whether  Government  have

 gone  into  the  implications  of  the  new
 discoveries  in  the  Atomic  field  regard-
 ing  conversion  of  therium  into
 uranium-233  by  neutron  bombard-
 ment  and  the  fabrication  of  pluto-
 nium,  88  reactor  fuel;  and

 (b)  if  so,  whether  Government  pro-
 pose  to  seck  Technical  Co-operation
 from  the  Soviet  Union  on  “Fast  Re-
 actors”?

 The  Minister  of  State  in  the  Depart-
 ment  of  Atomic  Energy  (Shri  M.  5.
 Gurupadaswamy):  (a)  Yes,  Sir.

 ay  The  Soviet  Union  has  done  ad-
 vanced  research  in  the  field  of  fast
 reactors  and  under  our  existing  col-
 laboration  agreement  covering  atomic
 energy,  we  hope  to  benefit  from  work
 done  in  the  Soviet  Union.  as  in  other
 countries,  with  which  we  nave  similar
 agreements.

 Chinese  Protest  Re.  Erection  of  Pillars
 on  China-Sikkim  Border

 ‘14350.  Shri  N.  K.  Sanghi:
 Shrj  Bharat  Singh  Chauhan:
 Shri  Hukam  Chang  Karbwai:
 Shri  Ram  Singh  Ayarwal:
 Shri  Ramachandra  Veerappa:

 Will  the  Minister  of  ‘External
 Affairs  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that
 Chines  Government  have  sent  a
 protest  note  stating  that  the  Indian
 troops  have  erected  stone  pillars  on
 the  China-Sikkim  border  on  the
 Chinese  side;

 tb)  if  so,  the  details  thereof;  and
 (ey  the  reaction  of  Government

 therets?
 The  Minister  of  External  Affairs

 (Shri  M.  0.  Chagia):  (a)  Yes,  Sir.
 (9)  They  have  allegeq  that  Indian

 troops  recently  constructed  sever
 stone  piles  on  the  Chinese  aide  of
 KAILU  LA  on  the  Tibet-Bikkim
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 border  and  also  gemolished  ‘MANT’
 PILE  regarded  as  the  customary
 boundary  mark  at  Kailu  La,

 {ey  These  allegationg  have  been
 carefully  investigated  and  found  to
 be  false.  A  reply  rejecting  the  pro-

 एक  निर्धारित  कार्यक्रम  के  अनुसार  किया
 जाना  है  ant  मेडिकल  कोर  और  रिमांउट
 बेटेस्निरी  कोर  के  झापात्कालीन  कमीशंह
 अफसरों  को  विमुक्त  नहीं  किया  जाएगा  $

 test  will  be  sent  shortly.

 छुललेंसी  कमीपाम  ाप्त  झधिकारी

 245i.  थी  हुकम  चन्द  कछवाय  :
 श्यो  राम  सिह  ‘BIC  :

 क्या  प्रतिरक्षा  मंत्री  यह  बनाने  की  कपा
 करेंग  कि  :

 (क)  क्या  सरकार  का  विचार  रसजनसी
 कमीशन  प्राप्त  अधिकारियों  को  स्थायी
 कमीशन  देने  का  है  ;

 ख्ि)  क्या  यह  सच  है  कि  ऐसे  श्रधिकारी
 जिल्होंने  झच्छे  अंक  प्राप्त  किये  थे  लथा  जिनका
 नास  चयन  के  समय  योग्यता  सूची  में  झा  गया
 था  wa  स्थायी  कमीशन  दिये  जाने  के  अयोग्य
 पाग्रे  गये  है  ;

 (ग)  यदि  हा,  तो  ऐसे  भ्रधिकारियों  की
 संझूपा  क्या  है;

 (3)  क्या  सरकार  का  विक्षार  ससें
 अधिकारियों  को  परदोक्नत  करने  का  है  जिन्होंने
 संघर्ष  के  दौरान  अधिक  वीरता  दिखाई  है  तथा
 जो  बगिष्ट  भी  है  ,  ब्रौर

 (3)  यदि  हा,  तो  ऐसे  ब्रधिकारियों  की
 संख्या  क्या  है?

 अतिरक्षा-  संजालश  में  राज्य  |  संभी

 (शी  ae  tle  भगत  )  :  (क)  ऋापातू-
 कालीन  कमीशन  अफसरों  को,  जो  कि
 झन्यधा  योग्य  है  शौर  सर्विस  सलेबशन
 बोदों  ड्ारा पाम  किए  गए  हैं,  उन्हें  स्थाई
 कमीशंद  देने  का  प्रस्ताव  है  ।  ग्रापातृकालीन
 कमीशण  झफशरों  को  कूल  मसा  के  एक
 तिहाई  फसरों  को  स्थाई  कमीशन  दिया

 जाएगा  शौर  बाकियों  को  विमुकत  किया

 छाएगा  ।  यह  सथ  1967-70  के  दीरन

 (3)  यह  सम्भव  हैं  क्योंकि  are
 कालोन  कमीशन  के  लिए  जो  चुनाव  किया
 गया  था  उसका  स्तर  निम्ततर  था  जबकि
 स्थाई  कमीशन  के  लिए  संिस  सलेक्सन
 बोर्डो  द्वारा  क्रिए  जाने  वाले  चुनाव  का  सत्र
 उच्चतर  होता  है

 (ग)  इस  प्रकार  के  अंक  ह  wie
 के  कारण  यह  खूचना  उपसवृध  नहीं  है  1

 (घ)  बीरता  के  लिए  विभिन्न  तरोकों
 से  पुरस्कार  दिया  जाला  है-नामतः-  अंलकरण
 प्रशस्नि  पत्र,  आदि  द्वारा  ।  जिस  झ्रफसर  को
 बोरता  के  लिए  झलंकुत  किया  होता  है  उसे
 चयनित  ग्रेडों  में  पदोक्नति  के  समय  उसको
 न्य  योग्यताओों  के  साथ  साथ  उसके  झलंकुत
 होने  के  तथ्य  को  ध्यान  में  रखा  जाता  है  1
 बोरता  पुरस्कार  प्राप्त  प्रापातृकालीन  कमीशंद
 अफसरों  को  स्थाई  कमोशन  देने  में  इस  बात
 का  पूरा  ध्यान  रखा  जाता  है  t

 (3)  इस  प्रकार  के  शांकड़े  न  रखे  जाने  के
 कारण  सूचना  उपलब्ध  नहीं  है  t

 संनिक  स्कूल

 1452,  of  हुंकम  चन्द  wound  :
 च्नी  राम  सिंह  ‘Watery  :

 क्या  प्रतिरक्षा  मंत्री  यह  बताने  को  कृपा
 करेंगे  कि  :

 (क)  देश  में  इस  समय  किलने  सैनिक

 स्कूल  हैनया  वे  कहां  कटा  पर  हैं  ;

 (ख)  उन  में  कितने  छात्र  शिक्षा
 प्राप्त कर  रहे  हैं  और

 (ग)  उन  पर  प्रति  |, उ  कितना  ध... क
 होता  है  ?
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 प्रतिरक्षा  संबातव  में  बखिय  मंत्री

 (थी  ‘Wo To  भष्त  )  :  (क)  देश

 में 15  सैनिक  रुकुष  हैं,  जो  सतारा

 (  महाराष्ट्र,  )  कुंजयुरा  (  हरयाणा,  )
 वालाचंडो  (गुजरात),  कपूर्वला  (पंजाब),
 बितौरगढ़  (राजस्यान),  कोसकुष्डो  (भांघ
 ब्रदेश),  करनाऋुरण  चाराला),  पुरूलिया,
 (पश्चिमी  बंगाल),  भुवनेश्वर  (उड़ीसा),
 झमरावथी  नगर  (मढ़ाप),  रीवा  (मध्य
 बद्ेश),  लिलिया  (विहार),  बोजापुर  (मैँपूर)
 गोलपाड  (झसाम)  ओर  घोद्य  खाल

 (उत्तर  प्रदेश)  में  स्थापित  है  t

 (ग)  5887  (31  मा  2967  की
 स्थिति  के  पग्रनुसार)

 (ग)  इस  स्कलों  को  चनाने  वाले  सैलिक

 स्कूल  सोसाइटी  के  बोई  झआफ  गवर्नर्स
 5  मैनिक  स्कलों  के  लिए  p97  में  96.  43
 ह... उ  स्पा  का  कुल  बजट  मजूर  किपः  है  ।

 संदत  में  भारतोय  उच्चायुक्त  की  नियुक्ति

 1453.  शी  जुकण  शन्द  कछुबाय  :
 शी  जगन्नाथ  राव  जोशी  :

 कपा  a@atoe-asd  सत्र  27  माचे
 tee;  के  प्रवाशरगिन  aca  aa  4७  के

 उच्तर  के  लंबव  में  बह  बताने  का  LT  करगे
 कि:

 (क)  क्या  लंदन  में  भारतीय  उच्चा-

 युक्त की  नियुक्ति  कर  ली  गई  है  ;

 (छत)  यदि  हां,  तो  उच्ायक्त  का  पद
 कितने  समय  तक  खाली  रहा  ;  शर
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 (7)  उपरोक्त  निवुषित  करने  में
 देगी  क्यों  ?ई  है  ?

 ‘St fre-erd  त्री  (जी  qo  wo
 खागतला  )  :  (क):  जी  नहीं  i

 (77)  :  न्नदत  मे  भारत  के  हाई  कमि-नर
 का  ह.  RAV 2-1 98H ३०१  9०७७  द  ह) 1...  है

 (ग)  इस  पद  पर  जिस  महानुझाव  को
 पहते  शता  जया  था,  बह  चम  स्वीकार  करने
 को  स्विनि  में  नहीं  थे  ।  इपलिए  न  व्यक्तित
 का  चुनाव  करने  पर  सक्तित  रूप  से  विचार
 क्य  जारड्ा र  t

 Will  the  Minister  of  Information
 and  Broadcasting  be  pleased  to  state:

 (a)  whether  Government  have  pre-
 pared  a  scheme  for  the  deployment
 of  Press  Representatives  and  Camera-
 men  as  War  Correspondents;

 tb)  if  so,  the  criterion  for  the
 selection  of  candidates;  and

 (०)  the  details  of  the  training  course
 Proposed  by  Government?

 The  Minister  of  Information  and
 Broadcasting  (Shri  K.  K.  Shak):  (a)
 Yes.  Sir,

 to)  Selections  were  nade  on  the
 bas.s  of  nominations  invited  from  the
 New:  agencies,  as  well  ag  newspapers
 of  various  languages  in  the  light  of
 their  regiona|  coverage,  standing  and
 circulation.  The  Press  representatives
 will  receive  training  in  suitable  and
 convenient  betches.

 {c)  Disclosure  of  this  information
 will  not  be  in  the  public  interest.
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 Bainik  School  in  Himachal  Pradesh
 55.  Bari  Hem  Raj:  Will  the  Minis-

 ter  of  Defence  be  pleased  to  state:

 (a)  whether  there  js  a  proposal  to
 establish  a  Sainik  school  in  Himachal,
 Pradesh;  and

 (b)  if  so.  when  it  is  likely  to  be
 act  up?

 The  Minister  of  State  in  the  Minks-
 try  of  Defence  (Shri  B.  RB.  Bhagat):
 (a)  No,  Sir,

 (b)  Does  not  arise.

 Permanent  Welfare  Offices  for
 Ex-Servicemen  in  States

 1456,  Shri  Hem  Raj:  Will)  the
 Minister  of  Defence  be  pleased  to
 state:

 fa)  whether  it  is  proposed  to  set
 up  permanent  officers  at  State  head-
 quarters  for  the  welfare  of  Ex-servi-
 eemen;  and

 (b>  if  so,  their  nature  and  func-
 tions?

 The  Minister  of  State  in  the  Minis-
 tery  of  Defence  (Shri  B,  EK.  Bhagat):
 (a)  State  Soldiers’  Sailors’  and  Air-
 men's  Boards  have  been  set  up  for  the
 welfare  of  the  ex-servicemen.

 (b)  These  are  permanent  bodies,
 whose  functions  are  to  administer  and
 <o-ordinate  the  work  of  the  District
 Soldiers’  Sailors’  and  Airmen's  Boards
 under  them  and  generally  to  promote
 measilfes  for  the  welfare  of  ex-ser-
 vicemen  and  their  families  and  the
 families  of  serving  and  deceased  ser-
 vice  personne!  residing  in  the  State.

 Seminar  on  Indo-Pak.  Problems
 ‘1457.  Shri  Onkar  Lal  Berwa:  Will

 the  Minister  of  External  Affairs  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  a
 Seminar  was  organised  by  the  Gandhi
 Study  Group  to  discuss  Indo-Pak.
 ‘problems  on  the  Ist  May,  1967;

 (b)  If  so,  whether  any  External
 Affairs  Ministry  officia)  participated
 in  the  deliberations;

 (c)  whether  the  Government  helped
 in  the  conducting  of  this  Seminar  in
 any  way;  and

 (d)  if  30,  the  details  thereof?
 The  Minister  of  External  Affairs

 (Shri  M.  Cc  Chagla);  (a)  Yes,  Sir.
 (b)  No,  Sir.  However,  two  officers

 of  the  Ministry  of  External  Affairs
 attended  the  Seminar,  as  observers.

 (९)  No,  Sir.

 (d)  Does  not  arise.

 Ban  on  ‘Night’  films
 1460,  Shri  Baburao  Patel:  Will  the

 Minister  of  Information  and  Broaé-
 casting  be  pleased  to  state:

 (a)  the  number  of  the  so-called
 ‘Night’  films  such  as  “Orient  By
 Night",  “Paris  By  Night",  “America
 By  Night”  etc.  which  have  been
 banned,  and  their  names,  up  to  3ist
 March,  ‘1967;

 (b)  the  dates  on  which  these  films
 were  censored  and  allowed  to  be
 released  when  first  imported,  and
 the  duration  of  the  run  of  each  of
 them  in  the  country;

 (c)  the  number  of  copies  of  each
 film  allowed  to  be  imported  into
 India  and  the  amount  of  duty  paid
 thereon;

 (dy  what  particular  social  benefit
 to  the  people  of  our  country  was
 gained  by  banning  these  films  after
 allowing  them  to  be  run  so  long:  and

 (e)  why  the  censors  had  not  banned
 the  ‘Night’  films  when  they  were  first
 imported  into  the  country  and  put
 up  before  the  censors?

 The  Minister  of  Information  and
 Broadcasting  (Shri  K.  हू,  Shah):  (a)
 १0  (९),  Eleven  ‘By  Night’  series  Alms have  been  uncertified  for  public  exhi-.
 bition  with  effect  from  24th  April, 1987.  Information  regarding  their
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 titles,  dates  of  their  certification  by
 the  Central  Board  of  Film  Censors,
 number  of  copies  imported  and  the
 duty  paid  thereon  ig  given  jn  the
 statement  Isid  on  the  Table  of  the
 House,  [Placed  in  Library.  See  No.  LT-
 5i7/67].  Information  regarding  the
 exact  duration  of  the  run  of  €ach  alm
 is  not  available  with  Government.

 (d)  Review  proceedings  had  to  be
 undertaken  in  accordance  with  the
 provisions  of  the  Cinematograph  Act,
 952  on  receipt  of  a  number  of  com-
 Plaints  from  the  public  against  the
 exhibition  of  these  films  which  On  ex-
 amination  were  found  to  justified.

 (e)  The  Central  Bosrd  of  Film
 Censors  wag  well  within  its  compe-
 tence  to  allow  exhibition  of  these  films
 with  an  ‘A’  Certificate  after  such  de-
 letions  as  were  considered  necessary
 in  its  judgement,

 Sainkk  School,  Bhubaneswar
 Mel.  Shri  Chintamani  Panigrabi:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  mismanagement  of  the  Sainik
 School  at  Bhubaneswar  in  Orissa;

 (b)  whether  it  is  a  fact  that  the
 parents  of  the  boys  there  have  lodg-
 ed  several  complaints  against  the
 management  of  the  School;

 (९)  whether  it  is  a  fact  that  ithe
 State  Government  have  no  control
 over  the  school;  and

 (d)  if  so,  the  steps)  Government
 propose  to  take  to  improve  the
 management  of  the  school?

 The  Minister  of  State  In  the  Minis-
 try  of  Defence  (Shri  B.  हे.  Bhagat):
 (a)  and  (bp.  Although  Government
 have  not  received  any  complaints
 against  the  management  of  the  school

 some  reports  in  Orissa  newspepers
 making  various  complaints  the
 manner  in  the  school  is  being
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 (९)  and  (da).  Under  the  acheme  of
 the  Sainik  Schools  run  by  the  Sainik
 Schools  Society,  the  State  Govern-
 ment  is  represented  both  on  the  local
 Board  of  Administration  and  the
 Board  of  Governors  and  ig  thus  able
 not  only  to  express  its  viewg  but  also
 to  influence  the  decisions  relating  to.
 the  management  of  the  school,

 Defence  Officers  sent  abread

 1462.  Shri  Ramachandra  Ulake:

 Shri  Vishwa  Nath  Pandey

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  the  number  of  Officers  from
 the  Defence  Services  sent  abroad
 during  the  last  two  months;  and

 {b)  the  names  of  countries  to  which
 they  were  sent?

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shrj  B.  ER.  Bhagat):
 (a)  and  (b).  The  information  is  being
 collected  and  will  be  laid  on  the  Table
 of  the  House.

 Will  the  Minister  of  External}
 Affairs  be  pieased  to  state:

 {a)  the  posts  of  the  Heads  of
 Indian  Missions  abroad  which  have
 been  filled  during  the  last  two
 months;  and

 (b)  the  posts  which  still  remain
 vacant?

 The  Minister  of  Extereal  §  ASsire
 (Shzt  M.  C.  Chagia):  (a)  Given  below
 is  the  lst  of  countries  where  «  new
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 Head  of  Mission  has  been  posted  in
 the  last  two  months:

 2.  Denmark  Copenhagen
 3.  Malaysia..  Kuala  Lumpur
 4,  Thailand  re  Bangkok
 है,  Iran  eee  sea  Tehran

 (b)  Selections  for  the  Heads  af
 Mission  posts  in  Turkey  ,  Kuwait,
 Poland,  Indonesia,  Senegal,  Syria,
 Mauritius  and  Nigeria  bave  already
 been  made  and  the  Heads  of  Missions
 concerned  will  be  taking  over  in  each
 of  these  countries  shortly;  except
 Mauritius  where  the  incumbent  is  al-
 ready  in  place.  In  the  case  of  U.K.  and
 Australia  the  selection  of  a  Head  of
 Mission  is  under  active  consideration.

 Soldiers  weunded  daring  Indo-Pak.
 Conflict

 144,  Shri  Ramachandra  Ulaka:
 Shri  Dhnolesbwar  Meena:
 Shri  Heerji  Bhai:
 Shri  K.  Predbani:

 Will  the  Minister  of  Defence  be
 pleased  to  state  the  total  number  of
 soldiers  wounded  in  the  recent  Indo-
 Pak.  conflict  who  were  admitted  in
 various  occupational  therapy  centres
 for  training  and  rehabilitation  and
 for  whom  grants  have  been  given  by
 the  Central  Government?

 The  Minister  of  State  in  the  Minis-
 try  ef  Defence  (Shri  B.  B.  Bhagat):
 2  wounded  soldiers  are  at  present
 undergoing  treatment  in  various
 Training  Centres  viz.  Industrial  Train-
 ing  Institutes,  Queen  Mary’s  Technical
 School,  Kirkee  and  Training  Centre
 for  Adult  Blind,  Dehradun,

 The  wounded  soldiers  still  in  Mili-
 tary  Hogpital  numbering  about  240,

 physiotherapy

 necessary
 ca)  Rehabilitation  Centre  has  been  set
 up  te  provide  physiotherapy  and
 diversional  therapy  treatment  jo  those
 soldiers  who  may  need  on  com-
 nletion  of  their  medical  treatment.
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 The  period  spent  by  these  persons
 in  the  Medical  Rehabilitation  Centre
 and  Vocational  Training  Centre  is
 treated  as  ‘duty’  in  the  ease  of  other
 ranks  and  95  ‘sick  leave’  in  the  case
 of  Officers;  no  other  Government
 grant  is  given  to  them.

 Defence  Training  [ustitutions
 1465.  Shri  Ramachandra  Ulaka:

 Shri  Dhuleshwar  Meena:
 Shri  Heerji  Bhai:
 Shri  K.  Pradhani:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  the  number  of  Defence  Train-
 ing  Institutions  proposed  to  be  open-
 ed  in  the  country  during  ‘1967-68;  and

 {b)  the  details  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shrj  B.  HR.  Bhagat):
 (a)  Nil.

 (b)  Does  not  arise.

 Will  the  Prime  Minister  be  pleas-.
 ed  to  state:

 (a)  whether  Government  propose
 to  establish  any  Heavy  Water  Manu.
 facturing  Plant  in  the  country  during
 the  Fourth  Five  Year  Plan  period;

 (b)  if  so,  the  details  thereof?

 The  Minister  of  State  in  the  Depart-
 ment  of  Atomic  Energy  (shri  M.  s.
 Gurupadaswamy):  (a)  and  (b).  It  has
 been  decided  to  set  up  a  Heavy
 Water  Plant  with  a  capacity  of  200
 metric  tonnes  per  annum.”  The  ques-
 tion  regarding  the  location  of  the
 Plant  is  under  consideration  of  Gov-
 ernment,
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 Film  Institute  of  Poona
 ‘1467.  Shri  Mohsin:

 Shri  M.  N.  Naghnoor:
 Will  the  Minister  of  Information

 and  Broadcasting  be  pleased  to  state:
 (a)  the  yearly  recurring  and  non-

 recurring  expenditure  of  the  Indian
 Film  Institute,  Poona;

 (b)  the  total  investment  on  the
 Institute;

 (ec)  the  number  of  students  study-
 ing  in  the  Institute  with  break-up  for
 various  courses;

 (d)  the  number  of  staff  working
 in  the  Institute;  and

 (e)  the  per  capita  expenditure?
 The  Minister  of  Information  and

 Broadcasting  (Shri  हू,  K.  Shah);  (a)
 Expenditure  of  the  Film  Institute  of
 India.  Poona  for  the  year  1966-67  was
 as  follows—

 Recurring  Rs,  4.92  lakhs
 Non-recurring  Rs.  3.00  lakhs

 (b)  Total  expenditure  on  the  Film
 Institute  of  India,  Poona  since  its  in-
 ception  in  1960... .  Rs,  77,50,720.

 (९)  24  students  were  studying  In
 the  Institute  during  the  academic  year
 1966-67.  The  break-up  in  various
 courses  is  given  below:

 (i)  Screenplay  Writing  9

 (ii)  Direction  .  नि  ‘  as

 (ii).  Motion  Picture  Phato-
 graphy.  नि  .  30

 fivs  Sound  Recording  and
 Sound  Engineering.  26

 ‘vy:  Film  Edining  —.  न  डा

 (hy  Film  Acting  नि  नि  23

 ‘Total  2

 (da)  175.

 (e)  Average  annual  expenditure  per
 student  during  the  last  five  years
 came  to  Rs.  9,679.
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 Tulthal  Airport
 1468,  Shri  M.  Meghachandra:  Will

 the  Minister  of  Defence  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  land
 is  being  acquisitioned  for  the  pur-
 Pose  of  expanding  the  ‘Tulihal  Air-
 field  in  Manipur;

 (b)  if  so,  the  number  of  families
 to  be  uprooted  by  this  expansion  and
 how  much  of  the  acquisitioned  land
 is  actually  cultivated  land;  and

 (c)  whether  peopie  affected  by  this
 airfield  expansion  are  being  given
 alternative  land  as  compensation?

 The  Minister  of  State  in  the  Minka-
 try  of  Defence  (Shri  B,  KR.  Binugat):
 (a)  Yes,  Sir.

 (b)  About  75  families  will  be  dis-
 placed  by  the  acquisition  of  land,  The
 area  includes  about  ॥70  acres  of  cul-
 tivated  land.

 (e)  No,  Sir.  The  affected  persons
 will  be  paid  cash  compensation  only
 according  to  the  provisions  of  the
 Land  Acquisition  Act.

 Violation  of  Indian  Air  space  by  Pak.
 Plane

 1469.  Shri  D.  C.  Sharma:
 Shri  K.  N.  Pandey:

 Shri  Dp.  N.  Deb:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  a  jet  plane  from  Goga
 side  of  East  Pakistan  intruded  into
 Indian  territory  through  the  Jhau-
 danga  border  outpost  on  the  7th
 May.  ‘1967;

 (by  whether  any  enquiry  has  been
 made  into  the  Incident;  and

 (c)  if  so,  with  what  result?
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 Bangaon,  in  West  Bengal  area,  and
 then  turning  in  a  northerly  direction
 re-entered  Pakistan  territory.  It
 penetrated  about  8  nautical  miles  into
 Indian  territory.

 (b)  A  protest  wus  lodged  with  the
 Government  of  Pakistan  on  16-5-1967.

 {c)  Reply  of  the  Government  0
 Pakistan  is  awaited.

 Resettlement  Directorate

 1470.  Shri  D.  N.  Patodia:
 Shri  Mohamed  Imam:
 Shri  s.  K.  Tapuriah:
 Shri  Gadilingana  Gowd:

 Will  the  Minister  of  Defence  be
 Pleased  to  state:

 (a)  the  details  of  alternative  emp-
 loyment  arranged  by  the  Resettle-
 ment  Directorate  of  his  Ministry  for
 the  Emergency  Commissioned  Offi-
 cers  who  have  been  served  with  quit
 notices;  and

 (b)  whether  complaints  have  been
 Yeceived  about  the  unsatisfactory
 working  of  the  Resettlement  Direc-
 torate?

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  B.  R.  Bhagat):
 {a)  Resettlement  Directorate  func-
 tions  onl;  as  a  liaison  office  between
 the  potential  employers  and  the  ex-
 BOs.  Its  role  is  to  persuade  the
 Potential  employers  to  give  preference
 to  the  ECOs  in  the  matter  of  filling
 vacancies  in  their  offices  and  it  has
 no  authority  to  issue  posting  orders
 against  such  vacancies.

 Government  have  taken  steps  to
 reserve  certain  percentages  of  per-
 Manent  vacancies  in  the  All  India
 Services  and  various  Central  Services
 {posts  Class  I  and  C'ass  II  which  are
 filled  on  the  basis  of  a  competitive
 examination  and  or  interview  by  the
 Union  Public  Service  Commission,
 mivertisements  for  which  are  publish-
 ed  in  all  important  newspapers  of
 the  countrv.  It  ie  for  the  individual
 afficera  to  be  on  the  look-out  for  such

 ao

 advertisements  and  apply  for  them,  if
 they  are  eligible.

 Most  of  the  State  Governments
 have  a'so  issued  orders  reserving  cer-
 tain  percentages  of  vacancies  in  their
 services  for  the  E.C.Os,  For  these
 vacancies  also  the  ECOs  themselves
 have  to  apply  to  the  appropriate  autho-
 rily  as  and  when  advertisements  ap-
 pear.

 As  for  public  undertakings  and
 private  firms  the  EOOs  could  apply
 for  such  vacancies  as  they  come
 across,  direct  to  the  authority  con-
 cerned  with  a  copy  to  the  Director
 General  Resettlement  who  would
 then  use  his  good  yitices  to  see  that
 preferenc  is  given  to  the  ECOs  while
 making  rccruitment.  The  Ministry  of
 Defence  has  also  written  to  a  number
 of  important  industrialists  in  the  pri-
 vate  sector  for  absorption  of  as  many
 ECOs  as  possid'e  in  their  organisa-
 tions,

 For  the  facility  of  the  ECOs  Reset-
 tlement  Directorate  will  be  issuing
 periodical  bul'etin  giving  the  parti-
 culars  of  all  vacancies  (both  reserved
 and  unreserved)  reported  to  them  for
 the  information  of  the  ECOs  who  are
 due  for  release  or  have  been  released,
 A  statement  of  vacancies  so  far  re-
 portd  to  Resettlement  Directorate  is
 laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-5i8/
 67}.

 (७)  No  specific  complaints  about  the
 unsatisfactory  working  of  the  Reset-
 tlement  Directorate  have  been  receiv-
 ed  by  the  Government.

 छाहसदाबाद  के  निकट  उपन्रह  संचार  केस

 1672.  ष्यी  वचिवलसाय  पाप्डेय
 रखो

 क्रचान  मंत्रों  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कया  भ्रहमदाबाद  के  पास  एक
 प्रयोगात्मक  उपग्रह  संचार  केस्द्र  स्थापित

 किया  गया  है  शौर  बह  चालू  हो  गमा  है  :

 (a)  यदि  हां,  तो  कब  ;  जौर

 alt Tag  Fe  eA  SI  ८4.७५  ०  SE  te  Chee.”  Ly
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 (7)  इस  पर  कितना  व्यय  ह्भा

 णु  उक्ति  'चिलाग  &  'राज्य-भंत्रा

 (लो  एच०  एस०  queers): (5) :  (5) तथा  (ख).  जी,  भब  तक  नहीं।  इस  केन्द्र

 की  स्थापना  का  कास  जारी  है  तथा यह  प्रगस्त,
 967  में  काम  करना  शुरू  कर  देगा  1

 (ग)  इस  केन्द्र  की  स्थापना  संयुक्त
 राष्ट्र  संध  विशेष  निधि  से  प्राप्त  वित्तीय  तथा
 तकनीकी  सहायता  से  की  जा  रही  है  a  इस
 निधि  से  प्रयोजना  के  लिए  छः  लाख  पच्चीस
 हजार  डालर  की  महायता  मिल  रही  है  +
 न्बोधी  पंचवर्षोय  योजना  के  भन््त  तक  प्रायोजनां
 के  सिविल  कार्यों,  भ्रतिरिक्त  उपकरणों  झादि
 पर  खर्चे  होने  वाला  सरकारी  हिस्सा  भ्रतमानत:
 सतानवे  लाख  पचास  हजार  बपये  होगा  Y

 गुजरात  सरकार  द्वारा  प्रायोजना  के  लिए
 मुफ्त दी  गई  भूमि  की  प्रनुमानित  कीमत
 22  लाख  रुपये  झांकी  गई  है  और  यह  उपरोक्त

 खर्च  भें  शामिल  नहीं  है  ।

 Manufacture  of  Marine  Diesel
 Engines

 1473.  Shri  Vishwa  Noth  Pandey:
 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  approved  the  project
 for  the  manufacture  of  Marine  Diesel
 Engines  in  India;

 (b)  if  so,  when;  and

 (ce)  the  total  amount  of  expendi-
 ture  involved  in  the  project?

 The  Mnister  of  Stale  in  the  Minis-
 try  of  Defence  (Shri  B.  R,  Blsagat):
 (a)  Yes,  Sir.

 (७)  Sist  March,  1967.

 (०)  The  estimated  capital  expendi-
 ture  on  the  project  is  about  Re,  363
 lakhs.
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 Anti-Indian  Propaganda  by  Ohiaa
 1474,  Shri  Onkar  Lal  Berwa:

 Shri  Meetha  Lal:
 Shri  Atam  Das:

 Will  the  Minister  of  Externak
 Affairs  be  pleased  to  state:

 (a)  whether  China  has  stepped  up
 anti-Indian  propaganda  and  subver--
 sive  activities  in  India;  and

 (b)  if  so,  the  steps  which  are
 being  taken  to  counteract  their
 activities?

 The  Minister  of  External  Affairs.
 (Shri  M.  0.  Chaegia):  (a)  Yes,  Sir.

 (b)  The  Government  are  fully
 aware  of  the  Chinese  threats  and  all
 necessary  steps  are  being  taken  to
 protect  our  national  security.

 इसराईल  के  are  शॉल  लिक  ह...) ह  कलवार
 करार

 i475.  wn  जहाराज  लिहि  भारती :
 क्या  बंदेशिक-कार्य  मंत्री  यह  बताने  की  कृपा'
 करेंगे  कि  :

 (की)  कया  भारत  ने  भव  तक  इसराइल
 के  साथ  कोई  सांस्कृतिक  ऋणवा  व्यापार

 करार  किया  है  ;

 (*)  क्या  इसराइल  ने  राजस्थान  के
 मकस्थल  की  हरीभरी  भूमि  में  'चरिवर्तन
 करने  के  लिये  एक  पाइप-लाइस  सिचाई  योजना
 बनाने  की  पेशकश  की  है  ;

 (ग)  यदि  हां,  तो  सरकार  ने  खक्त
 प्रस्ताव  क्ति  कारणों  से  स्वीकार  नहीं  किया  ;
 झौर

 (+)  इस  गमब  इसराइल  में  भारतीय

 हों  at  रक्षा  करने के के  लिये  कया  कार्यवाही:
 की  जा  रही  है  ?

 बैंदेशिक-कर्म  गंभी  (जी  शुर  ह...

 चावला ) :.  (6)  थी  नही  is
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 (a)  भौर  (7).  1963  में  इसराईल
 की  सरकार  ने  निर्धारित  तरीके  के  विपरीत
 राजस्थान  सरकार  को  सिचारई  श्रौर  कृषि  के

 क्षेत्र  में,  सहायता  देने  को  सीधे  ही  पेशकश
 'की  |  चूंकि  निर्धारित  तरीके  का  पालन  नहीं
 “किया  गया  था,  इसलिए  इस  प्रस्ताव  पर  जागें
 'कुछ  नहीं  किया  गया  t

 (a)  इस  समय  भारत  के  कौंसली
 हिलों  की  देखभाल  नेल-प्रबीत्र  भें  ब्रिटेन  का

 शाजदूताबास  कर  जहा  हैँ

 डलोविजन  उपकरण  में  ाम  निमरता

 1476.  शी  महाराज  सिह  आरती  :
 क्या  रक्षा  मंत्री  यह  बताने  की  कसा  करेंगे
 यक:

 (के)  भारत  कब  सके  टेलोविजन
 अमारण  तबा  टेलोजिज्ञन  सेंट  के  निर्माण
 के  लिये  धावश्यक्र  सभी  उपकरणों  के  मामले
 में  आत्म-निर्भर  हो  जाएगा  लाकि  उनके
 श्रायात  पर  विदेशी  मद्रा  न  खर्च  करनी  पड़ें  ;
 दौर

 (9)  समूचे  देश  को  खोव्रयकताओं
 को  ध्यान  में  रखते  (3  इस  उद्यान  की  भ्याउनता
 चर  कितनी  मारनोप  मुद्दा  चा  कितनो  विदेशी

 मुद्रा  के  खर्च  होते  को  सम्भावना  है  ?

 प्रतिरक्षा  मंत्रालय  में  राज्य  सधी

 पु्मों  ao  रा०  बगती :  (क)  तथा  (ए).
 डेलोरीजन  ware  उपस्कर

 टेलोबोजन  प्रसारण  उपस्कर  केदल
 दिल्ली  में  लगाया  गया  है  जिसमें  झभी  तक
 देशों  उपकृरतां  का  इस्तेमाल  होता  हैं  1

 लीवोजन  प्रसारण  उपस्कर  घोर  स्टूडियो
 उपस्करों  े  देश  में  हो  बनाने  के  प्रस्तादों
 जो  झमो  अन्तिम  रूप  नहों  दिया  गया  है  Vv

 डलोवीजन  रिसोजिंग  सेट

 सेन्ट्रल  इलेक्ट्रानिक  इंजीनियरिंग  रिसर्च
 इस्टीट्यूट,  पिलानी  द्वारा  तैयार  किए  गए
 देशी  तकनीकी  विधि  का  उपयोग  करते  हुए
 दो  कम्पनियों  को  प्रति  चप  दसनदस
 हजार  टेलीवीजन  रिंसीबर  बनाने  के  लिए
 लाइसेंस  दिए  गए  हैं।  इन  दोनों  कम्पनियों
 का  इस  पर  पूंजीगत  व्यय  560  लाख  रुपये  के
 लगभग  पड़ेगा  जिसमें  7m  लाख  झपये  की
 विदेशी  मुद्रा  होगी  ।

 प्रारम्भ  में  प्न्पेक  टेलोबीजल  रिसीवर
 पर  लगभम  235  रूपये  की  विदेशी  मुद्रा  की
 आवश्यकता  पड़ेंगी  |  पांचवें  वर्ष  में,  जब
 कि  बाहर  से  मंगाये  जाने  वाले  उपकरणों
 का  धीरे  धीरे  देशों  उत्पादन  आरम्भ  होने
 लगेगा.  प्रति  स्थीवर  पर  40  रूपए  की
 विदेगो  मुद्रा  की  श्रावश्यकता  पढ़ेंगी  1

 परमोवर  में  बाहर  ये  मंगाया  जाने
 बाला  एक  महत्वपूर्ण  उपकरण  टेलीवीजन
 पिक्चर  ट्यूब  है  जिसे  च्  में  हो  बनाए  जाने
 की  सम्भावना  है  और  इससे  प्रत्येक  टेलोव  जन
 स्सोवर  में  आयात  किए  जाने  बाले  उपकरणों
 को  कोमत  कम  होते  में  मय  रूप  से  सहांग्रता
 मिलेगे ।

 पनडइेडश्वियों  का  निर्माण

 i477.  थी  महाराज  सिह  बाश्तो  :
 बया  रखा  मंत्रो  यह  अलाने  को  कृपा  करेंगे

 कि;

 (को)  कया  सरकार  ने  देश  में  पनइब्वियों
 के  “न  करने  की  एक  योजना  बनाई  है  ;

 (ख  यदि  हां,  तो  उसका  व्यौरा  क्या

 है;

 (ग)  क्या  अपनी  परमाणु  नीति  के
 सद्  में  सरकार  ते  यह  निर्णय भी  किया  है
 कि  रक्षा-कार्यों  के  लिए  परमाणु  पनइंब्बियों
 का  ही  निर्माण  नहीं  किया  जायेगा  ;  और
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 (8)  क्या  यह  सच  है  कि  परमाणु
 पनडुब्कियों  की  निर्माण  लागत  अन्य  पनडुब्बियों
 की  निर्माण  लागत  से  अधिक  होती  है
 परन्तु  उनकी  संधारण  लागत  कम  होती  है
 तथा  उनका  कार्य  बहुल  उत्तम  होता  है  ?

 भ्रतिरक्षा  संत्रालय  में  राज्य  संत्रो  (भरी
 Wo  रा०  गत) :  (क)  जो  नहीं  t

 (ख)  प्रश्न  नहीं  उठता  |

 (ग)  ऐसा  जोई  निर्णय  नहीं  लिया
 है...

 गया  है

 पुच)  हमारे  एस  am  Cm  सूचना
 अनुसार  अन्य  पशइब्बियों  की  अपेक्षा  परमाणु
 पनइुब्वियों  की  उत्पांदत  लागत  झौर  सधारण
 लागत  श्रधिक  होती  है  गौर  परमाण  पन-

 डुब्बियों  का  कार्य  काफी  उत्तम  होता  है

 गन  एण्ड  शॉल  फंक्टरों,  काशीपुर
 (कलकत्ता )

 1478.  ब्य  रास  कि  ग्रायरवाल  :
 ait  हुकम  शग  ब्छुवाय  :
 थो  Wo  का०  भट्टाचार्य  :

 क्या  ला  मंत्रों  यह  बताने  को  कृपा  करेंगे
 किः

 (क)  क्या  यहं  सच  है  कि  so  मई,
 967  को  कलकला  में  काशीपुर  स्थित

 गन  एंड  शंल  कीबटरी  में  हुई  एक  मुठभेड़  में
 20  व्यक्ति  घायल हो  गये  थे  ;

 (खि)  यदि  हां,  तो  मुखभेह  के  क्या  कारण
 4;  झौर

 (7)  इसके  परिणामस्वक्प  जन-धन
 की  कितनी  हानि  हुई  ?
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 प्रतिरक्षा  अंतराल  में  राज्य  चतरी  (भी
 Wote  भगत)  :  (क)  से  (ग).  यह  सथय
 #  ह  0 मई,  .967  को  एक  मुठभेड़ हुई  थी  ।  .
 आाईनेस्स  कारखानों  के  महानिदेशालय
 के  एक  प्रवर  झफसर  की  झउध्यक्षता  में  एक
 तथ्य  निर्णायक  बोर्ड  का  संयोजन  किया  गया  t
 इस  सुठभे ड़  में  किसी  की  मृत्यु  तहीं  हुई  लेकिन
 सम्पत्ति  को  कुछ  नुकसान  पहुंचा  श्रौर  व्यवितयों
 को  ब्योटें  आई 1  तथ्य  निर्णायिक  बोर्ड  को
 रिपोर्ट  उपलब्ध  होने  के  बाद  ही  हस  सम्सन्ध  में

 विस्तृत  विवरण  उपलब्ध  होने  को  धागा  है  ॥

 Reorganisation  of  Cantonments
 1479,  Shri  M.  N.  Naghnoor:

 Shri  Kanwar  Lal  Gupta:
 Shri  R.  S.  Vidyarthi:

 Will  the  Minister  of  Defence  ce
 Pleased  tu  state:

 fa)  whether  there  is  8  proposal  to
 amend  the  Cantonments  Act  of  1924;

 (by  if  so,  the  nature  thereof;
 {c)  whether  Report  has  been  re-

 ceived  fram  the  Committee  headed  by
 Shri  S.  K.  Patil  on  the  re-organisa-
 tion  of  Cantonments;  and

 td)  if  so,  the  action  taken  therecn,
 Particularly  in  regard  to  giving  +ve-
 hef  10,  the  civilian  owners  of  proper-
 lies  in  the  Cantonments?

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  B,  BR,  Bhagat):
 (a)  Yes,  Sir.

 (b)  It  is  proposed  to  amend  =  the
 Cantonment  Act,  1924,  with  a  =  view,
 amongst  others,  to  introduce  free
 and  compulsory  primary  education  in
 accordance  with  the  directive  princi-
 ples  of  State  Policy;  further  democra-
 tisation  of  the  Cantonment  Adminis-
 tration  consistent  with  the  nature
 of  Cantonments  as  military  stations;
 permit  extension  of  the  Act  to  places
 where  Indian  Navy  is  quartered;  re-
 ctify  defects  in  certain  provisions  of
 the  Act  brought  out  in  judicial  pro-
 nouncements;  and  remove  difficulties
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 १९)  Yes,  Sir,  Such  a  report  was  re-
 ceived  in  the  year  95l.

 (d)  On  the  recommendations  of  the
 Committee,  the  following  actions  have
 been  taken:—

 (i)  Parts  of  certain  Cantonment
 areas  were  excised  from  their
 limits  and  merged  with  the  adjoin-

 ing  municipalities;
 (ii)  Cantonmeat  Electoral,  Rules

 have  been  amended:
 (iii)  A  decision  was  taken  in  1957

 to  grant  free  hold  rights  on  certain
 conditions  to  persons  holding  lands
 in  Cantonments  on  old  grant  terms,
 The  matter  is  now  being  re-examin-
 ed  in  the  context  of  the  need  to
 evolve  a  pattern  consistent  with  the
 sucialist  goal  of  society  and  also
 in  the  context  of  increased  defence
 needs  of  lands  in  Cantonments  con-
 sequent  to  the  declaration  of  Em-
 ergency  in  1962.

 Atomic  Power  Station  in  Rajasthan
 1480,  Shri  K.  N.  Pandey:  Will  the

 Prime  Minister  be  ovleased  to  state
 how  much  funds  are  being  provided
 by  Canada  for  the  second  unit  of
 nuclear  power  station  reactor  being
 added  to  the  Rajasthan  atomic  power
 station?

 The  Minister  of  State  in  the  Depart-
 ment  of  Atomic  Energy  (Shri  M.  3.
 Gurupadaswamy):  Canada  is  provid-
 ing  through  her  Export  Credits  Insu-
 rance  Corporation  a  loan  of  Canadian
 $38.5  million  for  the  sscond  unit  of
 the  Rajasthan  Atomic  Power  Project.

 Movement  for  Creation  of  “Christian
 Democratic  Republic”

 1481,  Shri  5.  EK.  Tapuriah:
 Shri  D.  N.  Patodia:

 Will  the  Minister  of
 Affairs  be  pleased  to  state:

 (a)  whether  the  attention  of  Gav-
 ernment  has  been  drawn  to  a  news-
 item  in  the  ‘Indian  Express’  of  the
 ihh  May,  1987  saying  that  a  move-
 ment  has  been  launched  in  Kachin

 External
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 State  of  North  Burma  for  creation  of
 a  ‘Christian  Democratic  Republic”
 comprising  of  Naga  inhabited  areas  of
 Burma,  Nagaland  and  Naga  inhabit-
 ed  areas  of  Manipur  and  Assam;
 and

 (b)  if  so,  the  reaction  of  Govern-
 ment  in  this  regard?

 The  Minister  of  External  Affairs
 (Shri  M.  C.  Chagla):  (a)  and  (b).
 Yes,  Sir.  As  the  matter  relates  to
 certain  developments  taking  place  in
 another  country,  the  Governmet  of
 India  have  no  comments  to  make.  So
 far  us  areas  inhabited  by  Nagas  in
 Nagaland,  Manipur,  NEFA  and  Assam
 are  concerned  they  constifule  an
 integral  part  of  India  and  the  Gov-
 ernment  of  India  will  not  permit  any
 such  extra-constitutional  activities.

 Application  for  Issue  of  Visa  from
 General  Kong  Le

 ‘1483.  Shri  M.  L.  Sondhi:  Will  the
 Minister  of  External  Affairs  be
 Pleased  to  state:

 (a)  whether  any  application  for
 visa  was  received  by  Government
 from  General  Kong  Le;

 (b)  if  so,  the  action  taken  in  the
 matter;  and

 fe)  whether  it  is  a  fact  that  General
 Kong  Le  visited  India  as  a  State  guest
 in  9647

 The  Minister  of  External  Affairs
 (Shri  M.  C.  Chagia):  (a)  No  formal
 application  was  received  but  he
 made  a  verbal  request  to  our  Com-
 missioner  in  Hong  Kong  and  sent
 telegraphic  request,

 (b)  It  is  undersiood  that  he  is  now
 going  to  the  Philippines  first.  We
 shall  consider  his  request  if  he  still
 wishes  to  visit  India  after  his  Philip-
 pines  visit.  .

 (९)  General  Kong  Le  visited  India
 in  963  as  a  guest  of  the  Government
 of  India.
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 Genocide  of  Pushtoons

 1484,  Shri  जा.  L.  Sondhi:  Will  the
 Minister  of  External  Affairs  be  pleas-
 ed  to  state:

 (8)  whethet  it  is  8  fact  that  India
 propose  to  raise  the  question  of
 genocide  of  Pushtoons  by  Pakistan  in
 the  United  Nations  Organisation:  and

 (b)  if  so.  the  details  of  the  specific
 Stand  of  India  keeping  in  view  the
 United  Nations  provisions  for  geno-
 cide?

 The  Minister  of  External  Affairs
 (Shri  M.  C.  Chagla):  (a)  No,  Sir.

 (b)  Docs  not  arise.

 A.LR,  Artistes  in  Dhurwar  Station

 1485.  Shri  S.  A.  Agadi:  Will  the
 Minister  of  Information  and  Broad-
 casting  be  pleased  to  state:

 (a)  whether  the  attention  of
 Government  has  been  drawn  to  the
 articie  appearing  in  Prapancha,  of
 the  24th  May,  1967,  published  from
 Hubli,  Mysore  State  regarding  the
 partial  and  =  =  cumniunial  treatment
 meted  out  to  the  Artistes  by  the  local
 Committee  of  the  All  India  Radio.
 Dharwar;

 (b)  if  so,  the  action  contemplated
 to  be  taken  in  the  matter:

 (c!  the  names  of  the  Members  of
 the  Advisory  Committee:

 (d)  the  basis  on  which  the  Advi-
 sory  Committee  is  constituted;  and

 (e)  the  authority  empowered  to
 constitute  the  Advisory  Committee?

 The  Minister  of  Information  and
 Broadcasting  (Shri  K.  K.  Shah):  (a)
 Yes,  Sir,

 (b)  No  &ction  is  contemplated  as
 the  allegations  made  in  the  article
 are  without  any  basis,
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 (c)  The  Hon.  member  is  evidently
 referring  to  the  local  Audition  Com-
 mittee.  The  following  are  the  non-
 official  members  of  this  Committee
 attached  to  the  Dharwar  Station:—

 (i)  Shri  B.  5.  Angadi
 fii)  Shri  B.  H.  Inamdar
 (iii)  Shri  S.  Ss.  Tuppad
 (iv)  Shri  8.  V.  Bhirdikar
 (v)  Shri  V,  K.  Koregaonkar
 (vi)  Shri  D.  B.  Pathak

 (dy  The  members  of  Local  Audi-
 tion  Committees  are  selected  on  the
 basis  of  their  knowledge  of  music.

 te)  The  Director  General,  All  India
 Radio.

 LA.F.  Dakota  Accident

 1486,  Shri  K.  N.  Pandey:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 fa;  whether  an  LA.F.  Dakota  crash-
 ed  over  the  Khasi  and  Jaintia  Hillis
 District  on  the  5th  May,  1967;  and

 fo)  if  so,  the  details  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  B.  R.  Bhagat):
 (ai  Yes.  Sir.  The  aircraft  crashed  on
 the  hills  north  of  Sherpai  Range,
 about  35  miles  north-west  of  Kum-
 bhigram.

 tb)  The  aircraft  was  on  a  courier
 flight  between  Kumbhigram  =  and
 Gauhati.  Contact  with  the  aircraft
 war  lost  after  000  hours  and  search
 for  it  was  immedialely  undertaken.
 The  wreckage  was  located  on  the  7th
 May.  4967  on  the  hills  north  of
 Sherpai  Range,  There  were  l4  per-
 sons  on  board  the  aircraft,  including
 4  members  of  the  aircrew,  and  all
 were  killed.  The  aircraft  was  totally
 destroyed.  A  Court  of  Inquiry  has
 been  ordered  (o  investigate  the  acci-
 dent,  Further  details  will  be  known
 when  the  proceedings  of  the  Court
 on  Inquiry  are  finalised.
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 Wellington  Cantonment
 1481,  Shri  Nanja  Gowder:  Will  the

 Minister
 of:  Defence  be  pleased  to

 (a)  whether  the  lands  in  which  the
 Wellington  Cantonment  in  Nilgiris
 District  (Madras  Btate)  ia  established
 are  on  a  99-year  lease;

 (b)  if  so,  on  what  terms;  and

 (c)  whether  the  claim  for  adequate

 favourably  considered?

 The  Minfster  of  State  in  the  Minis-
 try  of  Defence  (Shri  B.  ER.  Bhagat):
 (a)  and  (b)..  Land  measuring  796.96

 acres  in’  Wellington  Cantonment  was
 taken  over  in  or  sbout  year  850  for
 perpetual  use  on  payment  of  a  lump
 sum  amount  of  Rs.  650  and  an  annual
 payment  of  Re.  165.

 (c)  Representations  were  received

 (a)  whether  it  is  a  fact  that  Indians
 im  Establishments industrial
 Seudi  Aredia  are  being  replaced;  and

 ई...  i)  ID

 {b)  if  ,  whether  Government
 bave  taken  up  this  question  with
 Government  of  Saudi  Arabia?

 The  Minister  of  External
 (Shri  M.  C,  Obagla):  (a)  and  (b).
 Some  Indian  Employees  working
 with  the  Government  of  Saudi  Arabia

 on  the  employment  of  Indians.  This
 matter  was  accordingly  taken  up  with
 the  Saudi  Arabian  Government  who
 denied  the  existence  of  any  such  ban.

 Exchange  of  Ambassadors  with  China
 1489,  Shri  D.  C.  Sharma:

 Shri  Madhg  Limaye:
 Shri  KE.  हु,  Nayanar:
 Shri  A.  B,  Vajpayee:
 Shri  Bairaj  Madhok:

 Shri  Shri  Chang  Goel:
 Will  the  Minister  of  External

 Affairs  be  pleased  to  state:

 (a)  whether  Government  was  wil-
 ling  for  a  renewed  exchange  of
 Ambassadors  with  China  if  the  Pek-
 ing  regime  is  prepared  to  play  its
 part  in  reopening  a  meaningful  dia-
 logue  between  the  two  countries  on
 the  border  dispute;

 (b)  whether  the  Chinese  reaction

 =
 been  ascertained  in  this  regard;

 (०)  if  so,  the  details  thereof?
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 Government  Advertisements  In  News
 Papers

 49¢.  Shri  Prem  Chand  Verma:  Will
 the  Minister  of  Information  and
 Broadcasting  be  pleased  to  state:

 (a)  whether  Directorate  of  Adver-
 tising  ang  Publicity  maintains  a  list
 of  newspapers,  dailies,  weeklies  and
 monthlies,  tg  which  Government  ad-
 vertisements  are  released;  and

 (b)  if  go,  the  number  of  advertise-
 ments  released  to  newspapers  of  these
 categories  separately  in  English,  Hindi
 and  other  regional  languages  during
 the  last  one  year?

 The  Minister  of  Information  and
 Broadcasting  (Shri  K.  K.  Shah):  (a)
 The  Directorate  of  Advertising  and
 Visual  Publicity  maintains  a  record
 of  media  particulars  of  all  regular
 newspapers  and  periodicals  who  app-
 roach  Government  for  ativertisements.
 This  information  is  utilised  in  select-
 ing  newspapers  for  the  release  of
 specific  advertisements,

 (8)  The  requisite  information  in
 regard  to  display  advertisements  is
 given  in  the  statement  laiq  on  the
 Table  of  the  House.  [Placed  in  Lib-
 rary.  See  No.  LT-59/67}.  Similar
 information  about  classifieq  advertise-
 ments  is  being  compiled  and  will  be
 laid  on  the  Table  of  the  House
 shortly.

 Concessions  to  Bigger  Newspapers
 14set.  Shri  Prem  Chand  Verma:  Will

 the  Minister  of  Information  and
 Broadcasting  be  pleased  to  state:

 (a)  whether  it  ig  a  fact  that  bigger
 newspapers  and  periodicals  receive  &

 (b)  whether  it  is  a  fact  that  80  per
 of  thestotal  allotment  of  news-
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 to  the  rest  of  newspaperg  in  India;
 and

 (९)  the  names  of  proprietors  of
 newspapers  who  have  received  im-
 ports  licenses  of  Rs.  6  lakhs  and  above
 during  the  last  twelve  months?

 The  Minister  of  Information  end
 Broadcasting  (Shri  K.  BK.  Shah):  (a)
 No,  Sir.

 (b)  Twenty-six  big  newspapers  got
 60.9  per  cent  of  newsprint  and  65.l
 per  cent  of  printing  machinery  of  the
 tota]  allotment  for  1968.87.

 (c)  Names  of  proprietors  of  news-
 papers  to  whom  licences  for  more
 than  Rs.  5  jakhs  were  issued  for  news-
 Print  and  printing  machinery  during
 1966-67  are  given  below:
 For  Newsprint:

 a)  Ananda  Bazar  Patrika,  Pvt.
 Ltd.,  Calcutta,

 (2)  Hindustan  Times  Ltd,  New
 Delhi.

 (3)  Indian  Express  Newspapera
 (Bombay)  Ltd.,  Bombay.

 (4)  Indian  Express  (Madural)
 Ltd,  Madurai.

 (5)  Andhra  Prabha  Ltd.,  Vijaya-
 wada.

 (6)  Bennett  Coleman  &  Co.,  Lid.,
 Bombay.

 (7)  Amrita  Bazar  Patrika  Pvt.
 Ltd.,  Calcutta,

 (8)  Thanthi  Trust,  Madras,
 (9)  Malayala  Manorama  Co.  Lid,

 Kottayam.
 (l0)  Statesman  Ltd.,  Calcutta.
 {ll)  Sakal  Papers  Pvt.  Ltd,

 Poona.
 2)  Kasturi  &  Sons  Ltd,  Madras.
 (I3)  Lok  Prakashan  Ltd,  Abmeda.

 bad,
 (i4)  The  Mathrubhumi  Printing

 Ltd. and  Publishing  Co,
 Kozhikode.

 (I5)  The  State's  People  Pvt.  Ltd,
 Bombay.

 (i6)  Bombay  Samachar  Pvt.  Léd,
 Bombay.  4
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 (17)  Newspapers  &  Publications
 (Pvt.)  Ltd,  Patna.

 (18)  Nageswara  Rao  Estates  Pvt.
 Lid.,  Madras,

 (19)  Indian  National  Press  (Bom-
 bay)  Pvt.  Ltd,  Bombay.

 For  Printing  Machinery:
 ay  Indian  Express  Newspapers

 Ltd.,  (Bombay).
 (2)  Basumati  Pvt,  Ltd.  Calcutta.
 (3)  Shri  N.  L.  Shah,  Jai  Hind,

 Rajkot  and  Ahmedabad.
 ay  Shri  P.  U.  Reshamwala,  Guja-

 ratmitra  and  Gujarat  Darpan,
 Surat.
 Shri  ¥  K.  Khaditkar,  Nawa-
 kal,  Bombay.

 6)  Shri  Narakasari  Prakashan
 Ltd.,  Nagpur.

 (7)  Amrit  Bazar  Patrika  Pvt.  Ltd.
 Calcutta.

 18)  Mulayala  Manorma  Co.,  it.
 Kottayam.

 (9)  Mathrubhumi  Printing  and
 Publishing  Co,  Ltd.  Kozhi-
 kode.

 0)  Indian  National  Press  (Bom.
 hay)  Ltd.

 (il)  Shri  J.  है,  Rawal,  Nutan  Sau-
 Tashtra,  Rajkot.

 /  2)  Vasan  Publications  Pvt.  Lid.
 Madras.

 (5

 Press  Council

 1492,  Shri  8,  0.  Jha:  Will  the  Minis-
 ter  of  Information  and  Broadcasting
 be  pleased  to  state:

 (a)  whether  i,  ig  a  fact  that  the
 present  Press  Council  has  no  statutory
 power  by  which  it  can  force  the  news-
 Papers  not  to  indulge  in  yellow  jour-
 nalism:

 (by  if  so,  whether  Government  pro-
 Pose  to  invest  it  with  any  such  power?

 The  Minister  of  Information  and
 Broadcasting  (Shri  हैं.  K.  She):  (a)
 The  Press  Council  has  already  been
 invested  with  adequate  powers  wnder
 sections  43  and  4  of  the  Press  Coun-
 ei]  Act,  1965.

 tb;  There  is  no  proposal  under  con-
 tideration  of  Government  to  invest
 the  Council  with  more  powers,

 CorrRECTION  OF  REPLIES  TO  UNSTARRED
 QursTrons  Nos.  ]  anp  2  DATED
 25-7-1966  ann  No.  2883,  vaten
 22.98.1966,  REGARDING  TELEVISION

 The  Minister  of  Information  and
 Broadcasting  (Shri  K.  K.  Shah):  (i)
 The  figures  of  expenditure  relating  to
 Television  given  in  reply  to  paris  (b)
 and  (day  of  the  Unstarred  Question
 No  2  by  Dr.  M.  M.  Das,  answered  on
 the  25th  July,  968,  have  been  check-

 33)  Shri  Rr.  G.  Maheswari,  Nav  e¢d  and  found  to  be  as  indicated
 Bharat,  Nagpur.  below:

 Question  Reply  alreasy  given  Revised  reply

 *(h)  The  amount  spent  for  ‘Rs.  56-96  lakhs  {approx,""'
 this  purpose  since  the  0

 decision  to  date;

 “Rs.  8३  *  28  lakhs  (approx.)”

 o(d)  The  amount  spent  during  “The  wal  expenditure  cn  “The  total  expenditure  on
 Q:  current  calendar  yearto  TV  during  the  current  Television  during  the,  प्र

 date  for  TV  and  the  am-  calendar
 year

 upto  June  rent  calendar  year  धक
 cunt  of

 foreign
 3966  wat  Ra.  25°84  lakhs  dpe ;

 7966  was  Rs,
 at  + te”

 copprat.)
 ‘he  foreign  (approx.)

 compenent  was  fortign  change  tom-
 Rs.  538  lakhs  (approx.)"  ponent  was  Rs.  5°28  lekhe
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 [Shri  K.  K.  Ghah)j
 (li)  The  figures  of  expenditure  re-

 lating  to  Television  given  in  reply  to
 part  (a)  of  the  Unstarred  Question
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 No.  3  by  Dr.  M.  M,  Das,  answered  on:
 the  28th  July,  1086,  have  been  check
 ed  and  found  to  be  as  indicated  below:

 Question  Reply  already  given  Revised  reply
 (a)

 The  smount  spentduring  “The  total  expenditure  “The  total
 on  calendar  yearto  Television  during  (a  Television  the date  for  television  and  the  current  calendar  year

 F  hal
 ह... क

 amount  of  fc  exchange  to
 in

 3966  was
 foe

 3966  was
 शु counterpart ote ad

 258
 flakhs  (approx.).

 i
 The

 component  Re.  5°28  -  lakhs
 inne  Gppreny  Srey,

 55  =

 (iii)  The  figure  of  expenditure  re-  and  Subodh  Hanada,  answered  on  the
 lating  to  Television  given  in  reply  to  22nd  August,  I966,  has  been  checked
 part  (c)  of  the  Unstarred  Question  and  found  to  be  as  indicated
 No.  2883  by  S/Shri  H.  C.  Samanta,  below:—
 Bhagwat  Jha  Azad,  ML,  Dwivedi

 Question  Reply  already  given  Revised  reply

 “Ee
 दाद  धर  जा  जाप tice its  introduc:  तय  "TV ince  ie  incurred

 “GR  Its
 p66

 he 1966,  s.  66:96
 [os

 is  83°28

 Mr,  Speaker:  Will  you  kindly  take

 Mr.  Speaker:  We  shall  now  take  up
 the  calling  attention.

 Shri  P.  EK.  Deo  (Kalahandi):  I  have
 given  notice  of  an  adjournment
 motion,  Sir,  That  should  have  pre-
 cedence.

 Table;  it  is  a  public  document  and
 everybody  has  got  a  copy,  It  need
 not  be  raised  now.  I  have  not  taken
 any  decision  on  it.

 Shri  PR  K.  Deo:  May  I  help  you  in
 arriving  at  a  decision

 कही  बी  राव  (पुरी):  इसको  तो  लिगा
 जाना:  काहिये,  यह  बहुत  हम  मसला  हूँ  ।

 your  place?

 Shri  P.  K.  Deo:  It  is  very  unfair.
 Mr.  Speaker:  May  be.  There  are

 other  adjournment  motions  also.  I
 have  not  rejected  it.  It  cannot  be

 be]

 ;  Fi  |  i  ?
 the  CBI  report  is  not  a  secret  docu-
 ment.

 aft  शची  राव  :  सी०  tro  aris  रिपोर्ट



 BgpgAsr  Violations  ote.  SYAIBTHA  15,  1s  (Saka)  by  Pakistan  (C.A.)  2970

 थ्बी  राम  -  गायन  (वाराअंकी)  :

 ek
 my  i  also,

 Motionn  J  did  discus?  thig  question
 with  the  hon,  Member  also,  Natural-
 ly,  I  will  have  to  get  some  informa-
 tion,  This  document  is  not  secret,  it
 was  placed  on  the  Table  of  the
 House  (Interruption).  Order,  order.
 Every  second  the  hon.  Member  is
 getting  up  and  saying  something.
 What  am  I  to  do?  Let  the  hon.

 others  are  alsa  trying  to  raise  their
 points.  May  I  request  everybody  to
 sit  down,  .

 ही  रभ  सेचक  धादण  :  तीन  बार  इन

 Madhu  Limaye.  Therefore,  let  us
 proceed  now  with  the  Calling  Atten-
 tlon  Notice,

 12:07  brs.

 CALLING  ATTENTION  To  MATTER
 OF  URGENT  Co

 IMPORT:

 दिल्लाता  हूं  भौर  त्रार्थना  करता  हूं  कि  गह  इस
 बारे  में  एक  बक्तन्य  देने  की  कृपा  करें  :

 “राजस्थान  सीमा  पर  पाकिस्तान
 द्वारा  हाल  ही  में  वायु  सीमा  के  उत्संभन
 और  वहां  पर  पाकिस्तासी  सेना  का  भारी

 जमाव ।”

 the  location  of
 Forces  in  West  Pakistan  accross  the
 Rajasthan  border.  No  unusual  con-
 centration  of  Pakistani  troops  has
 taken  place  in  this  area  recently  which
 may  case  us  concern.

 A  Pakistani  fighter  aircraft  violated
 Indian  gir  space  in  the  Barmer  area
 of  Rajasthan  on  6th  January  1967,  A
 protest  on  this  was  lodged  with  the
 Government  of  Pakistan.

 I  would  like  to  assure  the  House
 that  we  are  keeping  a  close  watch  on
 all  happenings  =#ccrOsg  our  borders
 which  have  a  bearing  on  the  security
 of  our  country  and  no  measures  will
 be  spared  to  safeguard  the  territorial
 integrity  of  the  country.

 att  चचावन्त  लहु  qererg :  क्या  मंत्ती
 महोदम  यह  बतलाने  की  कृपा  करेंगे  कि  पाकि-
 स्वान  हाय  जारतीय कीना करो छुच्कार कीगा  करे  डर्क  के  जान

 को  खतरा  पहुंचाने  सम्बन्धी  इस  तरह  की

 जो  बार  बार  कारंवाइयां  होती  हैं,  उसको

 देखते  हुए  क्या  शासन  इस  कार्यवाही  को

 ताशकम्द  घोषणा  के  प्रतिकूल  नहीं  मानता...
 है?  बि  मानता  है  तो  फिर  भारत  स्वयं  को
 साशकंद  भोषणा के  बन्धन  से  मुक्त  क्यों  नहीं

 कर  लेता है?  झौर  इसी  तरह  भारतीय सीमा
 के  सामरिक  महत्व  के  स्थानों  पर  पाकिस्तल . ..
 हारा  जिस  तरह  की  तैयारियां  होती  Ewe
 तरह  की  तैयारियां  भारंत  कीझोर  से  को  .  ‘7

 सुरक्षा  की  दृष्टि  से  क्यों  नहीं  की  जाती  हैं?
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 {Mr.  Speaker}
 subject  of  defence  cannot  come  in
 here.  The  hon.  Minister  may  answer
 only  the  pertinent  one.

 Shri  Swaran  Singh:  Sir,  the  Tash-
 kent  Declarations  is  an  agreement
 which  has  been  entered  into  and
 signed  by  the  heads  of  governments
 of  the  two  countries  as  a  basis  for
 settling  disputes.  It  is  a  good  docu-
 ment,  and  not  withstanding  these  vio-
 {ations  or  others  that  might  take  place
 we  continue  to  adhere  to  the  Tash-
 kent  Declaration.  It  ig  true  that
 Pakistan  are  making  several  prepa-
 tations,  by  acquiring  armament,  by
 improving  their  communications  and
 the  like.  We  try  to  keep  ourselves  in-
 ‘ormed  fof  those  developments  and

 we  on  our  side  take  the  necessary
 corrective  steps.

 ली  ग्रकादाबोर  शास्त्री  (हापुड़)
 झखनूर  में  पाकिम्तान।  सैनाशधों  के  जमाव
 सम्बन्धी  ध्यानाकर्षण  प्रस्ताव  के  समय  अनि
 ररल्ा  मंत्री  जो  से  एक  थात  पूछी  थी  कि  बीनी
 झौर  पाकिस्तानी  हमले  के  बाद  क्या  हमने
 अपने  मिलिटरी  इंटेलिजेंस  के  कार्य  में  किसी
 प्रकार  की  कुछ  प्रगति  की  है  तो  शापने  उस
 समय  कहा  था  कि  समय  को  देखते  हुए  हमने
 अच्छी  प्रगति  को  है  ।  उसके  थोड़ी  ही  देर  के

 पश्चात्  उसी  दिन  एक  अन्य  माननीय  सदस्य
 श्री  शिव  कुमार  शास्त्री  ने  जब  राजस्थान
 सीमा  के  बारे  में  आप  से  प्रश्न  पूछा  तो  झाफते

 कहा  कि  किसो  प्रकार  को  कोई  पाकिस्तानी
 फौजों  की  तैयारो  या  जमाव  हां  नहीं  है  ।
 झाज  आपके  कथन  से  प्रकट  होता  है  कि  वहां
 पर  भी  सुरसुराहुट  प्रारम्भ  हो  गई  है  ।  उसको
 झप  छोड़िये  ।  जैसे  पिछले  भारत-पाक  संघर्ष
 में  राजस्थान  के  सबसे  वड़े  हवाई  1 उ  जोधपुर
 की  उपेक्षा  चलती  रही  शौर  जोधपुर
 पाकिस्तानी  विमान  झाकर  झपनी  उड़ाने
 करके  लोटते  रहे,  क्या  इस  बार  भी  राजस्थान
 के  उस  क्षेत्र  की  पहले  जैसी  उपेक्षा  तो  नहीं  की
 जा  रही  है  या  झपनी  झोर  से  भापने  विधिनत्
 तैयारियां  कर  लो  हैं  ?

 Shri  Swaran  fingh:  If  the  hon.
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 Member  has  carefully  heard  what  I
 said  today,  there  is  no  contradiction
 in  what  J  said  on  that  day  when  the
 hon,  Member  was  putting  a  supple-
 mentary  when  the  Call  Attention
 notice  about  Akhnoor  incident  was
 before  this  honourable  House,  Even
 at  that  time,  I  had  given  inforrnation
 which  is,  more  or  less,  in  line  with
 what  I  have  given  today.

 .
 About  the  attacks  on  Jodhpur  air-

 port  at  the  time  of  the  last  Pakistani
 agressiun,  it  is  no  doubt  correct  that
 Pakistuni  aeroplanes  did  attack  Jodh-
 pur  airport  on  more  than  one  occCas-
 ion.  But  the  House  will  be  glad  to
 learn  that  they  were  unable  to  inflict
 any  serious  damage  either  to  the  air-
 port  or  fv  other  (interruption)
 It  was  on  uccount  of  our  action,  by
 our  air  force,  that  they  were  unable
 to  inflict  any  damage  on  the  airport
 aud  there  was  practically  no  damage
 caused  to  any  Of  the  vital  installa-
 tions  there.  When  conflict  takes
 place,  there  are  bound  to  be  air  raids
 from  one  country  on  the  other.  For
 any  country  to  say  that  they  will
 ensure  that  their  aircraft  will  raid
 the  other  side  and  that  no  raid  from
 the  other  side  will  take  place  is  nol
 realistic.  We  have  to  take  action  to
 counter  that  by  fighter  aircraft,  by
 anti-aircraft  measures  and  the  like.
 We  should  view  that  in  a  proper  per-
 pective  and  not  be  too  much  agitated
 by  it.

 जी  प्रकाइबोर  शास्त्री :  क्स्ध्यक्ष  महोदय,
 शायद  मैं  भ्रपनी  नात  को  समझा  नहीं  पाया  हूं  t
 मेरा  कहना  यह  था  कि  जोधपुर  शहर  पर
 पाकिस्तान  की  ओर  से  जो  भ्राकमण  हुए,  उनमें
 उमर ने  250  पौंड  से  लेकर  2,000  पौंड  के
 t96  wa  तिराये  t  वह  तो  परमात्मा  की

 कृपा  थी  कि  जोधपुर  हवाई  भट्ट  भौर  शहर
 को  विशेष  हानि  नहीं  हुई,  बैंसे  भारत  सरकार

 को  उपेक्षा  में  कोई  कमी  नहीं  थी  t  मेरा  प्रश्न
 1  था  कि  सरकार  की  शोर  से  क्रय  क्या  उपाय
 किये  जा  रहे  हैं,  ताकि  इस  प्रकार  कौ  स्थिति
 फिर  मे  उत्पन्न  हों
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 Mr.  Speaker:  He  has  answered  it.

 aft  fare  gare  झासी  (झलीगढ़)  :
 पिछले  भारत-पाकिस्तान  संघर्ष  के  बाद
 पाकिस्तान  ने  जिस  तरह  झपने  सियालकोट
 क्षेत्र  में  नई  तैयारी  कर  के  यहां  पर  झपती

 स्थिति दृढ़  कर  ली  है,  क्या  सरकार को  इस  बात
 की  सूचना  है  कि  उसी  प्रकार  राजस्थान  से  लगें

 हुए  भपने  क्षेत्र  में  भी  पाकिस्तान  युद्ध  की
 तैयारियां  करके  अपनी  स्थिति  को  दृढ़  कर
 रहा  है  ?

 Shri  Swaran  Singh:  As  said  al-
 ready,  we  know  the  situation  on  the
 Rajasthan  border  and,  on  our  side,  we
 are  fully  prepared  to  meet  any  even-
 tuality.

 Mr.  Speaker:  Now,  shal]  |  call  al!
 the  39  Members  who  are  on  the  list?
 The  Rules  Committee  has  taken  a
 decision,  two  days  ago,  that  in  future
 all  the  names  will  be  balloted  and
 only  five  names  will  be  put  down.

 Shri  Nath  Pai  (Rajapur):  Not  till
 the  House  has  adopted  it.  Let  it  be
 first  adopted  by  the  House.

 लो  मधु  लिशये  :  अभी  नहीं  ।  पहले
 इस  बारे  में  यहां  पर  विचार  होगा  1

 Mr,  Speaker:  All  right;  not
 Shri  Madhu  Limaye.

 wt  wy  लिसये  :  जिस  तरह  राजस्थान
 पर  पास्कितान  के  हवाई  दल  के  बिभानों  द्वारा
 झाकमण  हुआ  है,  उसो  तरह  मों  सीसा  पर
 भी  इस  तरह  के  वाकयात  हुए  हैं।  मैं  मंत्री
 महोदय  से  यह  जानना  चाहता  हूं  कि  क्या  वजह
 है  कि  हिन्दुस्तान के  हवाई  दल  ने  इन  विभानों
 में  से  किसी  को  भी  मार  नहीं  गिराया  है  ।

 श्यूबार्क  शाइस्श  में  ख़बरें  प्रकाशित  हुई  थीं
 कि  हम  लोगों  की  रूस  के  साथ  बातचीत  ऋल
 रही  &  भौर  उसके  परिणामस्वरूप  हम  को
 कस  से  झच्छे  बम्बर  शौर  लड़ाकू  विमान

 now.

 विदेशी  भ्र्बार  वालों  या  दूतावासों  को  बता
 देते  हैं।  मैं  यह  भी  जानना  चाहता  हूं  कि  अच्छे
 विमान  मिलने  पर  भी  झन  तक  पराकिस््तान
 को  सबक  सिखाते  के  लिए  उसके  विमानों  को
 मार  पों  नहीं  गिराया  गया  1a  1

 Shri  Swaran  Singh:  In  this  parti-
 cular  case  about  which  I  have  made

 a  mention,  the  intrusion  was  only
 three  miles  deep  into  our  territory—
 only  three  miles  deep.  With  the  jet
 aircraft  or  fighter  aircraft,  three  miles
 can  be  accomplished  in  a  fraction  of
 &  second...

 Shri  Nath  Pai:  Fraction  of  a  minute
 or  a  second?

 Shri  Swaran  Singh:  I  am_  sorry,  it
 is  fraction  of  a  minute.  The  hon.
 Member  is  right.  Therefore,  to  saY
 that  whenever  these  intrusions  take
 place  our  fighter  aircraft  should  go
 into  the  air  and  should  bring  them
 down  is  not  8  correct  approach,  If
 the  penetration  is  deep  enough,  then
 it  can  be  tackled.  The  House  will  re-
 collect  that  we  did  take  action  against
 one  aircraft  on  the  Punjab-West
 Pakistan  border  and  we  were  able  to
 down  one  plane.

 लो  मु  लिभये  :  अव्यक्ष  महांदय,
 मेरे  शन  का  बिल्कुल  उत्तर  नहीं  झाया  है।

 मैंने  यह  पूछा  था  कि  हवाई  जहाजों  की  करीद
 के  बारे  में  न्यूबा्  टाइल्स  में  खबर  कैसे  छपी

 बौर  क्या  सरकार  ने  इस  बात  की  जांच  की

 हैं  कि  विदेश  मंत्नालय या  सुरक्षा  मंत्रालय  के
 अधिकारी  इन  खबरों  को  अछबार  बालों  को

 देत ेहैं.  1

 Mr,  Speaker:  That  is  a  different
 question.

 थी  1]  लिये :  नहीं,  इसी  से  सम्बस्ध

 है।  भाजिरकार  विमान  क्यों  चाहिए 2  -
 झतिकरमण  करने  वाले  विमानों  से  देश  का  ...

 बचाव  करने  के  लिए
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 कितनी  प्रस्थिरतः  झौर  कितना  सत्ता  का
 लोभ  हो  गधा  है।  ये  हर  दिन  प्रापस  में

 शगढ़ा  करेंगे  शौर  मंत्री  बदला  करेगे।

 कया  इसका  मतलब  यह  2  कि  सरकार

 झायेगो
 काटेगा  ।  इसके  बारे  में  मंत्री  महोदय
 अततलायें  कि  उस  समय  का  बयान  असत्य
 बायाइस  समय  का  झसत्य  है।  झगर
 उस  समय  का  प्रसत्य है  तो  उनके  खिलाफ
 और  यदि  इस  समय  का  असत्य है  ों  इसके
 खिलाफ  हम  तत्काल  विशेषाधिकार  का
 प्रस्ताव  लायें  |

 Shri  Swaran  Singh:  I  would  like
 to  make  the  position  quite  clear.
 There  is  no  question  of  shirking  res-
 ponsibility.  All  of  us  are  jointly  res-
 ponsible,  and  we  are  responsible  for
 all  the  actions  or  the  statements

 एक  'भावनीय  सबस्थ:  हिन्दुस्तानी
 में  बोलते  तो  झक्छा  रहता,  सफाई  हो
 जाती  |  मैं  समझा  कि  कोई  बढ़िया  बात  करने

 बाले हैं

 Shri  Swaran  Singh:  There  is  ar-
 rangement  for  simultaneous  transla-
 tion.

 ॥! i

 |
 in the
 प्म्प्प्स, १३६६४

 en  about  earlier  statements  that  might
 have  been  made.

 To  the  best  of  our  capacity,  from
 the  information  that  might  be  avail-
 able,  in  our  desire  to  impart  as  much
 information  to  the  House  as  possible,
 we  atlempt  and  try.  But  if  they  pin-
 point  any  particular  statement
 want  to  refer  to  it,  in  all  feirness,
 unless  proper  notice  is  given,  it  is
 very  dificult  to  remember  by  heart
 all  the  earlier  statements  that  might

 could

 Ste  शाम  भगोहर  लोहिया  :

 महोदय,  ऐसा  नहीं  हो  चाहिये  ।  मेने  नमंत्री

 महोदय  से  पूछा  था,  इन्होंने  डोप-पैनीट्रेशन
 (गहरा-घुसाव)  शब्द  का  इस्तेमास
 किया  था  ।  इमको  सदन  को  बतलाना

 का  क्या

 झागे  नहीं  बढ़ने  दिया  जायें,  डीप-चैनी-

 ट्रेशन  का  मतलब  इनसे  समझवाइये?
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 Shri  Kanwar  Lal  Gupta  (Delhi
 Sadar):  On  a  point  of  order...

 Shri  Nath  Pal:  May  I  make  one
 submission?  ...  (Interruptions)  If
 you  want  that  J  should  begin  by  say-
 ing  ‘On  a  point  of  order,  I  ‘can  also
 do  it,  But  what  I  have  to  submit  to
 you  is  not  a  point  of  order.  I  have
 to  submit  something  very  important
 to  you.  If  you  are  going  to  place  a
 premium  on  putting  questions  by  pre-
 facing  them  with  ‘On  a  point  of
 order’,  it  will  be  a  very  unhealthy
 practice.  But  I  am  honest  =  and
 straight  with  you.  I  say  that  I  want
 to  raise  a  matter  arising  out  of

 this.  tee
 Mr.  Speaker:  There  are  about  39

 o.her  hon.  Members  who  are  also
 equally  honest...

 Shri  Nath  Pai:  Then,  you  are  com-
 pelling  me  to  say  ‘On  a  point  of
 ord_r’.  On  a  point  of  order

 Mr,  Speaker:  Yes,  he  can  raise  his
 Point  of  order.

 Shri  Nath  Pal:  I  am  very  sorry
 about  this...

 Shrimat!  Sharda  Mukerjee  (Ratna-
 giri):  May  I  know  why  this  exception
 is  being  made  in  the  case  of  an  Op-
 position  Member  only?  We  can  also
 raise  points  of  order...

 Mr,  Speaker:  That  is  why  I  have
 said  specifically  that  irrespective  of
 whether  it  is  a  Congress  or  Opposition
 Member,  all  points  of  order  will  be
 answered  only  by  the  Speaker.  Un-
 fortunstely,  the  hon.  Lady  Member
 might  not  have  heard  it  because  she
 might  not  have  been  here.

 Shrimati  Sharda  Mukerjee;  Then,
 let  him  raise  a  point  of  order  only
 and  not  ask  any  question.

 Mr.  Speaker:  I  cannot  prevent  them
 from  raising  points  of  order.  The
 tules  say  that  I  must  allow  them.  If
 the  House  gives  me  power  to  prevent
 points  of  order,  I  can  certainly  do

 i.  -
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 Shri  Nath.  Pal:  १०  On  the  earlier
 oceasion  we  Were  told  on  the  floor  of
 the  House  by  his  worthy  predecessor
 that  the  ‘plane  was  on  Indian  terri-
 tory’.  We  had  an  adjournment  motion
 on  that  matter  in  the  House  in  the
 name  of  Shri  Hem  Barua.  It  was
 in  reply  to  that  we  were  told  like

 that.  **Then  a  question  was  raised..
 Mr.  Speaker:  Is  it  a  point  of  order?
 Shri  Nath  Pai:  I  am  asking  what  is

 the  information  by  which  we  are  to
 go.**

 Mr.  Speaker:  What  is  Mr.  Gupta's
 point  of  order?

 Shri  Nath  Pai:  What  are  our  rights
 in  this  matter?  If  earlier  we  were
 told  that  the  ‘plane  was  on  Indian
 territory**’  is  there  no  restriction  on
 Government?  What  is  your  ruling?

 Mr.  Speaker:  There  is  no  point  of
 order,

 Shri  Nath  Pai:  What  is  my  protec-
 tion  as  a  Member?  What  about  my
 right  to  be  informed  correctly?

 Mr.  Speaker:  There  is  no  point  of
 order.

 The  Minister  has  asked  for  notice.
 He  will  have  to  find  out.

 Shri  Nath  Pal:  You  are  not  protect-
 ing  the  rights  of  the  House.

 Shri  Balraj  Madbok  (South  Delhi):
 “Our  charge  was  that  the  plane
 was  shot  down  while  it  was  in  Indian
 territory,**  Is  it  correct,  is  it  pro-
 per,  for  an  hon.  Member  to  say  euch
 irresponsible  things  on  the  floor  of  the
 House?

 Mr.  Speaker:  If  we  spend  time  like
 this,  the  other  Members  on  the  list
 will  not  be  able  to  put  their  questions
 There  are  39  of  them.

 “*Expunyed  as  ordered  by  the  Chair-  vide  col.  2934.
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 A  point  has  been  raised  by  Shri
 Madhok.  It  is  for  you  to  answer  whe-
 ther  you  would  be  willing  to  give
 any  direction  or  advice  to  the  Mini-
 ster  concerned  whether  it  is  proper
 for  the  Minister  to  meke  such  state-
 ments  in  that  manner.  You  were
 good  enough  to  give  him  warning  and
 say  that  if  he  wanted,  he  migh.  have
 asked  for  notice  instead  of  straight-
 way  volunteering  information  of
 which  he  was  not  quite  so  sure.  We
 thank  you  for  that,  at  the  same
 time,  I  would  also  like  you  to
 suggest  to  the  Minister  concerned
 that  in  regard  to  these  technical  mat-
 ters  i,  might  be  better  for  him  and
 for  the  country  as  a  whole  not  to
 venture  any  king  of  suggestion  in
 regard  to  what  would  be  the  distance
 of  penetration  by  a  jet  plane  of
 an  enemy  which  we  would  consider
 ag  deep  penetration.  It  would  be
 better  for  him  not  to  give  any  ans-
 wer  straightway  in  such  matters
 based  upon  his  notions  or  guesswork.
 He  must  take  time  to  consult  his
 own  expert  advisers  and  then  give
 the  information.

 Some  hon.  Members  rose—

 Mr.  Speaker:  I  have  absolutely  no
 objection  in  points  of  order  being
 raised.  Op  this  side  as  well  as  on
 the  other  side,  any  Member  car
 raise  a  point  of  order.  But  I  ‘night
 say  a  word  before  that,  All  the
 points  of  order  raised  are  by  say
 of  seeking  information.

 Shri  Ranga:  I  am  not  asking  for
 information.  I  am  asking  for  your
 guidance  to  be  given  to  the  Minister
 concerned.

 Mr.  Speaker:  I  have  given  in  al-
 ready  that  wherever  he  ig  .0t  sure
 of  facts,  he  should  certainly  #sk  for
 notice.  Naturally  one  must  be  spe-
 cific,

 May  |  now  that  of  the  39  Mem-
 bers  on  the  us,  only  5  have  been
 able  to  ask  questions?  Should  not

 the  other  Members  have  a  chance  to
 ask  their  questions?

 Shri  Ranga:  In  the  meanwhile,
 this  thing  came  up.

 Mr,  Speaker:  If  there  is  any  clari-
 fication  required,  that  could  be
 sought.  But  the  other  “Members
 must  also  be  given  a  chance,  39  of
 them.  not  one  or  two.  But  what
 happens  is  that  if  a  Member  wants
 information,  he  simply  rises  on  a
 point  of  order.  I  do  not  know.  Un-
 fortunately...the  rules  are  rey  rigid
 that  if  any  Member  rises  to  a  point
 of  order,  I  am  compelleg  and  »blig-
 ed  to  call  him,

 Shri  Nath  Pai:  I  did  not  want  to.

 Mr,  Speaker:  39  of  them  are  there.
 Why  don't  you  give  them  a  chance
 to  ask  questions?  After  all,  you
 know  that  in  a  calling  attention  I
 am  eoing  by  the  names  one  by  one
 without  any  discrimination.

 at  एस०  एच०  जंड्ी  (पूला)  :

 अ्रध्यक्ष  महोदय,  मेधा  भी  लाम  उस  नोटिस
 मेंहे।

 Mr.  Speaker:  You  have  no  righ*.
 Other  members  whose  names  are
 here  have  still  to  be  called.

 शो  कंबर  साल  गुप्ता :  *F

 Shrimati  §Lakshmikanthamma
 ‘Khammam):  It  hag  been  the  prac-
 tice  of  the  House  that  whenever  a
 member  raises  a  point  of  order,  he
 has  to  quote  the  rule  to  avoid  this
 trouble,

 Mr.  Speaker:  I  do  not  think  azking
 them  to  quote  the  rule  has  prevented
 people  from  raising.  Anyway  I  will
 ask.

 Shri  H.  N.  Muakerjec  (Calcutta
 North  East):  I  see  the  list  of  names
 has  very  reputable  members,  but  3
 matter  has  arisen  whith  affects  the

 **Expunged  as  ordered  by  the  Chair-vide  ool.  2024.
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 डा०  राम  बनोहुर  लोहिया:  ह ल  इस

 को  निकालने की  जरूरत  नहीं  हुँ  e  सब

 रहना  चाहिए  ।

 Mr.  Speaker:  He  has  withdrawn  it.

 जो  ्य  लिखये  :  मिमिस्टर  साहब  को
 जैसा  उन्होंने  कहा  है,  अपने  शुभने  को  बापिश्त
 लेते  बोजिये,  इस  को  कार्मबाही  से  काटिये
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 get  up  and  do  not  allow  others  to

 half  a  million  people,  we  get  no  time
 to  speak  at  all.  Senior  members  do
 not  observe  any  discipline  at  all.
 They  shout  all  the  time.  (Interrup-
 i

 Mr,  Speaker:  Shall  we  proceed
 with  this  calling  attention  now?  Will

 AT  or  8  miles  but  do  not  touch  this
 twentieth  mile,  they  will  not  be  shot,
 whether  such  instructiong  have  been
 issued  in  the  light  of  the  defin:tion
 given  by  the  Minister.

 Shri  Swaran  Singh:  Any  intrusion,
 whether  it  is  deep  or  not  deep,  is  a
 violation,  and  therefore  the  Pakistani
 aircraft,  when  it  commits  a  violation,
 is  liable  to  be  shot  down,  and  should
 be  shot  down,

 शची  ह द  लिसये  :  गिरायेंगे?

 Shri  Swarayn  Singh:  But  still  one
 is  our  right  to  shoot,  and  the  cther
 is  that  when  the  intrusion  is  very
 small,  obviously  we  cannot  make  our
 aircraft  active  and  go  up  at  once  8४0
 that  we  can  catch  them  within  two
 or  three  miles.  So,  we  should  ap-
 preciate  this  and  not  indulge  in  dia-
 lectics  on  such  an  important  thing.

 Mr.  Speaker:  Shri  Shrichand
 Goel.

 Shri  Ranjtt  Singh  (Khalilabad):  I
 have  been  authorised  by  Mr.  Goel.

 Mr,  Spraker:  No,  there  can  be  no
 authorisation  in  this  case,

 wt  कामेदलर  सिह  (खगरिया)  :
 झ्रध्यक्ष  महोदय,  प्रभी  मंत्री  महोदय  मे
 अतलाया  कि  यह  विमान  सिर्फ  तीन  मील
 प्रन्दर  तक  घुसा  तोभ्व  प्रश्न  यह  है
 कि  बह  हमारे  सीमावर्ती  क्षेत्रों  के  ऊपर

 कितने  मिनट  तक  उड़ा ?  दूसरे  यह  कि
 29  म्रैल  का  इंटंडा  सामक  स््थात  पर  से

 होकर  भारतोम  सीमा  में  एक  पाकिस्तानी
 विमान  भुसा  यदि  द. ब  सबतोनिक  विमान
 भी  होगा  तो  is  मिनट में  बह  iso  मोल
 झम्वर  तक  चघ्स  गया  होगा  तो  क्या  उसको

 उन्होंने  मार  गिराया  बारे

 झ्
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 शी  चु  तिमये  :  यह  विमान  के  गिरामे

 के  सम्बन्ध  में  था  इसलिए  उन्होंने  पूछा 1
 क्या  गिराने  की  अलग  अलग  नीतियां  हैं?

 Shri  Swaran  Singh:  That  does  not
 arise  out  of  this.

 Mr.  Speaker:  Ask  about  the  Rajas-
 than  border  if  you  have  any  ques-
 tion,

 लो  कार्मद्वश  सिट  :  राजस्थान  बोइर
 के  बारे  में  में  उनसे  पूछन्य  चाहता  हूं  6  वह
 विमान  कितने  मिनट  तता  हमारी  सीमा  के
 प्रन्दर  चड़ा?

 Shri  Swaran  Singh:  I  cannot  give
 the  exact  time  at  which  the  Pakistani
 plane  flew  over  our  territory  on  the
 Rajasthan  border.

 लो  कामेइजर  सिह  :  प्रध्यक्ष  महोदय,
 मंत्री  महोदय  समय  नहीं  बनलायेंगे  तो  कंसे
 पता  अलेगा  ?

 Mr.  Speaker:  He  has  no  information.

 Shri  8.  Kundu  (Balasore):  It  has
 been  said  that  information  about  the
 location  of  Pakistani  armed  forces  in
 West  Pakistan  across  the  Rajasthan
 border  is  available.  I  would  like  to
 know  the  estimated  strength  of  this
 troop  concentration.  Will  the  hon.
 Minister  consider  such  border  viola-
 tions  as  escalation  of  Pakistani  war
 efforts  against  India,  after  Pakistan
 has  receiveg  spare  parts  from
 America?

 Shri  Swaran  Singh:  It  has  been  a
 sound  practice  that  the  other  side
 shoulg  not  know  that  we  know  about
 the  disposition  of  their  army  because
 such  a  knowledge  on  their  part  is  not
 in  our  national  interest.  There  has
 been  consistent  advice  from  the  arm-
 ed  forceg  that  we  should  not  divulge
 information  that  we  may  have  about
 the  disposition  of  forces  on  that  side.
 About  the  second  question,  any  border
 incident  is  bad;  they  have  the  potan-
 tiality  for  escalation.

 JUNE  5,  1087  By  Pakistan  (C.A.)  2938

 थी  cto  Ro  त्थागी  (मुरादाबाद)  :
 पाकिस्तान  ल्लीमा  पर,  जो  कि  हमारी  राज-
 स्थान  की  पाकिस्तान  से  मिलती  हुईं  सीमा
 है,  पाकिस्तानी  सेना  जमा  हो  रही  है।
 पिछले  महा  युद्ध  से  हमें  यह  भ्रनुभव  प्राप्त

 हुआ  था  कि  हमारी  राजस्थान  की  सीमा  पर
 अपनी  सेनायें  भेजने  के  लिये  ओ  कम्यूनिकेशन्स
 हैं  यह  भ्रपूर्ण  हैं।  एक  ही  रेल  लःइन  है  जो

 जोधपुर  तक  जातो  है  |  क्या  पाकिस्तान  की
 सेनाओं  के  जम/व  को  देखते  हुए  भारत  सरकार  ने
 व्यवस्था  की  है  कि  राजशथान  की  सीसा  पर
 शीघ्र  से  शीघ्र  सेना  भेजो  जा  सके  ?  क्या
 सड़कें  सौर  रेल  को  लाइनें  बनाने  का  हमारी
 सरकार  का  विचार  है  ?  दूसरी  प्रार्थना  यह
 है  कि  डीप  पेनेट्रेशन  की  जो  परिभाषा  है  उस
 को  हमारी  'डफेन्स  मिनिस्ट्री  बापम  ले  ले  ।

 पेंनेद्रेशन  इज  पंने्रेंशान  |

 Shri  Swaran  Singh:  The  first  part
 re  the  question  is  valid  because  com-
 munication  lines  on  our  side  of  the
 India-Pakistan  border  in  Rajasthan
 were  not  good.  We  have  taken  seve-
 ral  steps  to  improve  the  communica-
 tions  on  our  side.  We  have  a  pro-
 yramme  of  constructing  new  roads  and
 we  are  also  improving  uther  means  of
 communication.  Ths  second  question
 shovlg  not  cause  any  worry  because  I
 have  made  it  clear  that  an  intrusion
 is  an  intrusion  and  is  a  violation  and
 it  attracts  their  liability  ang  their
 responsibility.  We  have  got  every
 right  to  take  whatever  action  we  may
 Vike  against  intrusions.

 ann

 पर्ज
 फरनेन्डीज  (बम्बई  दक्षिण)  :
 ने  अपने  बयान  में  कहा  कि

 पाकिस्तान  का  जो  हवाई  जहांज  राजरथान
 की  सीसा  में धाया,  वह  भटना  6  जनवरी को
 अटी थी थी  1  मैं  जानना  भाहुता हुं  किः  यह  जो  घटना
 6  जनवरी  को  ||  उस  की  रपट  झपने  संजालय
 को  कब  सिली  और  पाकिस्ताल  को  जो  निषेध
 इस  मामले  पर  भेजा  गया  बहु  किस  तारीख
 को  जजा  गया  ?
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 Shri  Swaran  Singh:  The  protest  note
 by  the  EA  Ministry  was  lodged  on
 9th  January  and  I  have  not  got  the
 precise  information  about  the  exact
 time  when  we  learnt  about  this  in-
 trusion.  I  presume  the  delay  could
 not  have  been  more  than  a  few  hours.

 * ott  aware  सिंह  (देहरा्ून)  :  हमारे
 माननीय  मंत्री  महोदय  जो  वार  बार  फरमाते
 हैं  कि हम  हर  एक  मुकाबले  के  लिये  तैयार
 हैं  तो  क्या  उन्होंने  रजिस्ट्री  करवा  ली  है  कि
 वह  मुकाबला  करते  रहें  ?  वह  हमला  करते
 रहें  भौर  हम  मुकाबला  करते  रहें  t  क्या
 सरकार  एसी  व्यवस्था  कर  सकती  है  कि
 पाकिस्तान  की  हिम्मत  ही  नहीं  हो  सके  कि
 हमारी  सीमा  का  झतिक्रमण  हो,  चाहे  वायु
 सीमा  हो  चाहे  स्थल  सीमा  हो  झौर  चाहे
 जल  सीमा  हो  ?

 Shri  Swaran  Singh:  I  think  this
 brave  statement  of  the  hon.  Member
 will  have  great  effect  upon  Pakistan.

 Shri  Hem  Barua:  When  a  demand
 was  made  in  this  House  that  any
 plane  of  Pakistan  or  of  China  in-
 truding  into  our  airspace  should  be
 short  down,  the  ebullient  Defence
 Minister  of  the  time,  Mr.  Krishna

 issued  to  our  Air  Force  to  ghoot  down
 any  intruding  plane.  He  did  not  limit
 the  instructions  to  particular  dinren-

 distinguished  pretiecessor
 nue.  I  would  not  like  to  repeat  what

 I  have  said  earlier  but  I  have  pointed
 out  that  there  is  a  difference  between
 practical  aspect  and  our  right  to  shoot,
 Our  right  to  shoot  down  continues
 even  if  the  intrusion  is  very  small,  a
 mile  or  half-a-mile.  An  intrusion  is
 &n  intrusion.  But  it  is  not  always
 possible,  from  the  practical  aspect,  to
 shoot  down  a  plane  when  the  intru-
 sion  is  just  two  or  three  miles.

 Shri  Hem  Barua:  He  did  not  exer-
 cise  his  right.  We  have  been  told
 like  this  time  without  number  of  the
 rights.  The  misfortune  js  that  our
 Ministers  do  mot  act  upon  what  they
 say.

 Shri  Surendranath  Dwivedy:  7
 would  like  to  know  whether  an
 American  company  had  been  entrust-
 ed  with  the  task  of  aerial  survey  of
 these  areas,  especially  Jaisalmer  and
 Bikaner  districts  and  whether  this
 company  has  gone  to  the  strategic
 areas  and  in  view  of  the  military  pact
 with  Pakistan,  is  the  Government  sure
 that  no  information  was  given  by  this
 company  to  Pakistan?

 Shri  Swaran  Singh:  No  American
 company  has  been  given  the  task  of
 aerial  survey  by  the  Defence  Minis-
 try.  If  it  is  given  by  any  ether
 Ministry,  I  have  no  information.

 Shri  Sarendranath  Dwivedy:  They
 are  having  a  second  aeriaj  survey  for
 the  Rajasthan  canal  in  these  areas.
 Let  him  fing  out  whether  it  is  desir.
 able  ta  have  these  things  in  that  area.

 fro  राम  सनोहर  लोहिया  :  यह
 सरकार  हैं  या  झलग-झलग  दुकानें  है  ?

 Shri  Hem  Barua:  How  do  you  like
 that  description,  Sir?

 Mr,  speaker:  My  liking  or  ~ot  Hk-
 ing  does  not  make  any  difference.

 Shri  M.  L.  Sondhi  (New  Delhi):
 Are  Members  allowed  to  sleep  in  the
 House?  oe

 An  then.  Member:  They  cen  stent
 but  not  more.
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 Mr.  Speaker:  For  sleeping,  the  lob-
 bies  are  much  more  comfortable;  or,
 rather  I  should  say,  more  comfortable.

 Shri  Samar  Guha  (Contai):  In  reply
 to  the  Calling  Attention  Notice,  the
 hon.  Defence  Minister  said  that  the
 concentration  of  Pakistani  forces  in
 the  Rajasthan  border  is  not  of  such  an
 unusual  measure,  that  it  may  concern
 us  much,  The  words  that  he  used,
 “no  unusual  concentration”  also
 mean  that  the  measure  in  which  the
 concentration  has  been  made  may  be
 more  than  usual.  In  view  of  the  fact
 that  Pakistan  hag  made  concentration
 in  the  Chamb  area  in  an  unusual
 measure  and  also  in  view  of  the  fact
 that  on  the  borders  of  Kashmir  Pakis-
 tan  hat  made  a  large  concentration,
 also  in  view  of  the  fact  that  in  the
 eastern  sector,  in  the  Lalmunirhut  in
 East  Pakistan.

 Mr,  Speaker:  What  is  the  question?
 (Interruption).

 Shri  Samar  Guha:  I  am  coming  to
 the  point;  thig  is  important.  In
 view  of  the  fact  that  there  has  been
 a  large  concentration  of  Pakistan
 army  in  the  eastern  sector  in  the  Lal-
 munirhut  in  East  Pakistan,  which  is
 8  very  strategic  areg  situated  down
 to  Cooch-Bihar,  in  view  of  the  fact
 that  Pakistan  is  building  bunkers  and
 making  military  preparations  in  the
 Motiganj  area  and  also  in  view  of  the
 fact  that  Pakistan  is  making  aggres-
 sive  atrangements  in  Belonia  sector
 in  Tripura,  the  concentration  of
 Pakistani  army  which  ig  more  than
 usual  in  Rajasthan  area  may  concern
 ug  seriously  which  the  Defence  Minis.
 ter  wants  to  underestimate.  I  would
 ask  the  Defence  Minister  to  cay  why

 should  not  be  considered  as  is  more
 than  usual?

 Mr.  Speaker:  There  is  no  question.

 Shri  Samar  Guha:  This  is  9  question.
 He  says  these  are  not  unusual.  I
 sey,  in  view  of  the  overall  strategy  of
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 Pakistan  in  concentrating  her  army  in
 different  areas  and  also  in  making
 military  preparations  ai]  around  us,  the
 concentration  of  Pakistan  army  which
 ig  Tore  than  usual  in  the  Rajasthan
 sector  shoulg  concern  us,  Thet  is
 (a).  And  (b)—some  of  the  Sar-
 panches  and  also  the  Panchas......

 Mr,  Speaker:  Put  the  question,  Let
 him  answer  the  first  point  now.
 Please  sit  down.

 Shri  Samar  Guha:  Some  Panchass.
 and  Surpanchas  crossed  over  to  Pakis-
 tan  at  the  time  of  the  Indo-Pakistan

 Mr.  Speaker:  He  is  straying  away
 from  the  point.

 Shri  Samar  Guba:  They
 back  into  Rajasthan  desert:
 it  ig  a  fact  or  not.

 Mr,  Speaker:  The  answer  also  need
 not  be  long;  he  may  say  yes  or  no.

 Shri  Swaran  Singh:  I  have  taken
 note  of  all  these  points  that  he  has
 mentioned.  He  has  given  more  in-
 formation  than  perhaps  what  he  him-
 self  sought.  I  have  taken  note  of

 crossed
 whether

 crossed  over  to  Pakistan  at  the  lime
 of  the  Indo-Pakistan  conflict  and
 whether  they  have  been  allowed  to  re-
 enter  Rajasthan  again?

 Shri  Swaran  Singh:  I  have  no  in‘or-
 mation.
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 learnt  the  lessons  from  the  last  war,
 —that  when  Pakistan  moved  _  her
 troops  into  the  Rajasthan  border,  even
 after  the  cease-fire,  those  cireumstan-
 ees  which  helped  Pakistan  to  do  that
 and  occupy  our  territory  without  firing
 a  single  shot—anqd  has  he  taken  pre-
 eautions  to  prevent  a  recurrence  of
 that  thing.  I  want  to  get  a  clear  as-
 surance  on  this  in  this  House.

 Shri  Swaran  Singh:  We  have  always
 learnt  lessons  and  we  will  continue  to
 learn  lessons.  We  have  taken  note  of
 our  performance  and  also  our  diffi-
 culties  ang  shortcomings  in  various
 sectors,  and  I  would  like  to  assure  the
 House  that  we  have  greatly  benefited
 by  our  experience  at  that  time.  We
 will  take  every  possible  step  to  ensure
 that  we  take  necessary  corrective
 measures  in  an  adequate  measure.

 श्री  रघृवीर  सिह  शात्त्री  (बागपत)  :

 क्या  पिछले  पाकिस्तान  के  हमले  के  समय

 हमारे  सेनिक  अधिकारियों  से  सरकार  को

 कोई  एसी  सूचना  मिली  थी  कि  हमारी  राज-

 स्थान  की  सीमा  में  सिध  के  फकीर  पीर  पगारू

 के  जो  अनुयायी  रहते  हैं  उन्होंने  हमारे  कुछ
 सैनिक  रहस्य  उस  समय  पाकिस्तान  को

 दिये  थे  ?  यदि  यह  ठीक  है  तो  मैं  जानना  चाहता

 हूं  कि  सरकार  ने  ऐसी  कारैवाइयों  को  रोकने

 के  लिये  क्या  उपाय  और  सावधानी  की  है  ?

 Shri  Swaran  Singh:  It  is  going  into
 details—what  happened  three  years

 ago.  That  does  not  arise  out  of  this
 question.

 Shri  Amrit  Nahata  (Barmer):  In
 the  context  of  the  efforts  of  Pakistan
 to  rouse  tension  on  the  _  borders,  I
 would  like  to  know  whether  the  Gov-
 ernment  has  realised  the  necessity  of
 preserving  the  century-old  communal
 harmony  on  the  borders  on  our  side
 and,  if  so,  may  I  know  if  the  Govern-
 ment  thinks  it  proper  to  prevent  the
 spreading  of  communal  vanom  and  to
 prevent  certain  communal  parties  and
 organisations  from  spreading  the  fangs
 of  communal  passion  on  the  border?

 556  (ai)  LSD—5.

 by  Pakistan  (C.A.)  2934

 Shri  Swaran  Singh:  On  the  border
 or  in  the  interior,  it  has  always  been
 our  endeavour,—and  I  presume  the
 entire  House  will  endorse  this—that
 there  shoulq  be  communal  harmony  in
 the  country  because  unity  in  the
 country  greatly  strengthens  us  in  our
 defence.

 श्री  घुलेइवर  मीना  (उदयपुर  )  :  जैसलमेर

 की  उत्तर  पश्चिम  सीमा  पर  पाकिस्तान  नहर
 बना  रहा  है  अपनी  सीमा  सुरक्षा  के  लिए  t

 मैं  जानना  चाहता  हूं  कि  भारत  सरकार  राज-

 स्थान  कैनाल  को  रामगढ़  से  कच्छ  तक  मिलाने

 का  प्रयत्न  कर  रही  है?  इससे  आर्थिक  लाभ

 के  साथ  साथ  हमारी  राजस्थान  की  सुरक्षा
 का  भी  परपज्  हल  हो  जाएगा  |

 Shri  Swaran  Singh:  It  is  a  sugges-
 tion  for  action—that  the  canal  should
 be  extended.

 श्री  हरदयाल  देवशुण  (पूर्व  दिल्ली)

 शत्रु  के  जो  सैनिक  हवाई  जहाज  हमारे  क्षेत्र  पर

 उड़ते  हैं  उनकी  उड़ान  सम्बन्धी  गतिविधियों
 की  पूर्व  जातकारी  रखने  की  क्या  आपके  पास

 कोई  व्यवस्था  हमोरे  हवाई  ग्रद्टों  पर  है  ताकि

 हमें  मालम  हो  सके  कि  च्े  झ्ाने  वाले  हैं
 और  हम  पहले  से  कोई  कारंवाई  कर  सकें  ?

 Shri  Swaran  Singh:  There  are
 arrangements  which  enable  us  to  de-
 tect  if  there  are  any  enemy  flights  or
 any  non-Indian  ‘flights  on  our  border
 or  roundabout  our  borders,

 Shri  S.  S.  Kothari  (Mandsaur):  In
 view  of  the  desert  terrain,  will  the
 hon.  Minister  kindly  inform  the
 House,  whether  it  is  possible  for  our
 tanks,  small,  medium  or  heavy,  to
 reach  the  border  particularly  when
 the  border  is  more  accessible  from  the
 Pakistan  side,  and  they  can  _  bring
 tanks?

 Mr,  Speaker:  The  question  is  about
 air  violations.

 Shri  S.  Ss.  Kothari:  Otherwise,  how
 are  you  going  to  protect  our  territory?
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 Shri  Swaran  Singh:  The  terrain  is
 not  difficult  and  armour  can  be  used
 in  this  territory.

 Mr.  Speaker:  It  can  be  used.

 Shri  S.  S.  Kothari:  Large  chunks  of
 Rajasthan  were  lost  during  the  last
 war,  and  so  I  askeq  whether  our
 tanks  were  then  used  in  that  area.  It
 is  a  very  important  point..  Large
 chunks  of  our  territory  were.  lost.

 Mr.  Speaker:  Let  your’  collegues
 also  be  enabled  to  put  questions.

 3  hrs.

 Shri  Brij  Raj  Singh-Kotah  (Jhala-
 war):  Bearing  in  mind  the  practical
 difficulties  of  intercepting  intruders  in
 our  air  space,  has  the  Government
 taken  any  step  to  put  some  forward
 air  bases  on  this  particular  Barmer
 sector?  Last  time  there  was  none.

 Shri  Swaran  Singh:  It  is  not  cus-
 tomary  to  give  the  disposition  of  our
 fighter  aircraft  on  our  border.

 Shri  Brij  Raj  Singh-Kotah:  I  am
 not  asking  about  fighter  aircraft,  their
 number,  etc.  Have  you  any  idea  of
 putting  forward  air  bases?

 Shri  Swaran  Singh:  As  to  where  our
 air  bases  are  or  should  be,  we  have
 never  disclosed.

 श्री  ता  स्व०  बारत  (ड्मरियागंज)  :

 माननीय  मंत्री  ने  पाकिस्तान  को  सदा  की
 तरह  इस  बार  भी  एक  और  विरोध  पत्र  भेजा  है।
 मैं  यह  जानना  चाहता  हूं  कि  (क)  क्या  उन्होंने
 विरोधपत्न  में  यह  स्पष्ट  कर  दिया  है  कि

 पाकिस्तान  के  व्यवहार  को  देखते  हुए  भारत

 ताशकंद  समझौते  पर  एकपक्षीय  रूप  से

 टिका  नहीं  रह  सकता;  (ख)  यदि  माननीय

 मंत्री  जी  ने  यह  स्पष्ट  नहीं  किया  है,  तो  क्यों

 नहीं  किया  है  और  ताशकंद  समझौते  के  प्रति

 उन  की  इस  स्रगाध  श्रद्धा  का  क्या  रहस्य  है,

 (ग)  क्या  माननीय  मंत्री  यह  श्राशा  करते
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 हैं  कि  उनके  विनम्र  विरोधपत्र  का  कुछ  गमी
 असर  पाकिस्तान  पर  पड़ेगा  और  विरोघ-

 पत्र  भेजने  के  अतिरिक्त  क्या  उन  से  कुछ
 ग्रौर  आशा  नहीं  की  जा  सकती  ?

 Shri  Swaran  Singh:  It  is  a  speecs
 trying  to’show  that  protest  notes  are
 not  effective  or  useful;  about  tine
 Tashkent  Declaration;  we  do  mot
 repeat  in  every  protest  note  that  we
 are  lodging  this  protest  and  therefore,
 we  can  go  back  upon  the  Tashkent
 Declaration.

 Shri  M.  L.  Sondhi:  Since  the  Min-
 ister  expressed  concern  over  the
 Pakistani  aircraft  penetration,  deep  or
 otherwise,  may  I  ask  whether  he  has.
 given  any  thought  to  arrangements
 for  deployment  of  ballistic  missile
 defences?  I  would  request  him  not
 to  take  shelter  behind  secrecy
 requirements.  Western  journals
 already  speculate  a  lot  about  Indiam
 activity  or  inactivity  in  this  respect.
 I  want  an  answer  about  the  strategic
 doctrine.  I  do  not  want  to  know
 how  many  _  missiles  are  actually
 there,  but  I  want  some  convincing
 answer  that  the  Minister  knows
 about  missiles.

 Shri  Swaran  Singh:  He  has  himself
 anticipated  my  reply.  I  would  not
 give  any  reply  about  the  ballistic
 missile  defences  that  We  miglhst
 organise.  Whatever  Western  journaks.
 might  speculate,  we  should  continme
 to  follow  this  policy.  They  might
 speculate  and  give  some  informatiox
 at  random,  compelling  us  to  disclose
 the  correct  information,  but  we
 should  nevey  fall  into  that  trap.

 Shri  P.  Venkatasubbaiah  (Nand-
 yal):  In  view  of  the  fact  that  Pakis-
 tan  has  intensified  its  belligerent  and
 bellicose  attitude  presumably  with
 the  assistance  they  have  got  from
 USA,  may  I  know  whether  the  Min-
 ister  will  take  sufficient  care  not  to
 allow  any  of  the  foreign  agencies,
 in  whatever  manner  it  is  possible,  te
 make  aerial  surveys  of  Rajastham
 Canal  and  the  Rajasthan  border,
 which  is  a  strategic  area?
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 Shri  Swaran  Singh:  That  is  a  very
 valid  concern  and  we  will  certainly
 ensure  that  the  considerations  of
 security  are  foremost  and  any  aerial
 survey  by  any  foreign  will
 bé  controlled  suitable,  so  that  our
 @ecurity  does  not  suffer.

 wt  एस०  एम०  जोशी  (परना)  :  मंत्री
 महोदय  ने  भ्रपनी  गलतबयानी  के  सम्बन्ध
 में  कागजात  को  देखने  के  लिए  वक्त  मांग
 सिया  है।  में  मानता  हूं  कि  दगगजात  को  देखने
 को  कोई  जरूरत  नहीं  है,  क्योंकि  उस  समय
 सब  माननीय  सदस्य  यहां  प्रर  थे  |  मैं  यह  जानना
 चाहता  हूं  कि  कागजात  को  देखने  के  बाद
 यह  इस  सदन  को  सही  आत  कब  बता  देंगे  शोर
 झगर  बह  ग़लती  पर  हैं,  तो  देश  का  छोर  देश
 की  जनता  का  उनकी  तरफ  से  जो  नुकसान  हुप्ना
 है,  उस  के  लिए  क्या  बहू  जनता  से  माफ़ी
 माँगेंग  या  अपने  पद  से  इस्तीफा  दे  देंग  t

 (व्यजजान  )

 म्रक्मक  महोदय  :  श्री  कंवर  लाल  गुप्ता  ।

 (ब्यवधान )

 श्री  एस०  एम०  खोशो :  वह  यह  तो
 बता  दें  कि  कागज़ात  को  देखने  के  बाद  वह
 इस  सदन  को  सही  बात  कब  बतायेंगे  ।

 Shri  Ranjit  Singh:  On  a  point  of
 erder,  Sir,  You  have  permitted  cer-

 of  point  of  order,  they  raise  all  sorts
 of  things.  It  is  a  how  they
 276  permitted  to  say  these  things.

 ot  कंबर  लास  गृप्त  :  मंत्री  महोदय  से
 बताया  है  कि  राजस्थान  बार्डर  पर  पाकिस्तान
 की  और  से  एयर  वायसेशन्ज़  भी  हुए  हैं,  उसकी
 फ्रौजों  का  हैवी  कानसेट्रे्शन  भी  हुआ  है  ौर

 कुछड्  पाकिस्तानी  जासूस  भी  वहां  पकड़ें  गए
 हैं  i  मैं  यह  जानना  चाहता हूं  कि  क्या  राज-
 स्थान  सरकार  की  तरफ  से  केन्द्रीय  सरकार
 के  पास  इस  सम्बन्ध  में  कोई  नोट  आया  है;
 यदि  आया  है,  तो  उस  के  कन्टेन्ट्स  क्या  है
 धौर  उस  पर  क्या  कार्यवाही  की  गई  है,
 क्योंकि  राजस्थान  उसेम्बती  में  वहां  के  होम
 मिनिस्टर  ने  कहा  है  कि  उन्होंने  इस  कारे  में
 सेंटर  को  निखा  है  t

 Sbri  Swaran  Singh:  As  a  matter  of
 fact,  the  party  to  which  the  hon.
 member  belongs  raised  all  these
 questions  in  the  Rajasthan  assemb-

 ly  and  some  items  have  apprearéd  in
 the  newspapers,  On  these  matters,
 we  receive  reports  from  time  to  time
 from  the  Rajasthan  Government  and
 we  are  in  touch  with  them.  Thee
 are  our  jomt  efforts  to  tackle  the
 situation  effectively.

 has  said,  |... ह  महोदय  ने  कहां  है  कि  मेरी  कर्स

 ऐसे  बाल  उठाती  रहती  है  |  यह  बढ़ी  wee
 बात है  |  वह  इस  हाउस को  बड़ी  डियिस्सी
 ट्रीट कर  रहे  हैं  ।  वह  जिस  तरह  जवाब  दे
 रहे हैं, उस  से  वह  हाउस को  कनफ्यूज  कर  रहे
 हैं। मैं  इस  बारे  में  ाप  की  प्रोेक्लन  चाहता
 हैं।  राजस्थान  एसेम्बली  में  भी  शौर  कहां
 भो हर  एक  मेम्दर को  सवाल  पूछने का  राइट
 है।  यर  भिनिस्ट्र साहब

 पप्
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 [at  कंबर  लाल  गुप्त]
 क्या  राजस्थान  गवर्समेंट  की  तरफ  से  केन्रीय
 सरकार के  पास  कोई  नोट  गाया  है  या  नहीं;
 अगर  झाया  है,  तो  उस  के कन्टेंट्स  क्या  हैं  और

 जस  पर  सरकार  ने  क्या  कार्यवाही की  है  4

 वह  इस  सवाल  का  जवाब  नहीं  दे  रहे  हैं  1
 अगर वहु  जवाब  नहीं  दे  सकते हैं,  तो  ही  चुड
 रिजाइन  एंड  लौच  ह्शि  सीट  |

 Shri  Swaran  Singh:  I  am  not  going

 शो  कंबर  लाल  चुच्त :.  मेरा  दिमाग
 बीस  मील  डीप  पेनीट्रेशन का  नहीं  है  |  जिस
 तरह  मंत्री  महोदय  ने  जवाब  दिया  है,  उस
 तरह  कोई  भी  समझदार  मिनिस्टर  जवाब

 नही ंदे  सकता है  प्रगर  हिन्दुस्तान  के  अलावा
 किसी  शौर  देश  के  बहू  मिनिस्टर  होते--

 हो  नहीं  सकते,  लेकिन  झगर  होते--सो  उन

 को  फौरन  हटा  दिया  जाता  ।

 oh  स्वर्ण  tou  :  में  हिन्दुस्तान  में  हूं,
 किसी झौर  देश  में  नहीं  ।  इसलिए भर  किसी
 देश  में  मुझे  कंसे  हूटा  सकते  हैं  ?
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 प्राप्त  होते  हैं,  जो  स्यूज़  मिलती  हैं,
 उन  के  सम्बन्ध में  क्या  किसी  सतिक  भ्रधिकारी
 को  यह  अधिकार  दिया  गया  है,  या

 यह  छूट  दी  गई  है  कि  वह  वहां  पर  हुई  बटनाभों
 के  सम्बन्ध में  किसी  समाचारपत्र  को, या  किसी
 व्यक्ति-विशेष  को  खबर  भेज  सकते  हैं,  यदि
 हां,  तो  किस  मंत्ञालय  के  साथ्यम  से  |

 ghri  Swaran  Singh:  No,  Sir.

 aft  ger  अन्द  कछुबाय  (उज्जेन)  :

 मैं  यह  जानना  चाहता  हूं  कि  जोधपुर  के  प्रन्दर

 जो  राडार लगें हुए लगे  हुए  हैं,  उन्होंने समय  पर  सूचना
 नहीं  दी,  क्या वे  ख़राब  थे  ?  में  राडार  ऐसे

 है  कि  जब  पाकिस्तान  से  हवाई  जहाज  उड़ता

 है,  तो  उन  से  पता  चल  जाता  है,  इस  लिये

 यदि  मे  खराब  थे,  तो  क्यों  खराब  थें  ?  यदि
 उन  के  द्वारा  सूचना  मिली  तो  झापते  क्या

 कार्यवाही  को  1

 दूसरे,  राजस्थान  सरकार  ने  समय-समय
 पर  झापको  प्रनेकों  प्त  लिये  हैं  कि  पाकिस्तान

 की  यह  गतिविधि  अल  रही  है,  उन्होंने  पापले
 जो  भ्रपेक्षा  को,  अपने  उन  की  झपेला  को  पूरा
 नहीं  किया,  इस  का  क्या  कारण  है?

 |  स्ट स
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 शी  मंबु  लिये :  इस  को  दो  बजे
 लीजिये,  इसमें  कुछ  समय  लगेगा  ।

 Mr,  Speaker:  All  right,  we  will  ad-
 journ  for  lunch  and  meet  again  at
 34.00  hours.

 33.45  hrs.
 The  Lok  Sabha  then  adjourned  for
 lunch  till  Fourteen  of  the  Clock.

 The  Lok  Sabha  re-assembled  after
 Lunch  at  Fourteen  of  the  Clock.

 (Mr.  Depury-Speaxer  in  the  Chair]

 RE:  CALLING  ATTENTION  NOTICE
 (Query)

 Some  hon.  Members  rose—

 Shri  Nath  Pai  (Raipur):  We  have
 written  to  you  a  letter....(Interrup-

 Shri  Nath  Pai:  We  had  given  Call
 Attention  notice  at  O’Clock....

 will  appreciate  that
 only  our  duty  in  making  a  request  ६0०९
 you....

 sit  रास  सेजवक  area  (बाराबंकी)  :
 उपाध्यक्ष  महोदय,  यह  शक  बहुत  महत्वपूर्ण
 प्रश्न  है भौर सरकार को सरकार  को  तत्काल  यहां  पर  एक
 वक्तब्य  देना  चाहिए  i  wart  मंत्री  या  उप-
 प्रधान  मंत्री  को  सदन  में  तत्काल  आकर
 वक्तव्य  देना  चाहिए  i

 श्चों  मधु  लिमये  (मुंगेर)  :  काबीना
 के  एक  मंत्री  यहां  पर  हैं।  मेनन  साहब  कुछ

 दिये  &  लेकिन सब  उब  को  स्थगित  र
 गया,  इस  प्रश्न  पर  चर्चा  होने  वाली  है  t  aw
 चर्चा  तो  दूर  रही,  काहिरा के  ऊपर  दमकथों
 Wr  हो  यी  घौर  चाज  अभी इस इस  अकसर  दर
 सदन  में  प्रधान  मंत्री  या  देश  मंत्री
 उपस्थित  नहीं  हैं  ताकि  गह  ह... औ
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 देश  को  वहां  की  हालत  के  बारे  में  बतला
 सकें  |  इसलिए  हम  चाहते  हैं  कि इस  ची  को
 सब  से  पहले  लिया  जाय  झौर  गवर्नमेंट  सदन
 में  इस  आर  में  सविलम्न  बयान  दें  ।
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 शनी  अटल  बिहारी  बाजपेदों  (बसराम-
 पुर)  :  उपाध्यक्ष  महीदव,  मेरा  सुझाव  है  कि

 सरकार  इस  के  ऊपर  आज  शाम  को  पांच  बजे
 यक्तव्य  दे  t

 Mr,  Deputy-Speaker:  As  I  said,  I
 share  the  anxiety  of  the  hon.  Mem-
 bers.  I  will  ask  the  Minister  cohcern-
 ed  to  make  a  statement.

 Shri  Bal  aj  Madhok  (South
 Delhi):  This  is  a  question  on  which  we
 have  been  asking  for  a  discussion.
 We  have  given  notice  under  rule  93
 that  some  time  should  be  allotted  for
 it.  It  is  our  misfortune  and  it  is
 rather  a  matter  of  irresponsibility  on
 the  part  of  the  Government  that  on
 such  a  vital  issue,  when  the  whole
 country  is  agitated,  they  have  neither
 given  us  time  nor  have  they  made
 any  statement.  Now,  when  the  war
 has  broken  out,  there  is  nobody  pre-
 sent  on  the  Treasury  Benches.  Is  it
 proper  (Interruption).

 House  are  being  communicated  to  the
 Minister  concerned.

 Mr,  Deputy-Speaker:  We  will  now
 take  up  the  other  question  which  is
 equally  important.

 aft  शाम  सेवक  बावय  :  मेरा  निवेदन  है
 कि  यह  एक  बजे  की  घटना  है  इस  लिये  सरकार
 का  स्वयं  यह  प्रथम  कर्तव्य  है  कि  वह  भ्रभी

 इस  बीज  के  बारे  में  बक्तब्य  दे  क्योंकि  सारा
 सदन  चिंतित  है  ।
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 aft  क०  ान  लिघारी  (बेतिया)  मह
 हाउस  की  सब  शोर  से  डिसांड  है  कि  सरकार
 इस  बारे  में  स्टेंैंट  दे  ।

 Shri  Hem  Barua  (Mangaldai):
 There  ig  a  conflicting  news  in  the
 sense  that  from  the  Israeli  side,  it  is
 suid  that  fighting  has  already  start-
 el  in  certain  parts,  and  from  the
 Egyptian  side  it  is  said  that  Cairo  has
 been  bombarded.  Now,  we  are  in  a
 fix  and,  therefore,  you  should  direct
 the  Prime  Minister  to  come  immedi-
 ately  and  make  a  statement  to  the
 House  to  allay  our  doubts.

 Shri  Nambiar  (Tiruchirappalli):
 My  submission  is...

 Mr  Deputy-Speaker:  Mr.  Nambliar,
 व  think,  it  shoulg  satisfy  all  sections  of
 the  House;  we  all  of  us  share  the  con-
 cern  ang  the  Minister  has  already  sub-
 mitted  that  he  has  communicated  the
 desire  of  the  House  to  the  Minister
 concerned.  What  else  do  you  want?

 Shri  Randhir  Singh  (Rohtak):  We
 agree  with  you.  There  should  be  a
 statement  by  the  Minister.

 Mr,  Deputy-Speaker:  I  think,  there
 is  unanimity  on  this  question.

 F
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 2945  ‘Re.  Calling
 Attention

 that  the
 es  eh

 quarters,  that  is,  the
 Minister  of  Affairs,  the
 Prime  ghould  have  come
 vefore  the  House  at  2  O'Clock  be-
 caute  we  meeting  after  recesa
 and  they  got  to  know  of  it  before  we
 get  to  know  of  it  when  we  read  the

 at  their  pleasure.  If  you  say  that  they
 fave  communicated  to  you  that  they
 want  a  little  time  to  come  befure
 Parliament  with  proper  preparation,
 J  can  understand  that.  Otherwise,
 Government  is  acting  in  a  manner
 which  is  not  proper.

 Shri  Nambiar:  The  news  came  as
 ®ack  as  11.30.  It  is  already  vory
 late.

 Mr,  Deputy-Speaker:  All  of  us  have
 received  the  news  with  a  sense  of
 shock.  I  agree  with  the  hon.  Mem-
 bers.  We  share  the  concern.  (Inter-
 ruptions).

 Shri  Hem  Barua:  The  Prime  Min-
 ister  should  come  and  make  g  state-
 ment.

 Ghri  M.  है,  Masant  (Rajkot):  It  is
 wery  proper  that,  when  news  of  this
 kind  comes,  there  should  be  concern
 in  this  House.  But  Government  must
 have  time  first  of  all  to  verify:  the

 JSYAISTHA  15,  i889  (SAKA)  Question  of  2946
 Privilege

 Mr,  Deputy-Speaker:  What  Mr.
 Masani  has  observed  it..  (Interrup-
 tions).

 Shri  8.  M.  Banerjee:  The  Prime
 Minister  should  come  and  make  a
 statement  today.

 Mr.  Deputy-Speaker:  ‘The  members’
 concern  has  been  conveyed.  ]  am  are
 the  spokesman  of  the  Government
 will  come  here  soon  ang  certainly
 meet  the  wishes  of  the  House.

 Shri  Nath  Pai:  We  want  you  to
 direct  him,  order  him,  command  him,
 summon  him..

 Shri  Hem  Barva:  Please  direct  the
 Prime  Minister  to  come.

 Mr,  Deputy-Speaker:  Within  half
 an  nour'’s  tine,  the  Minister  of  ह.
 ternal  Affairs  will  be  present  here
 and  say  whatever  he  has  got  to  say.
 The  hon.  members  may  please  te-
 sume  their  seats,  (Interruptions).

 Shri  Tenneti  Viswanatham  (Visa-
 khapatnam):  Will  they  come  here  in
 response  to  the  direction  from  you?

 Mr.  Deputy-Speaker:  Mr.  Limaye.

 Brats  hrs.

 QUESTION  OF  PRIVILEGE

 AGAINST  The  Hindustan
 Hindi

 aft  भु  लिमये  (मुंगेर)  :  उपाध्यक्ष

 महोदय,  ाजि  मैं  बिड़ला  परिवार  के  एक
 भखबार  “हिन्दुस्तात/--हिन्दी  वाले--  यके

 खिलाफ  नियम  222  के  मातहत  विशेषाधिकार
 का  सवाल  उठाना  चाहता  हूं  ।  साधारणतया
 मैं  श्रजबा  रवालों  के  खिलाफ  विशेषाधिकार  का
 सवाल  उठाना  पसन्द  नहीं  करता  ।  पिछली

 बार  “स्टेट्समैन”'  के  बारे  में  सैंने  सदास  उठाना

 था,  लेकिन  उसके  पीछे  उद्देश्य  उस  समय  के

 ओ  गृह  संत्री  थे  उन  की  गलत  बयानी करे को
 बौर  झसत्य  भाषण  को  पकड़ना  था  |  किले
 भी  झखबार  के  खिलाफ  कार्रवाई  करने  के लिये.

 बह  सचाल  नहीं  उठाया  भया  था  a
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 प्श्नी  मधु  लिभये]
 झाज  यह  सवाल  मैं  इसलिये  उठा  रहा्हं  सथ्यहीन  हैं.  आर  सरकार

 कि  जैसा  कि  कई  रपटों  में  कहा  गया  है,  उन  पर  विचार  करता  भना-

 हिन्दुस्तान  के  झलवारों  के  ऊपर  दिन  प्रति  वश्यक  समझती  है  ras
 विन  कुछ  उद्योगपतियों  का  झोर  पैसे  वालों  का
 कब्जा  होता  जा  रहा  है,  ओर  उसका  सतीजा

 वह  हो  रहा  है  कि  उनको  जो  शक्ति  ब्ाप्त

 होती  है,  भाधिक'  फ़क्ति,  मालिक  के  नाते,
 उसका  यह  लोग  दुरुपयोग  करते  हैं  ।  वैसे  तो

 हम  लोग  देखते  हैं  कि  “हिन्दुस्तान”  हो  या

 “हिन्दुस्तान  टाइम्स”  हो,  या  बिडला
 बालों  का  कोई  दूसरा  ग्लबार  हो,  उन  में
 खास  कर  हम  लोगों  के  लिये  गालो  गलोच
 रहता  है  श्रांज  तक  इस  बात  को  हम  बराबर
 नजरहन्दाज  करते  रहे  |  प्राशा  थी  कि  कभी
 ने  कभी  उनके  मालिक  रास्ते  पर  झा  जायेंगे  ।
 लेकिन  2  जून  के  “हिन्दुस्तान”  में  एक  सम्पा-
 दकीय  में  मैंने  देखा,  बह  किसी  सल्याददाता
 की  रपट  नहीं  है,  वह  तो  सम्पादकीय  है,  झोर
 सम्पादकीय  का  मतलब  हुआ  कि  सोच  विद्यार
 करके,  गौर  करके  वह  लिखा  गया  है  ।

 अग  जिसके  बारे  में  मेरी  शिकायत  है,  पग्रभति
 जो  सम्पादकीय  है  उस  को  मैं  पूरा  नहीं  पढ़ता  ।
 उसकी  एक  नकल  मैं  आपके  पास  भेज  चुका
 हूं  -  उस  में  से  कुछ  हिस्स  मैं  पढ़ता  हूं  -  इस
 सम्पादकीय  का  नाम  है  :

 "निराधार,  अनर्गल  व  अनुचित"

 मैं  समझता  हूं  कि  इसका  झ्रनुवाद  करने  की
 कोई  झावश्यकता  नहों  है  1  शाने  बल  कर
 इसमें  कहा  गया  है  कि  :

 “हुजारी-सिपोर्ट  को  झसंगत  एवं
 झबांछित  रूप  से  माध्यम  बता
 कर  जिन  निराधार  आरोपों
 के  तीर  समस्त  लोक्संज्ीय
 झौचित्यों  को  बेघते  हुए,
 पूरे  बारह  घंटे  तक  राज्य  सभा
 में  बराबर  चलते  रहे,  सरकार
 की  कसौटी  पर  थे  सारे  भारोप

 खेर,  यह  तो  बिल्कुल  पलत  बात  है
 क्योंकि  सरकार  ते  एक  कमेटी  का  गठस  ची
 किया  हैं  भ्रगर  यह  भारोप  तथ्यहीन  होते
 तो  कमेटी  का  गठन  नहों  करना  पड़ता  ॥
 उस  को  तो  मैं  छोड़ता  हुं  ।  इसमें
 राज्य  सभा  की  चर्जा  का  उल्लेख  है,  लेकिन
 झागे  चल  कर  जो  बात  झाती  है  उन  के  साफ.
 मतलब  हैं  कि  केवल  राज्य  सभा  में  जो  हुमा
 उसके  बारे  में  ही  उन्होंने नहीं  सिखा  है,
 दोनों  सदनों  में  हजारी  रिपोर्ट  या  मेरा  एक
 विशेषाधिकार  सम्बन्धी  प्रस्ताव  था  या  ध्यान
 आकर्षण  का  सामला  था,  उन  सभी  के  बारे  में
 जो  कुछ  कहा  गया  उसको  मद  नजर  रखते.

 हुए  यह  सिखा  गया  हैं  |  जागे  बल  कर  गह
 कहा गया  है  कि  :

 “किन्तु  खेद  का  प्रसंग  है  कि  कतिपय

 संसदु-सदस्यों  ने  इस  रिपोर्ट
 को  उसके  मूल  उद्देश्य  के

 बिन्दु  से  नहीं  परखा  शोर  केवल
 एक  संस्थान  विशेष  एवं
 व्यक्ति  विशेष  को  बदनाथ
 करते  के  माध्यम  के  रूप  में

 ही  उसका  इस्तेमाल  किया  i

 तो  .उनकी  जो  सदमाबना  &  या  ो
 उनका  हेतु  है  उसके  ऊपर  भी  कीचड़  उछ्तला
 गया  है  t  wei  हजारी-रिपोर्ट  पर  बहुल
 नहीं  करना  चाहते  के,  कीचड़  उछालना  चाहते
 थे  ज्यक्ति-विशेष को  सेकर  ।  मतलब  बिकृलह
 शौर  विड़ला  परिवार  से  है।  धागे  शस  कर .
 उसमें कहा  गया  है  कि  :

 फ्सी  प्रवैजञांसिक,  .  अ्रधमाणिकः

 एवं  बुस्ताइसपर्णे  =  हथारी-
 रिपोर्ट  को  arare  गा,  कर
 खंचद  में  जो  हंगामा  ि
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 किया  गया श्रौर जिसमें मिशनरी, जिसमें  सिशंनरी,  आगे  उन्होंने  दोनों  सदनों  का  जिक्र
 मसीहाई  शौर  घर्म-पोद्धा  के
 आवेश  एवं  आवेग  में  बिड़ला-
 साथध्राज्य  का  भूत  पैदा  किया

 गया,  इस  शोर  के  मूल  में
 जितनो  कुंटिलता,  कायरता
 एबं  कुमति  है,  उतनी  शायद

 हो  झाज  तक  पासंमेंट  के  संघ
 पर  प्रदर्शित  हुई  होगी  yy

 मतलब  कभी  नहीं  हुई  .  .  .  -

 आगे  चल  कर  यह  हमें  उपदेशामृत  पिला
 हे  हैं

 “संसद  का  मंच  राष्ट्रीय  विच्चार-
 विनिमय  और  देश  की  विविध
 गतिविधियों  को  परखने  का
 सर्वोच्च,  प्रत्तिस  एवं  सर्वाधिक
 दापित्वपूर्ण  मंच  है  7  इस  मंच
 से  बोलने  का  भ्रधिकार  भी
 जनता  न्हीं  लोक  प्रति-
 निधियों  को  देतो  है  जो  जनहित
 को  प्रपनी  चेतना  में  सर्वोक्ष्
 महत्व  देते  हैं  भश्रीर  परिपूर्ण
 शाध्ट्रनिष्ठा  एवं  जिम्मेदारी
 के  साथ  झ्रपनी  राय  पेश  करने
 को  पात्रता  रखते  हैं  rad

 को  हम  लोगों  को  जन  प्रतिनिधित्व  करने
 को  जो  पान्नता  है  उसके  बारे  में  भी  उन्होंने
 अम्देह  प्रकट  किया  है  !

 श्रश्न  है  कि  क्या  हजारी  रिपोर्ट  का

 बसने,  चरिल्रहतन  एवं
 झबिवेक  प्रदशित  7  हुमा
 क्या  बह  संसद  एवं

 ~

 किया  है  कि  :

 “दोनों  सदनों  में  जो  निन्दा  आलोचना

 बिडला  परिवार  और  बिडला  संस्थानों
 के  बारे  में  :

 “उसमें  सत्तारूढ़  दल  के  सदस्यों  नेः
 भी  झग्रणी  भाग  लिया  है  ।”

 इस के  ऊपर  उनको  खेद  है  कि  झापके
 दल  के  सदस्यों  ने  मी  उसमें  हिस्सा  लिया  #
 इस  पर  उनको  बड़ा  दुख  हो  रहा  है

 आगे  चल  कर  LL,

 me,  रोजगार  तथा  पुनर्वास  मंजरालक
 में  राज्य  मंत्री  थ्बी  ao  ato  मिन )  :
 हम  लोग  खुण  हैं  ॥

 श्यी  मच  सिसये  :  हम  भो  खश  हैं  +
 फिर  कोई  विरोध  नहीं  होना  चाहिमे  ’
 war  में  अखबार  ने  लिखा  है  ।

 “इस  दुष्टि  को  पूर्वाग्रह  से  रंगीन
 दृष्टि  कहें  या  पक्षपात  से  पंकिल  दृष्टि
 अ्रथवा  भरफूंक  तामाशा  देखने  को
 लाचारी,  क्या  कहें  कुछ  समझ
 में  नहीं  भाता  q

 इस,  तरह  की  सारी  बातें  इस  संपाद-

 कीय  मह।

 भव  शवाल  यह  है  कि  क्या  यह  सम्पाद-
 कीय  हमारे  संविधान  की  जो  विशेषाश्षिकार
 सम्बन्धी  धारा है  चौर  जिस  के  अनधीन
 हमें  विशेषाधिकार  दिये  गए  हैं,  उनको:
 अंग  करता  है?  में  आपका  ब्वान
 संविधान की  05  धारा  को  शोर

 खींबना  चाहता  हूं  -  उस  में  कहा  गया  है  :
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 [st  मधु  लिमये]
 वाक  स्वतंत्रता  के  अधिकार  को  इस

 संविधान  में  बड़ा  महत्व  दिया  गया  हैं  शौर
 उसको  नियमित  करने  का  झ्धिकार  केवल
 इस  सदने  को  है,  इस  सदन  को  प्रकिया  से
 वह  नियंत्रित  है।  इसके  भलावा  वाक  स्वतंत्रता
 पर  धौर  कोई  बंधन  नहीं  है,  कोई  भी  रोक
 नहीं  है  4

 गें  यह  भी  कहा  गया  है  कि  संसद
 में  जो  जाते  कही  जानो  हैं  उन  बातों  को  ले  हर
 झदालतों  में  कारंबाई  नहीं  हो  सकती  है  ।
 यह  अधिकार  इसलिए  दिया  गया  है  कि
 अगर  अदालत  में  खींचे  जाने  का  खतरा  बराबर
 बना  रहेगा  तो  संसद्  सदस्थ  प्रपनी  बात  को
 ठीक  तरह  रख  नहीं  पायेंगे  ।  इसलिये
 सदस्यों  को  भपने  कर्त॑ब्य  को  अच्छी  तरह
 से  निभाने  के  लिये यह  बाकू  स्वतंत्रता  का
 अधिकार  दिया  गया  है  और  यह  भी  संरक्षण
 दिया  गया  है  कि  समद  में  जो  कहा  जाता  है
 या  बोला  जाता  है  उसको  ले  कर  झ्रदालतों
 भें  कोई  कार्रवाई  नही  होगी  ।

 झागे  चल  कर  तीन  में  उन्होंने  यह
 कहा  हैः

 +  “In  other  respects,  the  powers,
 privileges  and  immunities  of  each

 each  House,  shall  be  such  as  may
 from  time  to  time  be  defined  by
 Parliament  by  law,...”

 हम  लोगों ने  मांग  को  है,  इस  सदल
 के  प्रारम्भ  में

 भो  की  है,  कि  हम  लोग  कानून
 द्वारा  भपने  विशेषाधिकारों  को  निश्चित
 करें  7  लेकिन  वह  हुआ  नहीं  है  7  हम
 लोगों को  गलती  नहीं  है  t

 जोर  देते माए  हैं।  अगर  यह  हुभा  नहीं
 तो  इस  में  दोष  हमारा  नहीं  है  झागे  चल
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 हम  लोगों  को  यह  देखता  है  कि  जिस
 सम्पादकीय  की  झोर  मैंसे  ध्यापका  व्यान
 खींचा है  भोर  उस  में  ये  जो  सारी  ति
 लिखी  गई  है,  क्या  l950  में  हाउस  ाफ
 कामंज  का  विशेषाधिकार  सम्बन्धी  जो
 कानन था  क्या  उस  कानून  के  मातहत
 यह  विशेषाधिका  $  का  उल्लंघन  हो  जाता
 है  या  नहीं  ?  में  ज़रा  आपका  ध्यान
 मख  पालियांमैंटरी  प्रेक्टिस  की  शोर  दिलाना
 चहिता  हूं  7  उसका  यह  जो  सतरहूयां
 संस्करण है  उस  के  पृष्ठ  7  से  मैं  इसको
 पड़  रहा  हैं  :

 “In  770L,  the  House  of  Commons
 resolved  that  to  printor  publish
 any  books  or  libels  reflecting  on
 the  proceedings  of  the  House  is  a
 high  violation  of  the  rights  and
 Privileges  of  the  House,  and  in-
 dignitics  offered  to  their  House
 by  words  spoken  or  writings
 published  refiecting  on  its  charec-
 ter  oF  proceedings  have  been  cons-
 tantly  punished  by  both  the  Lords
 and  the  Commons  upon  the  prin-
 ciple  that  such  acts  tend  to  obs-
 truct  the  Houses  iy  the  perfor-
 mance  of  their  functions  by  dimi-
 nishing  the  respect  due  to  them.

 Reflections  upon  Members,  the
 particular  individuals  not  ‘being
 named  or  otherwise  indicated,  are
 equivalent  to  reflections  on  the
 House.”

 इस  वाक्य पर  मैं  जोर  देता  चाहता  #
 जहां  विजिष्ट  सदस्य  का  नाम  ने  देकर
 सघारण  सदस्यों  की  चर्चा  की  गई  है  उसका
 साफ  मतलब  है  कि  वह  पूरे  सदन की  प्रतिष्ठा
 है,  सदन  का  भ्रपमान है.  सदन के  विशेधेष्चिकारों
 का  हनन  है  a  '

 गि  चलकर  24  पृष्  पर  बहू
 सिखा  हुधा  है  :
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 ches  and  writings  reflecting
 their’  conduct  as  Members.  On  ‘26th
 February  1701  the  House  of  Com-
 mons  resolved  that  to  print  or
 publish  any  libele  reflecting  upon
 any  member  of  the  House  for  or
 relating  to  his  service  therein,  was
 a  high  violation  of  the  rights  and
 privileges  of  the  House.

 “Written  imputations,  as  affect-
 ing  a  member  of  Parliament,  may
 amount  to  breach  of  privilege,
 without,  perhaps,  being  libels  at
 common  law,  but  to  constitute  a
 breach  of  privilege  g  libel  upon
 a  Member  must  concern  the
 character  or  conduct  of  the
 Member  in  that  capacity.” .

 मतलब  यह  है  कि  सदस्य  के  नाते  उसका

 यहां  पर  जो  व्यवहार  है  या  उसके  द्वारा
 जो  कुछ  भी  बोला  जाता  है,  अगर  उराके
 सम्बन्ध  में  कोई  प्रपमानजनक  शब्द  लिखें

 गए  हैं  किसी  प्रखबार  में  तो  उस  के  बारे  मे

 हम  कार्यवाही  कर  सकते  हैं  ।  इन  सदस्यों  को
 जो  बाहर  की  कायंवाही  होती  है  उसके  बारे  में

 हम  लोग  कोई  कदम  नहीं  उठा  सकते  हैं  1

 अब  मैं  झाप  से  इतना  ही  निवेदन  करना

 आहता  हूं  कि  हजारी  रिपोर्ट  पर  यहां  बहस
 होने  वालो  है  ।  बहस  के  दौरान  में  बहुत

 सी  बातें  कही  जायेंगी  हमें  यह  वाक्  स्वतन्त्रता
 इसलिय  दी  गयी  है  कि  निर्भयता  के  साथ

 हम  इस  बातों  को  रख  सके  t  झ्रगर  कोई  व्यक्ति

 या  कोई  माननीय  सदस्य  अपनी  वाक्  स्वतन्तता
 का  दुरुपयोग  करता  है  तो  उसके  बारे  में

 कार्यवाही  करने  का  सदन  को  पूरा  अधिकार

 है  ।  इसीलिए  उपाध्यक्ष  महोदय  जब  श्री

 ध्र्जुन  भरोड़ा  के  प्रारोपों  की  ब्वर्चा  प्रधान
 मंत्री  केदारा  यहां  पर  की  गई  तो  मैंने  स्वयं
 विशेषाधिकार  का  प्रस्ताव  भी  दिया  और

 नियम  संदकया  i84  के  सातहत  भी  एक  प्रस्ताव
 दिया  जिसमें  मैंने  कहा  कि  श्री  भर्जुन  प्ररोड़ा
 को  अपने  झारोपों  को  पुष्टि  करने  का.  मौका

 दिया  जाए  !  यदि  बह  ू... उ  की  पुष्टि  करते  हैं

 खो  शंक्षियों  के  लिबाफ  कार्यवाही  टो ।  दि
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 वे  पुष्टि  करमे  में  झसम्थ  रहते  हैं  तो  फिर
 यह  सदन  या  राक्ष्य  सभा  या  दोनों  मिस  कर
 उन  के  खिलाफ  कार्यवाही  कर  सकते  हैं  t
 मैं  यह  बिल्कुल  नहीं  कह  रहा  हुं  कि  सदस्य
 गैर-जिम्मेदारो  के  साथ  बोलते  जावें  |  जो
 सदस्य  भारोप  करते  हैं  या  भ्रपनी  बात  रखते  हैं
 ये  संसद्  का  जो  भ्रनुशासन  है,  संसद  की  जो
 नियामावलों  है  उसके  सामने  सिर  झुकाने
 के  लिए  हमेशा  तैयार  रहते  हैं  और  उनको
 हमेशा  तैयार  रहना  चाहिये

 अभी  “हिन्दुस्तान”  में  जो  सम्पादकीव
 आया  है  यह  कोई  मामूलो  बात  नहीं  है  |
 ये  लोग  वाक  स्वतन्व्रता  के  लिये  नहों  लड़  रहे
 हैं'  क्योंकि  न्हीं  के  जो  भाई  हैं  हिन्दुस्तान
 टाइम्ज,  जिसके  बारे  में  मैं  ने  प्लग  से  नोटिस
 दिया  है  उसमें  एक  वाक्य  प्रा  गया  है  t
 बिड़ला  अखबार  वालों  का  जो  दिमाग  है  बहू
 कितना  सेड़ा  हम्  दिमाग  हैं  उसका
 इम  अंग्रेजी  अखबार  के  लेख  से  झ्ापकों

 सबत  मिल  जायगा  |  उसमें  यह  साफ  कहा
 गया  है।  संसद  की  कार्यवाही  की  रपट  अल-
 बारों  में  छपती  है  शौर  जिस  तरह  संलद  की
 कार्यवाही  सुरक्षित  है  उही  तरह  कार्यवाई  को
 जो  रपट  अखबारों  में  झाती  है  वह  भी  सुरक्षित
 है  ।  इन  रपटों  को  ले  कर  कोई  भ्रदालत  में
 कार्यवाही  नहीं  हो  सकती  ।  यह  महाशय
 चाहते  हैं  कि  यह  संरक्षण  छीन  लिया  जाए  1

 इसका  मतलब  होगा
 कि  हम  लोगों  के  खिलाफ  जितनी  बातें  बे
 प्रसिद्ध  करना  चाहेंगे  छापते  रहेंगे  ।  जो
 असली  बात  है,  वह  छपेंगी  नहीं  ।  इधर  झाधिक
 सत्ता  के  केन्द्रीयकरण  का  मामला  चल  रहा  है,
 राजनीतिक  प्रभाव  डालने  का  प्रयत्न  हो
 रहा  है,  प्रधान  मंत्री  का  घुनाव  हो,  राष्ट्रपति
 का  चुनाव  हो,  मंत्रियों  का  चयन  हो  बह *  छिपी  हुई  बात  नहीं  है  कि  विशला  0 ॥
 से  टेलीफोन  भाते  हैं,  दबाव  पाता  है,  कैश
 बलता  है,  सब  कुछ  चलता  है  .  .  ee -  -

 wt  wo  भीक  सिर  (विया),  :
 जिल्कुल  गचत  बात  है  ce



 आओ  यु  लिमये  :  उन  की  शोर  से  चलता

 हैं  1  झाप  कितना  दबाव  में  झाते  हैं  उस  के
 बारे  में  में  इस  वक्त  कुछ  नहीं  कह  रहा  हूं
 फिर  भाप  को  क्यों  गुस्सा  भा  रहा  है  ।  उत  की
 झोर  से  कई  कार्यवाइयां  इस  तरह  की  हो  रही
 हैं  यह  मैं  कह  रहा  हूं  #
 Shri  Randhir  Singh  (Rohtak):  We

 support  the  hon.  Member  and  we  agrte
 with  him.  Let  him  not  bother  about  it.
 He  ig  taking  everybody's  cause  and
 not

 Shri  Shashi  Ranjan  (Pupri):  The
 hon.  Member  hag  got  our  full
 support,  We  are  going  to  support
 him.  Let  him  go  on.

 wt  wy  लिसये  :  में  भ्रापका  प्राभारी

 हैँ  1  इसलिये  मैं  इस  मामले  को  उठा  रहा

 हूं  ।  श्राप  विशेषाधिकार  समिति  के  मामने
 इस  मामले  को  भेज  दीजिये,  विजेषाधिकार
 समिति  सम्पादक  धौर  मालिक  को  बुलावे
 मैंने  जो  नोटिस  दिया  है  उसमें  मालिक  का
 नाम  नहों  लिया  था  लेकिन  भापको  भ्रनुमति
 से  ब  मैं  श्रोपचारिक  रूप  से  प्रस्ताव  रख

 रहा  हूं  इसके  बारे  में  ।  इस  सम्पादकोय  में
 संसद  सदस्यों  को  प्रतिष्ठा  के  खिलाफ
 झौर  जो  झपमानजनक  बातें  कही  गई  हैं,
 जो  हमको  गालियां  दी  गई  हैं,  उसको
 सभित्ति  देखें।  यह  कोई  भामूलो  बात

 ।
 न  निए

 सर

 ि
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 Mr,  Deputy-Speaker:  Shri  Masani:
 Shri  जा,  RK  Mssani  (Rajkot):  Have

 you  granted  leave  to  this  motion?

 भ्री  अ्रन  बिहारी  बाणपेथी  (बलराम-
 पुर)  :  में  यह  जानना  चाहता  हूं  कि  भाप
 इस  बारे  में  कौनसी  पड़ति  झपना  रहे  हैं  +

 शो  भु  'लिगये  ;  किसी  ते  भी  विरोध
 नहीं  किया  है  ।

 Mr.  Deputy-Speaker:  Let  him  ask
 the  leave  of  the  House

 oft  wry  लिसये  :  मैंने  कहा  है  कि  किसी
 ने  भी  विरोध  नहीं  किया  है  |

 Mr,  Deputy-Speaker:  Is  there  any
 objection  to  leave  being  granted?

 aft  णु  लिखये  :  झाप  क्यों  प्र  रहे  हैं
 इस  पर  मुझे  ऐतराज  है  ?  वह  जानते  हैं  ।
 झगर  उन्हें  विरोध  करना  है  तो  वह
 करेंगे  t

 The  Minister  of  Law  (Shri  Govinda
 Menon):  No  objection.

 Shri  Randhir  Singh:  We  are  sup-
 porting  him  fully.  This  is  every-
 body’s  cause,  not  his  own.

 थ्बी  भु  लिक्षये  :  मैंने  प्रस्ताव  पेश

 कर  दिया  है  कि  यह  मामला  विशेषाधिकरर
 समिति  के  पास  जाये  भौर  पत्र  के  सम्पादक
 और  मालिक  से  जबाब  तलब  किया  जाने

 Mr.  Deputy-Speaker:  Both  issues?

 Shri  Govindg  Menon:  It  can  be  add-
 ed  on  there

 e  a  ay  लिखे  :  बह  लग  मामला है  ।
 ाप  नियम  224  को  देखिए ।  उसके  अभुसार
 एक  समय  पर  एक  ही प्रस्ताव भा  सकता  है;

 उसमें  सिखा  है  :

 “not  snore  than  ome  question
 shall  be  raiesd  at  the-same  sit-
 ting”

 इसीलिए  मैंने  दूसरे  माजले  को  महीं
 उकाथा  है
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 Mr.  Deputy-Speaker:  The  subject  is
 the  same.
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 श्री  मधु  लिमये  :  हिन्दुस्तात  टाइम्स
 अलग  है  और  उसमें  लिखने  वाले  व्यक्ति

 अलग  हैं  |  हिन्दुस्तान  अलग  है  ।  मैंने  इस
 वक्त  हिन्दुस्तान  का  मामला  रखा  है  t

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  this  matter  be  referred  to
 the  Committee.  of  Privileges  for
 report”.

 Shri  M.  Y.  Saleem  (Nalgonda):  I
 want  to  draw  your  attention  to  ruie
 226  which  says:

 “If  leave  under  rule  295  is
 granted,  the  House  may  consider
 the  question  and  come  to  a  deci-
 sion  or  refer  it  to  a  Committee  of
 Privileges  on  a  ‘motion  made
 either  by  the  member  who  has
 raised  the  question  of  privilege  or
 by  any  other  member’.

 There  are  two  aspects  to  the  case.

 Shri  Nath  Pai  (Rajapur):  We  know
 that.

 Mr.  Deputy-Speaker:  He  has  al-
 geady  moved  a  motion.

 Shri  M.  Y¥.  Saleem:  After  the  mo-
 ‘tion  has  been  moved  and  leave  grant-
 ed,  it  is  for  the  House  either  to  con-
 sider  it  or  refer  it  to  the  Privileges
 Comittee.

 Mr.  Deputy-Speaker:  The  motion  is
 to  refer  it  to  the  Privileges  Com-
 ‘mittee.

 at  मधु  लिमये  :  अगर  माननीय  सदस्य

 इस  सदन  के  द्वारा  फैसला  कराना  चाहते  हैं
 तो  वह  संशोधन  रख  सकते  हैं  ।

 The  Minister  of  Parliamentary  Af-
 fairs  and  Communications  (Dr.  Ram
 Subhag  Singh):  We  have  no  objection
 to  leave  being  granted.

 Mr.  Deputy-Speaker:  The  question
 aS:
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 “That  this  matter  be  referred  to
 the  Committee  of  Privileges  for
 report.”

 The  metion  was  adopted.

 Mr.  Deputy-Speaker:  The  matter
 stands  referred  to  the  Committee  of
 Privileges.

 at  Ho  मो ०  बनर्जो  (कानपुर)  :

 माननीय  सदस्य  श्री  मधु  लिमये  ने  यह  प्रस्ताव

 रखा  है  कि  प्  के  सम्पादकक  और  मालिक

 दोनों  स ेजवाब  तलब  किया  जाये  |  (व्यवधान  )

 My  point  is  that  the  proprietor  of
 those  newspapers,  Shri  Birla,  should
 also  be  called  before  the  Privileges
 Committee.

 Mr.  Deputy-Speaker:  Whatever  has
 been  said  in  the  motion  and  the  ob-
 servations  following  it  has  been  re-
 corded  here.

 4.36  hrs.

 PAPERS  LAID  ON  THE  TABLE

 ANNUAL  REPORT,  AUDITED  ACCOUNTS  ETC.
 RE:  JDIAN  RARE  EARTHS  Lp.

 The  Minister  of  State  in  the  De-
 partment  of  Atomic  Energy  (Shri
 M.  S.  Gurupadaswamy):  On  behalf  of
 Shrimati  Indira  Gandhi,  |  beg  to  lay
 on  the  Table  a  copy  of  the  Annual
 Report  of  the  Indian  jRare  Earths
 Limited,  Bombay,  for  the  year  1965-
 66,  along  with  the  Audited  Accounts
 and  the  comments  of  the  Comptroller
 and  Auditor  General  thereon,  under
 sub-section  (l)  of  section  6i9A  of
 the  Companies  Act,  1956.  [Placed  in
 Library,  see  No.  LT-52]67.]
 ANNUAL  REPORT,  AUDITED  ACCOUNTS  ETC!

 RE:  GARDEN  REACH  WorkKSHOopPsS  L®#o.

 The  Minister  of  Parliamentary  Af-
 fairs  and  Communications  (Dr.  Ram
 Subhag  Singh):  On  behalf  of  Shri
 B.  R.  Bhagat,  I  beg  to  lay  on  the
 Table  a  copy  of  the  Annual  Report
 of  the  Garden  Reach  Workshops
 Limited,  Calcutta  for  the  year  1965-66
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 [Dr,  Ram  Subhag  Singh]
 along  with  the  Audited  Accounts  and
 the  comments  of  the  Comptroller  and
 Auditor  General  thereon.  [Placed  in
 Library,  see  No.  LT-533!67},

 nat  brs.

 MOTION  RE:  JOINT  COMMITTEE ON  OFFICES  OF  PROFIT
 The  Minister  of  Law  (Shri  Govinda

 Memon):  I  beg  to  move  the  following:
 “That  a  Joint  Committee  of  the Houses  to  be  called  the  Joint  Com-

 mittee  on  Offices  of  Profit  be  con-
 stituted  consisting  of  fifteen  mem-
 bers,  ten  from  this  House  and  five
 from  the  Rajya  Sabha,  who  shail be  elected  from  amongst  members
 Of  each  House  according  to  the
 Principle  of  proportional  represen-
 tation  by  means  of  the  single  trans-
 ferable  vote;

 That  the  functions  of  the  Joint
 Committee  shall  be—

 (a)

 (iii)  to  scrutinise  from  time

 That  the  Joint  Committee  shall,
 from  time  to  time,  report  tg  both
 Houses  of  Parliament  in  respect  of
 all  or  any~of  the  aforesaid  matters;

 That  the  members  of  the  Joint
 Committee  shall  hold  office  for  the
 duration  of  the  present  Lok  Sabha;

 That  in  order  to  constitute  a  sit-
 ting  of  the  Joint  Committee,  the
 quorum  shall  be  one-third  of  the
 total  number  of  members  of  the
 Committee;

 That  in  other  respects,  the  Rules
 of  Procedure  of  this  House  relating
 to  Parliamentary  Committees  shall
 apply  with  such  variations  and  mo-
 difications  as  the  Speaker  may
 make;  and

 That  this  House  recommends  to
 the  Rajya  Sabha  that  the  Raitya
 Sabha  do  join  in  the  suid  Joint
 Committee  and  communicate  to  this
 House  the  names  of  members  to
 be  appointed  by  the  Rajya  Sabha-
 to  the  Joint  Committee".

 Mr.  हा -हिंफुल्म सह;  Motion  mov-

 “That  a  Joint  Committee  of  the
 Houses  to  be  called

 a
 Joint  Com-



 ag6t'  Motion  re.

 article  3028  of  the  Constitu-
 tion;  r

 (ii)  te,  recommend  in  relation  to
 the  ‘committees’  examined  by it  what  offices  should  dis-
 qualify  and  what  offices
 should  not  disqualify;

 (iti)  to  scrutinise  from  time  to
 time  the  Schedule  to  the  Par-
 iament  (Prevention  of  Dis-
 qualification)  Act,  1959,  and
 to  recommend  any  amend-
 ments  in  the  said  Schedule,
 whether  by  way  of  addition,
 omission  or  otherwise;

 That  the  Joint  Committee  shall,
 from  time  to  time,  report  to  both
 Houses  of  Parliament  in  respect  of
 all  or  any  of  the  aforesaid  matters;

 That  the  members  of  the  Joint
 Committee  shall  hold  office  for  the
 duration  of  the  present  Lok  Sabha;

 That  in  order  to  constitute  a  sit-
 ting  of  the  Joint  Committee,  the
 quorum  shall  be  one-third  of  the
 total  number  of  members  of  the
 Committee;

 That  in  other  respects,  the  Rules
 of  Procedure  of  this  House  relating
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 of  Profit

 ed  No  such  information  has  been-
 Fiven  to  us  at  all,  Also  for  what
 period  of  time  is  the  new  Committee
 to  function?

 Shri  Govinda  Menon:  It  is  all  stated
 in  the  body  of  the  motion.  Tre  new
 Committee  will  be  in  office  till  the‘
 end  of  this  Lok  Sabha.

 In  1959,  when  the  Parliament  (Pre-
 vention  of  Disqualification  Act)  Bil:
 was  debated  ‘here,  there  was  a  de-
 mand  from  members,  which  was  ac-
 cepted  by  the  Mover  of  the  iiill,  the
 then  Law  Minister,  that  _  Commit-
 tee  of  the  Houses  with  this  name  shall
 be  constituted  in  every  Lok  Sabha
 which  would  review  from  time  tw
 time  the  offices  of  State  and  Central
 Governments  to  be  formed  later”
 which  may  or  may  not  occasion  dis-
 qualification  from  membership.  ‘The
 work  of  this  Committee  would  he  to
 examine  whether  other  offices  than
 those  contained  in  the  present  legis-
 letion  should  be  included  in  the  sche-
 dule  to  the  legislation.

 and  character  of  all  existing
 ‘coramittees’  and  all  ‘com
 mittees’  that  may  hereafter,
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 (ii)  to  recommend  in  relation  to
 the  ‘committees’  examined  by
 it  what  offices  should  dis-
 qualify  and,  what  offices
 should  not  disqualify;

 <(jii)  to  scrutinise  from  time  to
 .  time  the  Schedule  to  the  Par-

 liament  (Prevention  of  Dis-
 qualification)  Act,  1959,  and
 to  recommend  any  amend-
 ments  in  the  said  Schedule;
 whether  by  way  of  addition,
 omission  or  ptherwise;

 That  the  Joint  Committee  _  shall,
 from  time  to  time,  report  to  both

 “Houses  of  Parliament  in  respect  of
 call  or  any  of  the  aforesaid  matters;

 That  the  members  of  the  Joint
 Committee  shall  hold  office  fer  the
 duration  of  the  present  Lok  Sabha;

 That-fr  order  to  constitute  a  sit-
 ting  of  the  Joint  Committee,  the
 quorum  shall  be  one-third  cf  the
 total  number  of  members  of  the
 ‘Committee;

 That  in  other  respects,  the  Rules
 cf  Procedure  of  this  House  relating
 to  Parliamentary  Committees  shall
 apply  with  such  variations  and  mo-
 difications  as  the  Speaker  may
 make;  and

 That  this  House  recommends  t9
 tthe  Rajya  S&bha  that  the  Rajya
 Sabha  do  join  in  the’  said  Joint
 ‘Committee  and  communicate  to  this
 House  the  names  of  members  to
 be  appointed  by  the  Rajya  Sabha
 to  the  Joint  Com:nittee’’.

 The  motion  was  adopted.

 44.42  hrs.

 STATEMENT  ON  SITUATION  IN
 WEST  ASIA

 Mr.  Deputy-Speaker:  Before  proce-
 eding  with  the  Railway  Budget  discus-
 sion,  the  Minister  of  External  Affairs
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 may  make  a  statement  on  the  situa-
 tion  in  West  Asia,  if  he  desires  to.

 The  Minister  of  External  Affairs
 (Shri  M.’C.  Chagla):  Sir,  we  have  just
 heard—I  have  heard  what  you  have
 heard—on  the  telex  that  fighting  has
 broken  out  between  Israel  and  UAR.
 It  is  a  cause  of  grave  anxiety
 not  only  to  Government  but,  I  am
 sure,  to  every  Member  of  the  House.
 We  are  most  anxious  that  peace
 should  be  maintained  in  Western  Asia.
 I  want  to  assure  the  House  that  we
 have  done  our  best  to  do  so.  If  you
 have  been  following  reports  in  the
 newspapers,  our  Permanent  Represen-
 tative  in  New  York  has  been  trying
 to  do  his  best  to  have  a  resolution  pas-
 seq  which  will  receive  g  majority  vote
 and  which  will  lessen  tensions  and
 enable  the  Secretary-General  to  bring
 about  through  his  talks  some  settle-
 ment.  But  before  that  resolution
 could  be  discussed  or  voted  upon,  if
 reports  are  correct,  the  situation  has
 worsened.

 Naturally,  I  cannot  make  8  full
 statement  because  I  know  just  as
 much  about  it  as  Members.  All  I  can
 say  is  that  we  all  desire  peace  because
 war  will  be  a  calamity  to  the  UAR,
 to  Israel  and  to  the  whole  world  and,
 we,  aS  qa  peace-loving  nation,  are  an-
 xious  that  peace  should  be  maintained
 in  Western  Asia.  The  assurance  I  can
 give  to  the  House  is  that  India  will  do
 its  best  to  see

 श्री  रामसेवक  यादव  (बाराबंकी)  :

 तथ्य  क्या  है  ?  तथ्य  बताइये  ।  मंत्री  महोदय
 को  इस  बारे  में  ज्यादा  जानकारी  होनी  चाहिए  ।

 An  hon.  Member:  What  are_  the
 facts?

 श्री  मु०  कठ  चागला  :  मुझे  ज्यादा

 जानकारी  कैसे  हो  सकती  है  ?  अभी  तार

 आए  हैं...

 Shri  M.  L.  Sondhi  (New  Delhi):
 What  has  Shri  R.  K.  Nehru  been  do-
 ing  in  Cairo?  Tell  us  some  facts.  Do
 not  go  on  moralising.
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 Shri  M,  c  Chagla:  Will  he  kindly
 listen  to  me?  The  only  facts  I  know

 are  the  facts  which  the  House  already
 ‘knows.  The  facts  are  that  ‘hostilities
 Ihave  broken  out  .  .

 जी  भ्रकाशब्रोर  meh  (हापुड़)
 मेरा  पायंट  झाफ़  प्रार्डर  है।  हाउस  को  भी
 सक  इस  विषय  में  कोई  जानकारों  नहीं  है  t
 केबल-मात्र  यह  चर्चा  सुती  है  कि  संबर्व  प्रारम्भ
 छो  गया  है  ।  विदेश  मंत्री  के  पास  सं  सद-सदस्यों
 की  झपेक्षा  ज्यादा  साधन  हैं  बहू  अपनी
 जानकारी  के  ‘arere  प्रर  बतायें  कि  अब  तक

 क्या-क्या  घटनायें  घटी  हैं।  उनको यह  कह
 कर  सच्चाई  पर  पर्दा  डालने  की  कोशिण  नहीं
 करनी  चाहिए  कि  जितनी  जानकारों  सदस्यों
 के  पात  है उतती  ही  उनके  पास  हैं  1

 थीं  झटल  बिहारी  बाजपेयी  (बलराम-
 चुर)  :  उपाध्यक्ष  महोदय  वक्तव्य  देने  में
 जल्दी  करने  को  ज्ह्रत  नहों  है  ।  शाम  को
 न्सदन  की  बैठक  खत्म  होने  से  पहले  या  कल
 सबेरे  पूरे  तथ्यों  को  इकट्ठा  करके  वक्तव्य
 दे  सकते  हैं  t

 भरी  भुल  Go  wren:  मैंने  बही  कहा
 थ्था  |

 Mr,  Deputy-Speaker:  Already  the
 External  Affairs  Minister  hus  stated
 ‘that  he  will  make  a  full  statement  to-
 morrow.

 of  Atomic  Energy
 Gandhi):  Mr.  Vajpayee  has  really
 said  what  I  was  going  to  say,  that  at
 this  moment  no  facts  are  available
 except  what  has  come  over  from  Cai-
 ro  Radio  or  Moscow  Radio.

 Shri  Hem  Barua  (Mangaldai):  What
 about  Tel  Aviv  radio?

 Indira  Gandhi:  I  have
 not  heard  what  has  come  over  Tel
 Aviv  radio.  My  information  is  only
 what  has  come  over  the  other  two.
 Untll  we  can  Apa  out  what  the  bare
 356  (al)  LED—5.
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 facts  are,  I  do  not  think  it  is  right  to
 make  any  statement  here.  Therefore,
 I  would  suggest  not  taking  up  any
 time  at  all.  If  we  can  learn  more  by
 tonight  or  by  tomorrow,  we  will  be
 sble  to  make  a  statement.

 थो  मधु  लिसये  (मुंगेर)  :  उपाध्यक्ष
 महोंदय  मेरा  सुझाव  है  कि  वह  पत्रचियमी  शिया
 के  बारे  में  जो  प्रस्ताव  श्रीमती  तारकेश्वरी
 सिन्हा  के  नाम  से  है  उस  पर  कल  भ्चर्चा  की
 जाय  |

 My.  Deputy-Speaker:  When  you
 gave  notice  of  the  calling  attention
 the  situation  was  different.  Now  it
 has  radically  altered.  Therefore,  after
 listening  to  the  statement,  we  will
 decide  it  tomorrow,

 Shri  Nath  Pai  rose—

 Mr.  Deputy-Speaker:  I  would  re-
 quest  Mr.  Nath  Pai,  what  purpose
 would  be  served  by  putting  questions.

 Shri  Bal  Raj  Madhok  (South  Delhi):
 I  want  to  make  a  submission.  Before
 the  statement  is  made,  T  would  appeal
 to  the  Government  not  to  say  any-
 thing  which  may  smack  of  partisan-.
 ship  or  which  may  aggravate  the  situ-
 ation  we  should  play  a  role  as  peace-
 maker  and  not  war-maker.  This  ix
 my  appeal  to  the  Government.

 Shri  Randhir  Singh  (Rohtak):
 have  never  been  war-makers.

 We

 ———

 24.46  hrs.

 RAILWAY  BUDGET—GENERAL
 DISCUSSION—contd.

 Mr.  Deputy-Speaker:  Shri  Poonacha,

 श्री  हुकम  म्द  कछवाय  (उज्जैन)  :
 उपाध्यक्ष  महोदय,  परसों  eat  यया  भरा  कि.

 इस  पर  दो  बस्ट  बढ़ाये  जायेंगे  भाषसे  बात-
 बीत  हुई  थी  जौर  झापते  हुकों  स्वीकार
 किया था  ।  मैं  चाहता हूं  कि  इस  के  छिये दो
 चचम्टे  बढ़ाये  जायें  ।



 —

 The  Minister  of  Railways  (Shri  C.  M.
 Poonacha):  I  am  grateful  to  the  hon.
 House  and  the  hon.  Members  for  giv-
 ing  careful  consideration  to  the  rail-
 ‘way  budget.  While  presenting  the  in-
 terim  budget  proposals  I  had  indicat-
 ed  that  for  the  year  ending  on  3ist
 March,  1967,  that  is  the  year  1966-67,
 ‘we  were  likely  to  end  up  with  a  defi-
 cit  of  Rs.  i5  crores.  When  that  budget
 साथ्  presented  it  was  expected  that
 the  budget  year  would  end  with  a
 surplus  of  Rs.  22  crores,  but,  in  fact,
 the  latest  position,  as  I  have  men-
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 hon.  Members  should  also  consider  the
 other  developments  that  are  taking
 place  in  our  country,  As  in  any  other
 developing  country  or  fully  developed
 country,  the  road  transport  does  com-

 the  railways.  It  is  not  a
 special  phenomenon  so  far  as  we  are
 toncerned.  Let  us  just  look  at  the
 other  picture,

 In  so  far  as  road  transpert  is  con-
 cerned,  the  development  of  roads,  the
 development  of  national  highways,  the
 development  of  State  highways,  the
 development  of  the  communications
 system  and  the  capacity  that  has  been
 built  up  in  this  country  for  producing
 heavy  duty  trucks  and  its  accessories,
 the  tyre  manufacture,  fuel  production,
 all  these  things  have  developed  to
 such  an  extent  that  road  transport  has
 picked  up  great  momentum.  Naturally
 and  necessarily  it  must  be  so.  There-
 fore,  there  ig  going  to  be  over  a  pe-
 riod  of  time  due  to  the  phased  deve-
 lopment  of  Roaq  Transport  q  sharing
 of  the  demand  for  transport.  It  is
 unavoidable.  Trends  are  now  in  evid-
 ence  that  this  sharing  in  the  total
 transport  demand  has  started  in  our
 country  also,  The  road  hauliers  can
 Offer  certain  attractive  terms  too  and
 80  they  attract  a  certain  amount  of
 traffic.  That  is  also  unavoidable,  I  do
 not  suggest  that  this  should  be  stopp-
 ed.  What  I  am  saying  is  that  in  so  fat
 as  road  transport  is  concerned,  it  is
 now  becoming  more  and  more  pro-
 mounced  because  the  capacity  of  road

 मज
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 coal,  we  hardly  reached  70  million
 tons,  On  the  other  hand  we  have  built
 up  the  capacity  to  handle  this  tonnage
 in  a  fairly  elaborate  manner,  by  in-
 vesting  about  Rs.  44  crores  for  deve-
 loping  the  line  capacity  jn  the  steel
 and  coal  belt  area  and  for  transport-
 ing  iron  ore  for  exports.  So,  capacity
 had  been  built  up  but  for  certain
 reasons  beyond  the  control  of  the
 railways,  traffic  has  not  picked  up.  I
 hope  that  this  traffic  will  pick  up  and
 we  will  be  able  to  handle  additional
 traffic  and  justify  the  investment  and
 also  make  proper  utilisation  of  the  as-
 sets  so  created.  There  have  been  some
 temporary  ups  and  downs  in  this  and
 the  railways  have  no  specific  control
 over  certain  influences  and  trends  and
 there  has  been  certain  shortfalls  which
 were  more  in  evidence  last  year.

 Shri  Nambisr  (Tiruchirappalli):  Will
 you  not  agree  that  you  also  miscal-
 culated?

 Shri  c  M.  Poonacha:  Certainly  not.
 We  have  been  working  on  the  advice
 that  we  get.  The  capacity  had  been
 very  wisely  built,  These  are  tempo-
 rary  set-backs  that  are  reflected  now.
 After  all  what  does  the  railway  budget
 do  except  to  indicate  the  general  eco-
 nomic,  industrial  and  other  activities
 of  the  country?  It  could  not  do  some-
 thing  different;  it  is  due  to  the  re-
 flection  of  all  these  that  the  gap  has
 occurred.

 Coming  to  the  other  points,  there
 also  the  railways  are  now  facing  great

 had  no  say  in  this  matter.  For  ex-
 ample,  since  ‘1961-62,  the  operating
 expenses  have  been  steadily  mounting
 up  and  they,  had  gone  up  by  about
 Rs,  130-140  crores,  during  the  last
 45  wears.  An  increase  of  nearly  Rs.
 77  crores  is  mainiy  due  to  staff  costs.
 Again,  after  that  we  had  one  dearness
 allowance  increase  and  gnother  in-

 crease  ig  more  or  less  coming
 Each  increase  means  Re.
 more  expenditure  for

 Ni
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 Two  increases—one  has  come  and
 another  is  coming—means  Rs.  30
 crores.  In  the  same  manner  iteel
 prices  have  been  registering  a  steady
 increase  by  about  42—45  per  cent
 Over  the  last  five  or  six  years.

 Shri  Nambiar:  You  were  a  party  to
 it;  your  Railway  Board  was  represen-
 ted.  Why  did  you  allow  that?  That  is
 my  case,  After  decontro]  it  has  gone
 up.  You  are  responsible  for  it.

 Shr  C.  M.  Poonacha:  My  friend  Mr.
 Nambiar  js  very  thorough  30  far  as  the
 working  of  the  railways  is  concerned.
 He  qnows  how  things  get  out  of  con-
 trol,  If  staff  costs  go  up.  if  the  wage
 bill  goes  up,  does  Mr.  Nambiar  sug-
 gest  that  I  am  responsible?  As  I  was
 explaining,  Rs.  ‘110-120,  crores  jncrease
 has  been  only  because  of  the  increase
 in  the  wage  bill.  Who  is  responsible
 for  this?

 att  art  फरनेन्डीज  (बम्बई-दक्षिग)  :
 शाप  आाडिट  सपोर्ट  देख  कर  बतलाड़ये  7

 Shri  C.  M.  Poonacha:  Let  the  train
 move;  do  not  pull  the  chain  too  often.

 sit  wr  फरनेन्ट्रीज  :  पहली  पंचवर्षीय
 योजना  में  ७4  फीसदी  दूपरी  में  32  फ़ीसदी
 बोर  तीतरी  में  3  कमदी  स्टाफ  का  चे
 है  यह  आप  गलत  कड़ा  हैं  ।

 Shri  C,  M.  Poonacha:  The  price  of
 sicel  and  coal,  and  the  cost  of  opera-
 tion  were  steadily  rising.  All  that  has
 happened  over  a  period  of  time  which
 is  now  reflecting  on  the  finances  of
 the  railways  more  pronouncediy.  The
 railways  have  done  their  best  to  ab-
 sorb  this  rise  within  their  financial  re-
 sources.  They  have  consistently  and
 Persistently  been  following  a  policy
 of  economy,  and  tried  to  improve
 operational  efficiency  and  utilise  the
 assets  better  and  they  have  tried  to
 absorb  these  increasezr  by  better
 methods  of  wording.  “A  stage  has
 come  when  that  could  not  be  done  in-
 definitely.
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 Shri  Jyotirmey  Basu  (Diamond  Her-
 bour):  How  many  tare  rises  have  you
 had  in  the  last  five  years?

 Shri  C.  M.  Poonacha;  The  last  rise
 was  sometime  in  1965.  Over  a  period
 of  0  years  our  fares  have  gone  up
 by  30  per  cent  while  the  costs  of  other
 materials,  wages,  etc.  have  gone  up
 by  70  or  80  or  even  100  per  cent.  That
 in  short  is  the  picture  of  the  railways.
 We  have  been  steadily  striving  to  im-
 prove  efficiency.  effect  economy.
 Railways  have  carried  more  gocds,
 and  in  spite  of  shortfalls....
 i5  hrs.

 An  hon.  Member:  Stop  corrup-
 tion.

 Shri  C.  M.  Poonacha:  I  am  com-
 ing  to  that.  Be  a  bit  patient.  I
 am  coming  to  every  point  that  you
 have  raiseq  during  the  course  of  the
 debate.  In  the  current  year  we  have
 come  to  a  position  where  inescapably
 we  could  not  further  avoid  the  gap
 and  had  to  come  before  the  House
 for  a  raise  in  fares  and  freight.  Last
 year  itself,  hon.  Members  would
 realise,  we  ended  up  with  a  deficit  of
 Rs.  24  crores,  ang  that  deficit  vf
 Rs.  24  crores  has  not  been  passed
 to  anybody;  that  has  been  absorbed
 in  the  Reserve  Fund,  which  we  have
 built  up.  Ip  the  Reserve  Fund  last
 year,  the  opening  balance  wag  Rs.  63
 crores.  This  year.  I  am  closing  it
 with  a  balance  of  Rs.  38  crores.  The
 Reserve  Fund  has  come  down.  Some-
 body  did  suggest,  “Why  don’t  you
 adjust  it  to  the  Reserve  Fund  and
 why  did  vou  come  with  a  proposal
 to  raige  the  fares?”  But  that  would
 not  be  a  wise  and  safe  policy.  We
 should  have  some  reserve  fund  kept
 for  unforeseen  circumstances  and  as
 such  t  personally  did  not  feel  we
 should  not  adopt  that  course,  because
 that  was  the  easiest  course,  as  my
 friend  Shri  Dandeker  said,  “in  8
 school-bov  fashion”.  If  I  was
 thinking:  in  terms  of  8  school-boy,  I
 would  have  adopted  tha:  course.  हैं
 do  not  propose  to  do  that  and  I  would
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 Here  too,  t  would  like  to  explain
 to  the  hon.  House  that  Rs,  37  crores
 of  deficit  which  we  have  inevitably

 My  frieng  Shri  Sequeira  wanted  to
 know  some  figures.  If  you  go  into
 the  various  detailed  figures  that  we
 have  furnished  to  you  in  these
 papers,  you  would  see  that  we  have
 not  contributed  anything  to  the  Deve-
 lopment  Fund  this  year.  The  normal
 Rs.  20  crores  is  not  there.  On  the
 other  hand,  I  am  drawing  Rs.  1
 erores  as  loan  for  the  Development
 Fund.  That  Development  Fund  re-
 serve  has  alsg  come  to  a  close.  That
 Rs.  20  crores  which  we  should  have

 phased  scale  and  for  this  year  it  is  Ra.
 Ms  crores;  out  of  that  Rs.  ot 2  crores,
 I  am  contributing  only  Rs,  05  crores;

 General  Dis.  2974

 prices—l4  plug  77  is  3l  crores  and
 the  sum  of  Rs.  6  crores  that  I  am
 contributing  to  ‘the  Depreciation
 Fund,  the  total  figure  is  Rs.  37  crores
 for  which  I  have  come  before  the
 House  with  propogals  to  raise  our
 fares  and  freight,  thereby  meaning
 that  even  though  the  gap  may  be
 something  of  the  order  of  Rs.  67
 crores,  we  have  not  come  before  the
 House  for  the  full  amount.  We  will
 try  ६0  improve  our  efficiency;  we  will
 try  to  tighten  the  belt  ang  we  will
 try  to  do  everything  which  the  hon.
 House  has  suggested  and  improve  our
 finances;  but  in  the  meantime,  what
 is  unavoidable  will  have  to  be  pro-
 vided  for,  and  therefore,  the  proposal
 that  I  have  placed  before  this  House,

 Coming  to  the  point  which  my
 hon.  frieng  Shri  Dandeker  raised,  and
 very  rightly.  In  his  view,  wagon
 utilisation  is  not  up  to  the  mark;  he
 felt  that  much  is  to  be  done  so  far
 as  Wagon  utilisation  is  concerned,  So
 far  as  engine  utilisation  is  concern-
 ed,  he  felt  that  it  has  also  not  im-
 Proveqg  much.  The  empty  wagon
 kilometre  is  increasing.  These  are
 from  an  angle  may  appear  so  and
 in  the  papers  we  have  furnished  all
 these  details.  While  this  is  a  fact,
 my  hon.  friend  Shri  Dandeker  should
 also  remember  why  this  empty  wagon
 Kilometre  is  increasing  and  why  the
 wagon  utilisation  has  not  improved.
 AS  We  could  see  by  the  pattern  of
 movement  performance,  we  have  been

 utilisation.  That  is  to  say,  we  have
 the  big  industrial  complexes,  the  steel
 mills  the  coal  belt,  iron  ore  export,
 food  movement  etc.  In  these,  a  large
 number  of  empties  come  in  a  parti-

 not  as  if  on

 pick  up  traffic,  because  it  is  i



 that  it  ig  a  strain  on  the  economy
 of  the  country.  But  we  cannot
 it,  and  the  railways  will  have  to
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 that  ig’  offered  to  it,  Therefore,  there
 are  certain  The  nigh-rated
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 [Shri  C,  M.  Poonacha]
 be  .44  per  cent.  On  im-

 ported  wheat  it  would  be  about  it
 per  cent;  on  indigenous  wheat,  it  is
 likely  to  be  .08  per  cent.  Salt  may.
 be  affecteq  by  about  .22  per  cent.  I
 have  tried  to  work  out  the  impact  of
 the  freight  increase  ang  I  feel  that
 these  increases  which  we  have  pro-
 posed  coulg  be  taken  care  of  in  the
 existing  pricing  of  the  commodity,  I
 have  every  hope  that  this  is  not  going
 to  be  reflected  in  the  pricing.  Nor-
 mally,  taking  the  cost  of  any  item,
 0  per  cent  of  what  would  be  6
 transport  element.  So,  the  3  per  cent
 increase  is  likely  to  be  3  per  cent  of
 that  0  per  cent  and  not  3  per  cent  of
 the  entire  cost.  Working  on  that  basis.
 the  impact  of  these  enhanced  freight
 rates  would  be  very  much  below  even
 l  per  cent.  That  should  not  actually
 upset  the  entire  pricing  of  the  com-
 modities  in  the  country  and  give  rise
 to  a  spiralling  inflationary  effect.  It
 is  probably  too  much  to  say  that  the
 slight  increase  of  3  per  cent  in
 freight  will  have  a  spiralling  effect
 on  the  prices.

 Shri  Nambiar:  It  is  the  last  straw
 on  the  camel's  back.  It  is  very  thin
 and  light,  but  it  is  enough  to  break
 the  camel's  back.

 Shri  c  M.  FPoonacha:  I  do  not
 know  which  came]  he  is  referring  to,

 Shri  Nambier:  The  common
 who  is  so  much  burdened  that  he  is
 unable  to  purchase  any  item.  He  is
 the  camel.

 Shri  s.  8  Kothari  (Mandsaur):
 Those  who  pay  know  better.

 Shri  0.  M.  Poonacha:  There  are  no
 camels  in  Malabar,  ang  the  straw  that
 actually  weights  heavily  on  the  camel
 is  certainly  not  the  railways,  it  ip
 somebody  else  and  my  hon.  friend,
 Shri  Nambisr  knows  who  it  is  (Inter-

 Certain  references  were
 meade  by  hon.  Members,  in  the  course
 of  the  debate,  relating  to  the  accidents
 that  take  place  in  the  railways.  My
 hon.  friend,  Shri  Fernandes  made
 gome  reference  to  that  and  he  quotef

 Rly,  Budger—  JURE  5,  7987  298

 figures  from  the  repoft  of  the  Reilway-
 Board.

 Ganeral  Dis,

 Shri  Vishwa  Nath  Pandey  (Salem-
 pur):  What  sbout  the  passenger
 fares;  yOu  haVe  not  said  anything,
 about  it?

 Shri  C.  M.  Poonacha:  I  am  coming
 to  that.  I  was  saying,  that  Shri
 Fernandes  referred  to  page  72  and
 said  that  here  we  haq  given  figures.
 of  deaths  that  are  caused  in  the  rail-
 ways  and,  later  on,  in  the  small  pam-
 phiet,  which  we  have  circulated  along.
 with  the  budget  papers,  we  had  given
 the  numer  of  deaths  by  railway  acci-
 dents.  My  hon.  friend—I  do  not  say:
 he  does  not  know  these  things—
 would  have  carefully  seen  these  facts,
 ‘because  the  number  of  deaths  that
 take  place  in  the  railways  is  one  thing
 and  the  number  of  deaths  that  take
 place  due  to  train  accidents  is  a
 different  thing.  He  read  one  thing,
 then  he  quoted  another  thing  and
 made  jt  appear  before  the  House  that
 we  were  trying  to  fool  the  House—.
 actually  that  was  the  world  that  he
 used.  But  I  would,  with  great  res-
 pect,  suggest  that  he  better  revise  his
 opinion  about  that  That  is  not  a
 fact.  Well,  there  are  various  railway
 operations  and  due  to  accidents  deaths:
 do-  occur.  It  is  given  on  page  72  of
 the  report.  The  very  first  line  om
 page  72  is:

 “The  number  of  passengers,
 railway  servants  and  other  persons
 killed  and  injured  in  accidents  on
 Indian  Railways  exclusive  of

 railway  workshops,

 to  actual  accidents  to
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 due  to  any  accident  that  had  happen-
 ed  to  the  trains,  that  is  due  to  some
 other  extraneous  reasons.  Such  deaths
 do  occur  and  my  own  information  is
 that  on  the  railways  there  is  a  death
 every  day.  When  a  train  is  moving
 somebody  just  runs  across  and  gets
 killed.  That  is  not  due  to  any  acci-
 dent  to  the  trains,  but  it  is  an  accident
 caused  by  an  individual  unto  himself
 while  a  train  is  in  motion.  These
 figures  are  given  separately.  I  should
 credit  the  Railway  Board  with  some
 intelligence  that  they  would  not  place
 such  things  in  the  hands  of  hon.
 Members  and  get  themselves  criticised
 in  this  fashion.

 He  also  referred  to  certain  things
 appearing  in  the  Audit  Report.  Pro-
 bably  he  is  yet  to  konw  the  working
 of  the  Public  Accounts  Committee.
 The  Audit  Report  takes  up  certain
 objections  in  respect  of  certain  works
 Those  that  are  held  in  objection  are
 referred  to  the  ministry  or  the  depart-
 ment  concerned.  They  call  for  full
 details,  for  the  full  file,  call
 for  explanation,  go  into  it  thorough-
 ly  and  then  come  to  a_  con-
 clusion.  So  the  objections  for  about
 Rs.  26  crores  is  not  an  abnormal
 thing  that  my  hon.  friend  has  dis-
 covered.  These  things  are  held  under
 objection.  Details  are  called  for  by
 them,  they  are  thoroughly  gone  into,
 and  when  they  locate  the  actual  de-
 fects  or  malpractices  or  jrregularities,
 whatever  they  are,  they  are  reported
 and  that  report  comes  before  this
 Howse.

 tard  फरनेंटीज  :  मंत्री  महोदय
 कहते  हैं  कि  26  करोड़  रुपये  का  मामला
 एबन/मैल  नहीं  है  ।  कितने  रुपये  का  मामला
 'एगनामंल  होंगा  ?

 Shri  C.  M.  Posnscha:  The  hon.
 Member  knows  the  working  jn  the
 railways  very  well.  In  the  railways
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 ed,  the  technical  sanction  will  follow.
 But  there  are  certain  works  which.
 cannot  wait  for  all  that  and  in  those
 cases  urgency  certificates  are  issued.
 Under  such  urgency  certificates  cer-
 tain  works  are  carried  out,  otherwise
 the  operations  will  come  to  a  stand-
 still  This  ig  done  in  order  to  keep  con-
 tinuity  of  work.  When  a  work  is  taken
 up  under  an  urgency  certificate,  all
 the  details  are  worked  out  later  and
 technical  sanction  accorded.  Such
 cases  are  all  held  under  technical  ob-
 jection  by  the  Audit.  So  far  as  the
 Public  Accounts  Committee  is  concern-
 ed,  unless  they  get  thoroughly  satis--
 fled  they  will  not  pass  such  cases.
 They  are  still  under  examination  of
 the  Public  Accounts  Committee.  The
 practice  that  is  followeqg  in  this  House
 is,  when  a  particular  thing  is  men-
 tioned  in  the  Audit  Report  we  do  not.
 straightaway  discuss  it  here,  we  dis-
 cuss  it  after  the  Public  Accounts  Com-
 mittee  finish  their  examination  and
 their  report  is  submitted  to  this.
 House.  But  my  hon.  friend  thought
 it  fit  to  raise  that  point  here.  I  am
 only  explaining  the  position  ag  to  what
 it  is.

 श्री  जाज  फरनेंडीज  :  मैने  तो  झाडिट
 रिपोर्ट  की  बात  कही  थी,  पब्लिक  एकाउंट्स
 कमेटी  की  नहीं  t

 Shri  C.  M.  Poonacha:  My  hon.
 friend,  Shri  Jyotirmoy  Basu  _  also.
 raised  certain  matters  with  regard  to.
 dependence  on  foreign  collaborators
 in  the  wake  of  our  dieselisation  and
 electrification.  He  also  objected  and
 said  that  we  hag  been  influenced  by-
 the  collaborators  who  helped  build
 the  Varanasj  Diesel  Locomotive.
 Works,  the  Chittarinjan  Locomotive
 Works  and  what  hot.  He  even  made:
 an  oblique  reference  that  there  are
 certain  godfathers  to  Be  satisfied  and’
 the  railways  are  trying  to  do  such  a
 thing.  I  am  very  sorry  that  he  should
 have  treated  this  subject  so  light-
 heartedly.  I  happen  to  «now  some-
 things  about  these  collaborations.  How
 many  colleborations  do  we  have  in
 this  country?  To  quite  a  very  small
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 try of  Railways,  Shri
 Khan  himself  took  up  this  matter  and
 he  achieved  some  success.  Actually,
 we  want  to  follow  the  same  drive
 against  ticketleg,  travel  ang  I  am  re-
 questing  my  colleague.  the  Deputy
 Minister  for  Railways,  Shri  Jamir,  to
 take  it  up.  We  will  try  to  organise  a
 thorough  drive  to  check  ticketless

 explaining
 about  finances  (Interruption) it  is  not
 merely  the  Finance  Minister,  it  is  the
 nation.  If  the  country  can  find  money,
 we  can  have  a  network  of  rail  system
 all  over  the  country.  But  it  is  not  #0
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 {Shri  C.  M.  Poonacha]
 need  something  like  Rs.  1000  crores  to
 convert  al]  the  metre  gauge  lines  into
 broad  gauge  lines.  That  was  in  1960.
 The  latest  assessment  shows  that  we
 need  Rs.  600  crores  for  converting  all
 the  metre  gauge  lines  into  broad  gauge
 lines.  If  we  can  find  the  money,  there
 in  nothing  ike  that.  The  Railways
 would  be  able  to  achieve  better  ope-
 rational  standards  ang  would  be  able
 to  function  more  efficiently  if  we  have
 one  uniform  gauge.  But  it  is  one  thing
 to  desire  ang  it  is  another  thing  to
 provide  the  means  and  the  where-
 withal,  Between  the  two,  we  will  have
 to  strike  a  balance.

 Shri  Hanumanthaiya  (Bangalore):
 Having  admitted  the  reasonableness  of
 the  are  not  asking  the

 Shri  C.  M.  Poonacha;  The  Railways
 would  have  been  very  happy  to  take

 E  8  |
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 want  of  finance  we  have  still  not
 able  to  take  it  up.  I  agree  with  my-
 hon.  friend  that  on  8  phased  pro-
 gramme  we  should  attempt

 metre  gauge  section  jnto  broad  gauge:
 section,  That  is  perfectly  correct.  If
 finances  are  available,  we  should  be
 able  to  do  better,  but  if  finances  are

 beyond  a  certain  limit.

 Shrj  Manoharan:  When  will  your
 financial  position  ease?

 Shri  C.  Mm  Poonacha:  You  are  trying
 at  Madras.  We  are  watching  with.
 great  interest  to  what  extent  you  will
 meet  with  success.  I  am  certainly,
 prepared  to  take  a  hint  from  you.

 My  hon.  friend  said  that  the  DMK
 Government  at  Madras  had  reduced
 the  bus  fare  straightway  by  one  paise
 per  mile.  It  sounded  wonderful  I
 looked  into  the  matter;  the  rate  was
 6  Prise  and  it  was  reduced  to  §  Paise.
 That  is  very  good,  but  even  the  en-
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 Shri  cc  M.  Poonacha:  The  other
 ‘day,  Bakshi  Saheb  raised  this  point
 -apecifically,  We  have  sanctioned  the
 staff  for  the  preparation  of  estimates
 and  ptepere  the  technical  details,

 “They  are  now  being  done.  We  hope
 ‘to  take  up  the  first  stage  from  Kathva
 te  Jammu,

 Shri  Randhir  Singh  (Rohtak):  What
 gbout  the  Rohtak-Panipat  line  in
 Haryana?

 Shrf  C.  M.  Poonacha:  Regarding  the
 other  suggestions.  we  will  give  the
 suggestions  our  very  best  considera-
 tion;  we  will  look  into  them,  even
 ‘discuss  with  the  hon.  members,  and
 “as  and  when  our  finanes  permit  take
 up  new  lines.  (Interruptions).

 Shri  Chintamani  Panigrahy  (Bhuba-
 neswar):  What  about  jinking  of  Cut-
 ‘tack  with  Paradeep  by  railway  with-
 out  delay?

 Shri  C.  M.  Poonacha;  That  survey
 is  on  ang  we  are  awaiting  the  sur-
 vey  report.  ic.  linking  of  Paradeep
 with  Cuttack.  After  we  get  the  survey
 report.  we  will  certainly  give  our
 very  best  consideration  to  that.

 Shri  Randhir  Singh:  What  about
 the  new  State.  a  very  brave  State?

 Shri  C.  M\  Poonacha:  We  shall  con-
 sider  al)  the  sugestions:  we  shall  give
 our  very  best  thought  and  considera-
 tion  to  them.

 Shri  J.  H,  Patel  (Shimoga):  Spoke
 a  few  words  in  Kannada,

 Mr.  Chairman:  The  hon.  Member
 should  address  the  Chair  and  not  the
 Mantri  Garu.

 ‘Shri  J.  मा,  Patel:  Spoke  q  few  words
 in  Kannada.

 Mr.  Chairman;  If  the  hon.  Minister
 feels  like  replying,  he  can.

 Shri  C.  का,  Poonacha:  My  hon.  friend
 Wes  making  a  suggestion  that  there

 7889  (SAKA)  General  Dis.  2990

 need  Ten
 any  classification  so  far

 as  ra  vel  is  concerned,  that  we
 should  have  only  one  genera)  clase

 and
 not  Second  Class,  Third  Clem,

 An  hon.  Member;  Abolish  air-condi-
 tioneg  also.

 Shri  0.  M.  Poonacha:......and  that
 the  air-conditioneq  class  should  be
 abolished.  We  have  no  such  program-
 me  at  the  moment,

 An  hon.  Member:  How  about  ACC
 for  MPs?

 Shri  P.  Venkatasubbaiah  (Nandyal):
 I  want  to....

 Mr.  Chalrman:  He  may  ask  after  the
 Minister  finishes.

 Shri  C.  M.  Poonacha:  Some  hon.
 members  during  the  course  of  their
 speech  have  Suggested  that  the  in-
 crease  jn  the  supplementary  sur-
 charge  of  3  per  cent  freight  rate
 shouig  not  apply  to  foodgrains.  While
 I  recognise  the  fact  that  foodgrains
 are  an  essential  commodity,  the  price
 of  which  affects  the  vast  majority  of
 the  people,  particularly  those  in  the
 lower  income  group.  I  had  originally
 not  considered  it  necesary  to  exempt
 foodprains  from  thc  supplementary
 surcharge  because  the  incidence  of  it
 in  the  retail  price  of  the  commodity
 would  be  almost  negligible.  I  have  got
 it  worked  out  in  respect  of  wheat  and
 the  jncrease  come:  to  about  84  paise
 Per  quintal.  i.e..  O.]4  per  cent  in  the
 Case  of  imported  wheat  and  ry  paise
 per  quintal  or  9.08  per  cent  in  the  case
 of  indigenous  wheat.  In  response,
 however,  to  the  wishes  of  the  hon.
 members  and  recognising  that  food~
 grains  prices  have  risen
 in  recent  months  and  that  there  is
 today  acute  distress  in  some  parts  of
 the  country,  I  have  decided  to  drap
 the  increase  on
 surcharge  on  foodgrains.
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 Some  hon  Members:  Good.

 Shri  A.  8.  Vajpayee  (Balrampur):
 Not  adequate.

 Shri  0.  M.  Poonacha:  Though  we
 will  thus  be  losing  about  Rs.  3  crorc,
 we  will  have  the  satisfaction  that  the
 surrender  of  this  earning  is  for  a
 good  cause  which  would  give  general
 satisfaction.

 Shri  Nambiar:  So  also,  the  increase
 in  third  class  passenger  fares  may
 be  dropped.

 Shri  C.  M.  Poonacha:  As  I  have  al-
 ready  explained  at  length,  I  had  tak-
 en  very  great  care  in  working  out
 my  proposal  for  increasing  the  pas-
 senger  fare.  I  had  kept  the  total
 burden  on  railway  travellers  to  the
 very  minimum  consistent  with  the
 inescapable  need  for  raising  my  earn-
 ings  to  bridge  the  budgetary  gap.  !
 had  also  paid  specia]  regard  to  the

 by  ordinary  third  class  and,  therefore,
 I  had  kept  the  increase  in  their  case

 the  lowest,  However,  in  deference
 the  general  feeling  expressed  by

 the  hon.  members  in  this  House,  I
 have  decided  to  lower  the  increase
 in  ordinary  third  class  fares
 by  bringing  it  down  from  the

 of  acy  percent  to
 5  per  cent  only.  By  doing  so,  there
 would  be  a  loss  of  about  Rs.  2.7

 crores  (Interruptions)  which  I  can  ill-
 afford,  but  I  derive  the  satisfaction
 from  the  fact  that  this  loss  will  give
 relief  to  87  per  cent  of  the  total

 mercy.

 Shri  C.  का,  Poonacha:  With  these  ob-
 servations,  I  commend  my  proposals
 for  the  acceptance  of  the  House.

 Shri  P.  Venkatasubbaiah:  During
 the  diccussion  on  the  railway  budget,
 gome  Members,  particularly  Shri
 Tenneti  Viswanatham  and  other
 friends,  had  referred  to  the  reorgani-

 Rly.  Budget-—  JUNE  5.  7967  General  Dis.

 the  South  Central  Zona  should  be
 rationalised  so  as  to  include  the  Gun-
 takal  Division  and  other  places.  May
 I  know  whether  the  hon.  Minister  is.
 seized  of  the  matter  and  whether  any
 action  is  going  to  be  taken?  Secondly
 may  I  know  the  rationale  behind  the

 Mr.  Chairman:  The  hon.  Minister
 may  make  a  note  of  the  questions  and
 reply  afterwards,

 Shrj  Chengalraya  Naida:  It  would
 be  better  if  the  hon.  Minister  replies
 soon  after  the  question  ig  asked,  be-
 cause  otherwise  he  might  forget.

 Shrj  Piloo  Mody  (Godhra):  You.
 are  allowing  questions  again  after  the
 debate  is  over?

 Mr.  Chairman:  That  is  the  usuab
 practice.

 aft  रधुबीर  सिह  चास्थी:  पैंने  एस०  एस०
 लाइट  रेलवे  के  सम्बन्ध  में  मंत्री  महोदय  को
 दो  तीन  सुझाव  दिये  थे  -  एक  तो  यह  कि  उस
 रेखवें  को  टेक  ओवर  कर  लिया  जाये  और
 उस  को  बाह  गेज  बना  दिया  जाये  ।  मंत्री
 जो  का  कहना  है  कि  उन  के  पास  फाइनेन्सीज
 की  कमी  है  V  इस  में  दो  साल  बाकी  हैं।  तब
 तक  यह  देख  लें  1  लेकिन  इस  में  फाइनेन्सीज
 की  कोई  बात  नहीं  है  ।

 Mr,  Chairman:  The  hon.  Member
 should  straight  come  to  his  question.
 and  not  make  another  speech.

 लो  रघुबीर सिंह  झास्जी  :  दूसरे यह  कि
 इस  की  इसकम  शौर  एकक््पेन्डिचर  को  सदन
 पटल  पर  रक्खा  जाये  ।  और  उस  पर
 शाप  का  कंड्रोल  रहे  ।
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 aft  waste ca  शास्त्री  :  वहां  के  पैसे-
 से  की  जो  तकलीफें  हैं  उन  को  दूर  करने  की
 कोशिश  की  जाय  ।

 Shri  s.  M.  Banerjee  (Kanpur):  Many
 Members  had  stressed  the  need  for
 the  appointment  of  a  wage  board  for
 raising  the  pay  scales  of  the  railway
 employees.  May  I  know  the  reaction
 of  the  hon,  Minister,  and  whether  he

 prepared  to  appoint  a  wage  board?

 Jyotirmoy  Basu:  The  hon.
 has  caught  the  wrong  end  of

 namely  dieselisation.  He
 explained  to  the  House  the

 economic  advantage  that  we
 going  to  derive,  especially  when

 into  consideration  the  fact
 t  we  have  no  foreign  exchange,

 and  also  the  national  security  point
 of  If  there  is  war  tomorrow,

 e

 जिन
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 Shri  Nambiar:  While  thanking  the
 hon,  Minister  for  giving  small

 भी  प्रहल  बिहरी  बाअपेयी  :  सभापति

 महोदय,  मैं  जानना  चाहता  हूं  कि  क्या  कारण

 है  कि  रेसबे  मंत्री  जी  मे  प्रपने  उत्तर  में  रेल
 कर्मचारिमों  का  कोई  उल्लेख  नहीं  किया  है  ?
 क्या  बह  जान  यूझ  कर  चूप  हैं  या  इस  के  पीछे
 उने  की  बदली  हुई  श्रम  नीति  है  ?  मैंने  बक
 हु  कल  कोल्पेश का  हथाला चिया.  था  स्टेशन
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 मास्टरों  के  सम्बन्ध  में  श्रौर  पूछा  था  कि  रेल
 मंत्रालय  ने  जो  प्राश्वासन  विया  हे  क्या  वह
 उस  का  पालन  करेगा  |  माननीय  मंत्री  जी  चुप!
 हैं।  क्या मैं  यह  समझू  कि  रेल  मंत्रालय
 उन  भाश्वासनों  को  मानने  के  लिये  तैयार

 नहीं  है  ?

 शची  मधु  लिमये  (मुंगेर)  :  झाज
 बिहार  और  पूर्वी  उत्तर  प्रदेश  आदि  इलाकों
 में  प्रकाल  की  स्थिति  है।  रेल  द्वारा  कई  साल
 पहले  जारी  किये  गये  परिपत्नों  के  अनुसार
 प्रकालग्रस्त  इलाकों  के  रेल  मजदूरों  को सहायता
 देने  के  बारे  में  पुराने  सुझाव  है  t  मैं  रेलवे  मंत्री
 से  जानना  चाहता.  हूं  कि  बिहार  और  पूर्जी
 उत्तर  प्रदेश  में  जो  रेलवे  मजदूर  हैं  अकाल-
 ग्रस्त  इलाकों  में  क्या  मंत्रालय  उन  को  Hw.
 सहायता  देने  जा  रही  है  ?

 Shri  Surendranath  Dwivedy  (Ken-.
 drapara):  **  Will  the:  Railway  Minis--
 ter  inform  the  House  how  soon  they-
 will  start  construction  of  a  new  rail-
 way  line  connecting  Paradip?  Heé-
 says  that  survey  has  already  beens
 undertaken.  May  I  have  an  assuran-
 ce  from  him  that  after  the  comple.
 tion  of  the  survey,  the  construction:
 will  start  by  the  end  of  1987-68?

 शो  रणधीर  सिह  :  मैं  मंत्री  साहब  से

 बहुत  श्रदन  से  गुजारिश  करूंगा  कि  क्या

 सैसून  स्पेशल  कार  शौर  स्पेशल  कोचेज  जो

 हैं  जिन  का  सोशलिज्म  के  हिसाब  से  देश  में
 कोई  टिकाव  नहीं  होता  उन  को  खत्म  करने
 की  रेल  मंत्रालय  की  कोई  पालिसी  है  ?  झाज
 कल  सिर्फ  भ्राफिशल्स  ही  सैलून  में  चलते

 हैं

 Mr.  Chairman:  The  hon.  Minister-
 may  reply  now.

 Some  hon.  Members  डेहा

 “Sethe  original  quetion  was  putin Wi og gaia we pe obs SSS 7
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 Mir.  Chairman:  Hon.  Members  will
 ‘get  ample  scope  to  raise  their  points
 ‘during  the  discussion  on  the  Demands.
 Now,  the  hon.  Minister  may  reply.

 Shri  Randhir  Singh:  I  want  that
 the  saloons  and  special  cars  should

 “be  abolished  forthwith.  If  they  want
 “they  can  travel!  in  first  class.

 Mr.  Chairman:  Now,  the  hon.  Mini-
 ster.  I  would  submit  that  other  Mem-
 bers  will  get  opportunities  during  the
 ‘discussion  on  the  Demands  to  raise
 ‘their  points.

 Shri  Sonavane  (Pandharpur):  Why
 this  inequality?  When  you  have  al-
 lowed  so  many  Members  to  ask  ques-
 ‘tions,  we  should  also  be  allowed.

 Mr,  Chairman:  They  can  speak  on
 the  Demands.  Now.  I  would  request

 ‘the  hon.  Minister  to  reply.

 oft  बिभूति  मिथ  =  (मोतोहारी)  :
 सभायति  महोदय,  झाप  ने  इतने  विरोधी

 दलों  के  लोगों  को  भौका  दिया  हम  को  क्यो
 नहीं  देते  ?  यह  ठक  बात  नहीं  है।  मह  झाप
 की  पाशियलिटी  है  कि  उन  लोगों  को  तो

 बुलाया  लेकिन  हम  को  नहीं  बुलागा  |

 Mr,  Chairman:  Order,  order.

 aft  विभूति  मिच्न :  द्रस  में  आर  अाइईर
 की  बात  नहीं  हैं  ।  हम  को  मौका  मिलना
 चाहिये  |

 Mr.  Chairman:  The  hon.  Member
 is  creating  disorder.  Now,  I  would
 wequest  the  hon.  Minister  to  reply,

 sft  शिव  नाशय त  (बस्ती)  :  मैं  बाईर
 के  पास  से  श्ाता  हूं  ।  मैं  सरकार  से  शूछना
 बाहता  हूं  कि  सिलिगुड़ी  लाइन  के  बास्ते  श्राप
 ने  क्या  किया  ?  लड़ाई  के  पहले  से  कहा  जा

 रहा  हैं  कि  सिलिगुड़ी  लाइन  को  डबल  किया
 जाय  |  मैं  जानना  चाहता  हूं  कि  इस  लाइन  को

 व्शबल  करने  का  विचार  है  या  नहीं  '
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 Mr,  Chairman:  The  hon,  Minister
 may  reply  now.

 Shri  Sonavane:  We  should  also  be
 allowed...

 Mr.  Chairman:  I  am  sorry.  The
 hon.  Member  may  resume  his  seat,

 Shri  Sonavane:  What  are  the  rea-
 sons?  Is  it  from  the  point  of  view
 of  time  that  we  are  not  allowed  or
 because  you  want  to  give  more  एन
 portunities  to  hon.  Members  opposite?

 Mr.  Chairman:  No  reasons.  It  is
 within  the  discretion  of  the  Chair.

 Shri  Sonavane:  It  should  be  used
 judiciously  and  not  whimsically.

 Shri  C.  M.  Poonacha:  With  regard
 to  the  South  Central  Zone  which  was
 very  recently  constituted,  there  seem
 to  be  some  suggestions  to  resape  it
 because  it  had  not  been  properly  and
 rationally  formed,  and  there  have  been
 number  of  suggestions  in  this  direc-
 tion.  They  will  be  examined,  I  am
 not  able  to  give  a  specific  reply
 straightway  to  this  particnlar  ques-
 tion.

 There  has  been  this  allegation  that
 the  old  and  dilapidated  coaches  are
 transferred  to  the  southern  side.  I
 do  not  think  that  is  a  fact,

 Shri  P.  Venkatasubbaiah:  We  shall
 prove  it  by  facts.

 Shri  0.  M,  Poonacha:  Several  Mem-
 bers  have  suggested  the  appointment
 of  a  wage  board.  That  is  a  very  valid
 point  which  my  hon.  friend  has  rais-
 ed.  But  the  House  would  be  sware

 5  crores  to  the
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 ls  bs.
 Shri  8,  M.  Banerjee:  That  has  noth-

 ing  to  do  with  pension.  Wage  board
 is  a  separate  thing.

 Shri  C.  M,  Poonacha:  The  railway
 employees  are  more  or  less  coming  on
 4  pattern  where  they  are  on  a  par
 with  the  Central  Government  em-
 ployees.  From  time  to  time,  the  Pay
 Commissions  that  were  constituted
 have  gone  into  the  question  and  have
 made  recommendations,  These  rail-
 way  employees  thus  come  under  the
 purview  of  the  Pay  Commissions  and
 such  other  bodies  as  are  constituted
 from  time  to  time  by  Government,
 and  as  such  a  separate  wage  board  in
 this  regard  is  not  considered  neces-
 sary.

 tt  art  फरनेंडी१म  :  चुनाव  के  पहने
 क्यों  कहा  था  इस  की  बार  में  ?

 Shri  C.  M.  Poonacha:  My  hon.  friend
 had  mentioned  something  about  diese-
 lisation  and  other  things.  If  certain
 things  happen  somewhere  and  war
 breaks  out  or  some  such  thing  hap-
 pens,  then  not  only  for  the  diesel  en-
 gines  of  the  railways  but  for  other
 things  also,  there  would  be  difficulty.
 It  is  not  as  if  the  railway  diesel  en-
 gines  alone  will  run  into  difficulties.
 So,  that  would  be  a  national  problem.
 This  difficulty  will  fall  upon  the  whole
 nation,  not  only  on  railway  diesel
 engines  but  on  very  many  other  things.
 ‘We  should  take  appropriate  action
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 So  the  highest  incidence  on  the
 third  class  ordinary  passenger  would
 be  sofme  where  between  near  60
 at  a  distance  of  55  kms.

 Shri  Namibiar:  The  concession  is
 only  up  to  that.

 Shri  C.  M.  Poonacha:  My  earlier
 proposal  was  also  for  a  rise  of  7h  per
 cent  upto  a  distance  of  55  kms.  which
 comes  to  85  and  at  85  it  was  blocked.
 Even  that  my  hon.  friends  in  their
 judgment  thought  too  heavy,  and  I
 am  making  a  reduction  even  on  that.

 Shri  DhiresWar  Ealita  rose—
 Shri  C.  M.  Poonacha:  I  am  reply-

 ing.  As  for  the  railway  employees,
 there  was  a  suggestion  made  by  some
 hon.  friends  whether  it  should  not  be
 one  union.  I  welcome  the  day  when
 we  can  have  one  union  for  the  Rafl-
 ways.  But  under  the  present  cifcum-
 stances,  it  is  not  possible.  At  the
 top  level,  we  have  two  national  fede-
 rations,  and  then  at  the  zonal  and
 divisional  levels,  we  have  affiliated
 unions.  We  do  not  want  to  have
 separate  unions  for  each  class  of
 workers,  That  would  introduce  good
 deal  of  confusion  and  it  would  not  be
 in  the  interest  of  'abour  either.  We
 have  been  working  on  this  pattern  of
 national  federations  and  affiliated
 unions.  We  do  not  want  =  set-
 tional  interests  to  be  repre-
 sented  by  various  other  unions
 which  will  have  conflicting  interests.
 I  have  had  a  little  bit  of  experience
 of  these  things  in  Civil  Aviation.  Let.
 us  not  try  to  repeat  such  things  on
 the  railways.  It  would  now  be  much
 wiser  for  us  to  continue  this  healthy
 trade  union  development  and  I  hope
 it  will  further  add  to  the  welfare  of
 Jabour  under  present  circumstances.

 As  regards  Parad  port  which
 was  referred  to  by  Shri  Surendranath
 Dwivedy,  the  survey  is  on.  It  will
 certainly  see  the  light  of  day.  The
 light  of  day  that  will  be  seen  at  the
 Paradeep  is  not  distant.
 The  port  ates  and  its  Govern-
 ment's  accented  policy  that  wherever
 there  is  a  major  port,  a  railway  con-
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 nection  should  be  there.  This  is  the
 broad  policy.  Survey  is  going  on.  Ir
 do  hope  that  after  it  is  completed  and
 We  get  all  the  details  completed,  Gov-
 ernment  will  try  to  examine  the  pro-
 ject  and  consider  sympathetically.

 6.04  hrs.  +

 GENERAL  BUDGET—GENERAL  DISs-
 CUSSION

 Mr,  Chairman:  The  House  will  now
 take  up  general  discussion  of  the
 General  Budget  for  which  time  allot-
 ted  is  20  hours.

 Shri  मा,  KR  Masani  (Rajkot):  Mr.
 Chairman,  when  I  spoke  in  this  House
 on  the  President's  Address  last  ses-
 sion,  I  hag  made  a  plea  for  a  new
 temper  and  tone  by  which  we  could
 carry  on  a  di  ratic  dialogue  in  this
 House  without  doubting  the  motives
 and  attacking  the  characters  of  one
 another.  I  had  said  that  we  and  the
 gentlemen  opposite  have  certain  com-
 mon  ends,  but  that  what  we  dis-
 approve  of  are  the  methods  by,  which
 they  think  they  can  get  to  those  ends.
 Now,  I  would  like  in  what  I  say  today.
 to  try  and  apply  the  spirit  of  the  plea
 I  hag  made  to  hon.  Members  on  all
 sides  at  that  time.

 To-start  with,  I  would  agree  with
 the  diagnosis  of  the  main  ills  or  evils
 from  which  the  country  suffers  that
 was  made  by  the  Finance  Minister  in
 Part  Aof  his  speech.  He  quite
 rightly  drew  attention  to  the  food
 shortage,  the  rise  in  prices,  industrial
 stagnation  and  the  adverse  treng  in
 exports  as  being  four  of  the  major
 areas  we  have  to  deal  with.  I  also

 say  that  there  was  no  perfect  answer

 md  0)

 to  these  problems,  That  is  very  true
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 was  that  there  should  be  a  hospitable
 environment  for  private  foreign  capi-
 tal.  He  was  good  enough  to  express
 publicly  doubts  about  the  wisdom  of
 the  Second  and  Third  Five  Year  Plans
 ang  to  admit  that  mistakes  had  been
 made.  He  ‘also  said  that  the  relative
 roles  of  the  State  and  the  free  sectors
 of  the  economy  shoulg  be  dependent
 on  their  relative  abilities  and  perfor-
 mance.  He  said  that  controls  were
 only  a  means  to  an  end.  All  these
 are  very  sound  principles.  Many  of
 us  have  expressed  them  in  this  House
 over  the  past  few  years.

 But  I  have  to  confess  that  when
 Part  B  of  his  speech  came,  there  was
 absolutely  no  action  to  match
 these  precepts.  There  was  only
 the  customary  tinkering  with  the  rates
 of  taxation.  The  Finance  Minister  for-
 got  the  very  good  advice  somebody  had
 given  that  taxes  should  not  be  raised
 ur  lowered  from  season  to  season  like
 the  hemlines  of  women’s  skirts.  This
 Budget,  like  those  before,  has  done
 nothing,  only  q  little“higher  here,  &
 little  lower  there.  What  is  more  im-
 portant  is  that  there  is  nothing  in  this
 budget  to  cure  the  stagnation  from
 which  this  country  8  today  suffering
 and  to  stop  the  economy  from  running
 down  further.  ‘There  is  no  meentive
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 “Tt  bas  been  described  as  a  status

 the  way,  and  shortage  of
 food  and  other  commodities  for  the
 mass  of  our  people.  This  was  no  time

 quo  budget.  What  was

 Now,  the  Finance  Minister  says,  he
 has  done  something.  He  hag  balanced
 the  budget,  But  he  has  balanced  it,  If
 I  may  say  so,  by  passing  the  buck.  He
 has  passed  the  buck  in  two  directions.
 One  was  the  unfortunate  Railway
 Minister  who,  though  faced  with  a  defi-

 railway  budget  for  the  general  budget.

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai}:  Did  he  say  that  I  forced  the
 Railway  Minister  to  do  it?

 Shri  M.  है,  Masani:  What  happened
 in  the  Cabinet  is  beyond  my  know-
 ledge.  But  judging  *  the  relative
 seniority  of  the  two  hon.  Ministers,  I
 would  not  put  a  little  gentle  twisting
 of  the  arm  of  the  unfortunate  Railway
 Minister  beyond  my  hon.  friend.

 The  other  direction  in  which  the

 other  Rs,  96  crores,  making  Rs.  338
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 nary.  I  am  sorry  J]  syust  question
 that  claim.  Undoubtedly  by  balancing
 the  budget  and  eschewing  deficit
 finance,  he  has  tried  to  fulfil  the  laud-
 able  Purpose  of  stopping  further  in-
 flation.  But  bs;  his  indirect  taxation
 by  the  numerous  excise  duties  he  has
 raised,  he  has  effecteq  inflation  in  a
 Positive  manner.

 The  Economic  Adviser  of  the  Gov-
 ernment  made  a  statement  the  day
 after  the  budget  was  introduced  that
 the  new  duties  would  affect,  in  the  way
 of  inflation,  only  five  to  six  per  cent
 of  the  general  index  of  prices.  Only
 five  to  six  per  cent.  At  a  time  when
 the  whole  economy  is  saturated  with
 inflation,  five  to  six  per  cent  can  be
 a  lethal  does,  The  sympathic  or  chain
 reaction  which  can  set  in  among
 prices  that  gre  not  directly  affected
 by  the  excise  duties  can  be  very  far-
 reaching  ang  very  violent.

 What  is  the  background?  Why  do
 I  say  that  the  whole  economy  is  char-
 ged  with  inflation?  Thanks  to  the
 policy  of  those  who  sit  in  office,  prices
 Tose  in  the  past  four  years  by  44  per
 cent  every  year,  and  in  1966-67  they
 rose  by  6  per  cent.  According  to  Prof.
 Shenoy,  one  of  our  best  economists,

 the  rate  of  Rs.  3  crores  per  day.

 It  is  against  this  background  of  mas-
 sive  inflation,  criminal  inflation,  if  T
 May  say  so,  that  this  mere  five  to  six
 per  cent  rise  in  the  price  index  has
 to  be  considered.  It  can  be  poison  to
 the  body  politic  and  to  the  body  econo.
 Mic  and  can  spread  like  cancer  over

 directly  to  the  cost  of  the  छा.
 worker,  the  Jower  middle  classes  who
 are  ground  down  by  prices  and  taxes,
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 and  the  upper  ranks  of  the  skilled
 workers.  Aluminium  is  the  poor
 man’s  metal  The  cost  of  electrical
 equipment  which  all  of  us  have  to  use,
 public  and  private,  and  a  hundred
 other  commodities  will  rise  because
 of  the  rise  in  the  excise  duty  on  alu-
 minium.  Even  utensils  will  cost  Rs.
 .74  more  per  kilo.

 The  Finance  Minister  said  that  the
 Poor  too  should  be  taxed;  it  is  a  ques-
 tion  of  their  self-respect,  he  told  the
 Bombay  Union  of  Journalists  on  8th
 April.  The  whole  concept  of  a  Welfare
 State  is  that  those  who  are  under-
 privileged  shoulg  be  helped,  the  whole
 idea  of  8  Welfare  State  jis  to  put  money
 into  the  pockets  of  people  who  by
 their  own  efforts  may  not  be  able  to
 get  the  minimum  needs  of  life.  Today
 in  this  country  we  may  be  too  poor,
 thanks  to  the  misguided  policies  of  the
 Treasury  Benches  during  the  last  20
 years,  to  be  able  to  have  a  Welfare
 State  such  as  we  would  like,  bu*  cer-
 tainly  to  say  that  those  who  have  not
 should  be  taxed,  otherwise  they  would
 lack  self-respect,  is  a  very  crue]  joke.
 In  the  United  States  today.  Prof.
 Milton  Friendman  and  his  Liberal
 School  of  Economist.  advoocate
 “negative  taxation”.  They  say  that
 anyone  who  has  less  than  the
 lowest  limit  should  be  given  some=
 thing  to  supplement  it  to  bring
 him  up  to  the  exemption  level.
 In  other  words.  in  India,  if  we  were
 to  have  the  capacity  to  do  it.  if  we
 had  the  wisdom  to  follow  the  economic
 policies  of  the  United  States  and  jin

 their  affluence,  we  should  say  that  any
 one  who  is  earning  less  than  Rs.  4,000

 the  opportunities  of  life.  When
 of  the  world  is  talking  about

 Welfare  State  and  negative  taxa-
 tion,  to  clainy  that  a  man  who  is  des-
 titute,  who  cannot  vay  tax,  shoulg  be
 made  to  pay  it.  otherwise  he  would
 be  lacking  in  self-respect  is,  I  think
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 domestic  gas  will  be  Rs.  .42  more  per
 cylinder  of  I4.  5  kilos.  But  the  bigger

 particular  duty  is  pernicious
 because  already  petrol  and  diesel  are
 being  taxed  many  times  more
 than  they  should  ever  have  been.  Bus.
 fares,  taxi  fares,  scooter  fares,  will  all
 go  up.  It  has  been  rightly  described
 as  a  “stay-where-you-are  budget”  in
 every  sense  of  the  term.  Not  only  is
 the  country  stagnant  and  must  stay
 where  it  is.  Unfortunately  today,
 everyone  must  stay  where  he  is.  Even
 if  you  walk,  your  shoes  will  cost  you
 more  by  being  worn  ovt  faster.
 If  you  try  to  transport  any
 commodity,  that  will  cost  you
 more.  Therefore,  this  pernicious
 duty  on  petrol  and  high  power
 diese]  oil  is  going  to  add  to  the  cost
 of  every  commodity  which  our  people
 use.  That  is  why  I  say  that  this  is
 not  a  budget  free  from  inflation.  It
 is  an  inflationary  budget  because  of
 both  the  direct  effect  of  taxes  and
 excise  duties  and  the  indirect  effect  on
 the  rest  of  the  economy.  Prices  are
 going  to  rise  as  a  result  of  this  budget
 in  the  coming  months.

 If  this  budget  is  not  going  to  revive
 the  economy  and  is  going  ‘o  continue
 the  price  rise,  then  it  is  a  prett  bad

 has  No  solution  to  the  problems  that  ,
 the  budget  should  haye  faced.

 At  this  point  there  are  many  kind
 gentlemen  in  the  country  who  say!
 What  could’  the

 the  Treasury  Benches!  What  more
 could  you  expect  from  this  poor  man?
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 Shrj  Morarjj  Desai:
 are  one  of  them.

 I  am  glad  you

 Shrj  M.  R.  Masani:  I  am  not  one
 of  them;  we  are  agreed  on  that.  I
 have  too  much  respect  for  the  hon.
 gentleman  to  feel  pity  for  him.  I  have
 a  feeling  of  sorrow  and  disappoint-
 ment  and  I  am  trying  to  control  anger.
 But  I  wi!]  not  insult  him  with  pity.

 I  say  that  there  was  =  an
 alternative  for  the  Finance  Minister.  I
 am  not  talking  of  his  bringing  in  a
 Swatantra  budget.  That  of  course  is
 beyond  him.  If  that  budget  could  be
 brought,-we  can  revolutionise  the  eco-
 nomy  of  this  country  within  a  year  or
 two  and  we  can  bring  in  a  new  at-
 mosphere  and  a  new  _  psychological
 mood.  Our  policy  would  be  the  exact
 opposite  of  the  policy  that  the  Trea-
 sury  Benches  are  following.  I  am  not
 expecting  him  to  do  anything  of  that
 kind.  The  policy  or  philosophy  of  all
 previous  budgets  has  been:  maximum
 revenues  through  maximum  rates  of
 taxation.  Our  philosophy  is  exactly,
 the  opposite:  maximum  revenues
 through  minimum:  rates  of
 taxation.  Ours  is  the  Policy  of  Presi-
 dent  Kennedy  which  he  indicated  in
 his  own  country  when  he  was  Presi-
 dent.  I  am  not  even  expecting  the  pre-
 sent  Finance  Minister  to  do  anything
 of  that  kind.  But  I  do  expect  him,
 within  the  framework  of  his  own  Gov-
 ernment  and  his  own  policy,  to  do  the
 right  thing  by  the  country.  That  he
 has  failed  to  do.

 I  am  going  to  put  to  him  an  alter-
 native  budget,  an  alternative  budget
 which  he  could  have  brought  and
 carried  through  and  which  would  have
 produced  many  good  effects  for  this
 country.  I  am  not  just  criticising  his
 budget:  I  am  saying  what  he  could
 have  done  because  we  are  often  told:
 why  don’t  you  provide  an  alternative?
 This  is  not  the  Swatantra  Party  alter-
 native.  This  is  an  alternative  suggest-
 ed  to  the  Finance  Minister  of  the
 Congress  Government;  it  is  a  very
 modest  alternative  as  a  result.

 The  Finance  Minister  should  have
 starteq  with  economy  in  expenditure.
 It  is  shocking  that  of  a  total  expendi-
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 ture  of  Rs.  5l50  crores  he  could  not
 make  any  cut.  Rs.  6  crores  On  defence
 is  all  that  I  remember  in  the  way  of
 reduction  in  expenditure  that  he  has
 ventured  to  make.  From  5,000  crores
 he  has  no  capacity  to  make  any  cut
 anywhere.  I  say  that  without  hurting
 anyone  very  much,  he  could  easily
 have  effected  economies  of  at  least  Rs.
 50  crores,  which  would  be  less  than
 three  per  cent  of  the  total.  If  any-
 one  tells  me;  I  spend  a_  thousand
 rupees  and  I  cannot  cut  Rs.  30,  I  know
 that  he  is  lying.  Everyone  of  us  can
 cut  Rs.  3  out  of  Rs.  00  that  he  spends,
 if  we  really  want  to.  He  could  have
 cut  50  crores  painlessly  and  without
 tears.

 How?  He  has  given  Rs.  0  crores
 more  for  civilian  non-developmental
 exptnditure  which  is  mostly  wasteful.
 Our  bureaucracy  has  been  proliferat-
 ing  and  more  and  more
 drones  are  living  on  its
 they  are  under-employed.  Ins-
 tead  of  cutting  down  that  civil  expen-
 diture,  he  has  given  Rs.  0  crores
 more  this  year  to  waste.  I  suggest
 he  could  have  made  a  modest  cut  of
 Rs.  0  crores  on  last  year’s  civil  ad-
 ministration  expenditure.  That  would
 have  made  a  saving  of  Rs.  20  crores
 between  his  present  budget  and  my
 alternative  budget.

 It  has  been  suggested  that  there  is
 a  taboo  on  suggesting  a  cut  in  defence
 spending.  I  propose  to  break  that  ta-
 boo  today.  A  retired  Wing  Comman-
 der  of  the  Air  Force  wrote  in  a  ma-
 gazine  last  week  or  the  week  before
 that  “anypody  who  talks  about  a  cut
 in  defence  is  considereq  not  defence-
 minded;  and  the  entire  defence  finance
 is  completely  muffled  by  officialdom;
 it  is  hardly  ever  scrutinised  by  experts
 outside  the  circle  of  the  brass.”

 The  Prime  Minister  fall  a  victim  to
 this  fallacy  on  the  first  of  ‘his  month
 when  she  js  reported  ‘o  have  made
 the  following  remark:  “So  long  as
 there  is  danger  On  the  borders,  there
 can  be  no  cut  in  defence  expenditure.”

 I  suggest  this  is  a  non-sequiture.
 Danger  on  the  borders  and  defence
 expenditure  have’  very  little  to  do
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 with  each  other  except  indirectly.
 Economy  in  defence  expenditure  is
 consistent  not  only  with  maintaining
 the  effectiveness  of  our  defences  but
 even  increasing  it.  On  the  one  hand,
 you  can  cut  the  waste  and  on  the  other
 hand  you  can  make  your  Armed  Forces
 MO0fre  effective  instruments  of  defence:

 Now,  one  could  claim  that  the  pre-
 sent  foreign  shoulg  be  changed
 in  the  citation  u that  some  of  us  want
 to  change  it,  and  hundreds  of  crores
 could  be  saved  for  this  country.

 Here  again,  I  am  not  suggesting  that
 you  change  your  foreign  policy.  Let
 them  stick  to  the  present  palicy  of
 non-alignment,  but  even  within  this

 inventory  contro]  and  equipment  main-
 tenance  to  save  crofes  of  rupees  and

 is  today
 India  and  other  international  airlines.

 af
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 the  army  or  a  single  squadron
 Air  Force. el
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 capacity  of  the  defence  forces  can  be
 increased,  I¢  this  could  be
 done,  a  saving  of  Rs.  80
 crores  could  have  been  easily
 made  in  defence  without  doing
 the  country  the  slightest  harm  and
 doing  a  great  deal  of  good.

 Thus,  Rs,  20  crores  on  civil  adminis-
 tration  and  Rs.  50  crores  on  defence
 gives  you  a  net  saving  of  Rs.  70  crores.

 I  wilt  now  turn  to  the  third  Held
 of  economy,  where  the  could
 be  the  biggest,  and  there,  I  would  say
 that  on  the  so-called  Plan  expendi-

 dropped  without  touching  the  of
 the  fourth  Five  Year  Play
 year.  The  two  projects  I  suggest
 could  have  been  dropped  are  the  Ce-

 .  Ment  Corporation  with  an  estimated
 expenditure  of  Rs.  3,i/2  crores  and
 the  Bokarao  Steel  Plant  with  an  ex-
 penditure  of  Rs.  75  crores.  Between
 them,  they  would  have  given  us  a
 saving  of  Rs.  80  crores  straight-
 away.

 I  was  very  glad  to  read  the  speech

 that  we  should  go  slow  on  industrial
 projects  and  divert  our  attention  to
 agriculture.  As  reported  in  the  Times
 of  India  on  May  5th,  the  hon.  Speaker

 “Thousands  of  crores  of  rupees
 are  being  spent  on  industries.  If
 one-tenth  of  the  money  invested
 in  big  steel  plants  had  been  diver.
 ted  to  agriculture,  the  country
 would  not  have  today  faced  a  food
 crisis,”
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 published,  and  we  realised  that  in  one
 year  Rs.  3  crores  have  gone  down  the
 drain  in  the  steel  works  at  Durgapur.

 But  the  worst  of  al]  these  white
 ‘elephants,  worse  than  Durgapur,  is

 Off-
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 Head,  a  Transport  Manager  and  finally,
 like  all  private  business  houses,  a  Liai-
 son  Officer  in  Delhi  drawing  Rs,  800
 It  is  a  colossal  waste  of  scarce  resour-
 ces,  which  can  be  easily  cut  out  to
 gteat  advantage.

 According  to  information  with  me,
 it  sounds  dependable,  but  I  hesitate  to
 mention  this  aspect  of  it,  many  of  these
 officers  ]  have  mentioned  are  relations
 of  ministers  and  senior  Congress-men
 in  Bengal  and  Bihar  or  are  relations  of
 senior  Government  officials.  I  am
 going  to  pass  on  this  letter  to  the  hon,
 Finance  Minister  for  him  to  investi-
 gate,  I  am  too  responsible  to  read

 not  at  all  necessary  for  thig  factory
 to  be  set  up  in  this  country.  There  is
 a  poduction  of  8,000  tractors  last  year

 companies.  I
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 Can  there  be  any  justification,  when  we
 have  the  wherewithal  to  produce  all
 our  needs  of  tractors,  to  be  talking
 with  foreign  country  to  set  up  a  fac-
 tory  at  a  cost  of  Rs.  25  crores  to  build
 tractors  which  we  can  produce  at  a
 cost  of  Rs,  5  crores?  I  do  hope  the
 hon,  Minister  will  investigate  this
 matter  and  deal  with  it  in  his  reply.
 Will  he  step  in  and  stop  this  criminal
 Waste  of  public  money?  Unfortuna-
 tely,  68  per  cent  of  this  country's  in-
 vestible  resources,  including  foreign
 aid,  are  today  being  invested  in  such
 wasteful  State  sector  enterprises.  Let
 me  estimate  what  this  costs  the  coun-
 try.
 cil  of  Applied  Economic  Research,  an
 organisation  the  Government  them-
 selves  use,  if  you  give  a  tax  relief  of
 Rs.  300  crores,  those  who  get  the  re-

 ,  ding  figures  are  that  out  of  an  invest-
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 According  to  the  National  Coun-
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 been  made.  Letmetelihim  what  he
 could  have  done  or  gtill  can  do  with
 these  savings.  The  saving  of  Fs.  50
 crores  can  be  converted  into  tax  re-
 lief  of  Rs.  50  crores—Ra.  80  crores
 on  indirect  taxes  and  Rs.  70  crores  on

 have  been  cut  down
 hundred  per  cent—,  if  kerosene  duties
 could  have  been  cut  by  half,  i¢  cotton
 fabric  duties  could  be  cut  by  half,
 if  the  duty  on  matches  could  have

 the  duty  on i  a  q  E  2  if

 moveg  the  Annuity  Deposit
 It  is  the  worst  masterpiece  of  confusion
 and  futility  ever  invented  by  human

 try  itse'f  employed  to  give  a  repyrt,
 says  .  He  says:

 “It  would  be  highly  desirable  to
 get  out  of  the  way  this  compljcat-.
 ing  feature  which  in  reality  is  not
 even  germane  to  the  tax  structure.
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 a  mere  loss  of  Rs,  l4  crores  it  could
 have  been  lifted  from  our  tax  system.

 The  saving  in  collection  charges
 would  have  been  extra.  Then  he
 should  have  removed  the  surcharge
 on  income-tax,  giving  another  Rs.  I6
 crores  relief,  He  could  have  given
 relief  on  the  first  Rs,  500  of  all  divi-
 dendg  earned.  That  would  have  cost
 another  Ra.  500  crores.  Finally,  the
 abolition  of  the  company  surcharge  of
 30  per  cent  would  have  meant  Rs.  30
 crores,  bringing  the  total  to  Rs.
 70  crores.

 Thue,  along  with  Rs.  80  crores  on  ex-
 cise  duties  he  could  have  given  relief
 of  Ra.  50  crores  this  year  to  the  tax-
 payer.

 General  Dis,  301  4

 six  very  sensitive  sectors  for  the
 common  man,  and  the  ever-mounting
 Dearness  Allowance  bill  would  have
 been  stopped  from  growing  further.
 Thus,  such  a  Budget  would  have
 stabilised  prices.

 Finally,  he  could  have  got  mere
 Tiuvenue  which  he  has  thrown  aWay
 by  unintelligent  measures.  As  ]  said, the  objective  should  be  maximising
 tax  revenues  by  minimum  rates,  not
 by  maximum  rates.  Normally,  the
 benefits  of  tax  relief  take  sometime
 to  be  shown.  I  would  have  been  told
 that  it  would  take  two  or  three  years for  the  benefits  to  be  shown  from
 tax  cuts.  But  this  year  happens  to
 be  a  special  kind  of  year  when  any
 relief  given  would  give,  you  returns
 within  this  year  itself,  There  is  a
 reason  for  this,  and  the  reason  is,  as
 I  have  pointed  out,  as  in  the  case  of
 trucks,  that  we  already  have  unutilis-
 ed  installed  capacity  for  production
 which  today  is  not  being  used  either
 because  people  have  not  got  the



 Jay  its  hands  its  ugly,  grasping  hands
 would  be  Ra.  3)  crores  2  year.  For

 They
 to  deliver  the  goods
 Working  Committee's  Resolution  cer-
 tsinly  cannot  deliver  the  goods.

 |

 A  second  symptom  is  the  way  in
 which  this  Government  is  seeking  to
 evade  giving  implementation  to  the
 excellent  Report  of  the  Administrative
 Reforms  Commission  on  the  planning
 machinery.  That  Report  was  submit-
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 super  or  parallel  Government  dilut-
 Ang  in  some  measure  the  respon-
 aibilities  of  the  Cabinet  to  Parliament
 -and  through  Parliament  to  the  people,
 -and  that  its  staff  has  grown  to  mon-
 ‘strous  proportions  and  needs  to  be
 ‘pruned.  These  broadly  are  the  con-
 clusions.

 The  recommendations  of  the  ARC
 are:  first,  that  the  Planning  Commis-
 ‘sion  should  be  an  expert  advisory
 body,  that  the  role  of  the  Planning
 Commission  should  be  confined  to
 Planning  and  evaluation  and  it  should
 stop  involving  itself  in  executive  func-
 itons  and  decision-making.  Secondly,
 that  while  the  Prime  Minister  and  the
 Finance  Minister  should  be  closely
 associated  with  the  work  of  the  Com-
 mission,  neither  of  them  should  be  a
 member  or  the  Chairmaq  of  the
 National  Planning  Commission.

 I  would  have  thought  that  this  was
 a  Modest  recommendation  and  could
 have  been  accepted  immediately  with-
 out  all  this  baffling.  The  fact  that
 this  is  a  vindication  of  what  we  on
 these  Benches  said,  I  hope  has  not

 of  Mr.  Hanumanthaiya  and  his  collea-
 gues,  Because  that  is  exactly  what
 we  have  been  saying.  We  por  it
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 country,  as  much  to  the  State  Govern-
 ments  as  to  the  Union  Government.
 They  have  monopolised  that  all  this
 time,  kept  the  State  Goveraments
 completely  outside  the  purview  of
 planning,  and  have,  therefore,  all  the
 power  in  their  own  hands,

 They  should  be  grateful  to  the  Ad-
 ministrative  Reforms  Committee  that
 they  are  letting  them  out  so  gently,
 just  suggesting  that  they  retire  from
 the  scene  in  dignity  and  honour.  In
 the  Soviet  Union,  where  the  planning
 Process  started  and  where  it  also  fail-
 ed,  they  were  not  so  charitable  to
 the  planners  who  fail.  It  should
 interest  the  House  to  know  that  in
 the  USSR,  where  also  planning  has
 miserably  failed,  those  at  the  head  of
 the  National  Planning  Commission,
 called  the  Gosplan,  are  normally  exe-
 cuted.  From  the  First  Five-Year

 Pian  to  the  death  of  Stalin,  the  posi-
 tion  of  Gosplan  Chairman  was  held
 by  six  officials  in  sucession;  four  of
 these  were  shot;  the  names  were  G.  F.
 Grinko,  V.  I.  Mezhlauk,  G.  Yu  Smir-
 nov  and  N..  A.  Voznesensky.  The
 fifth,  Mr.  V.  V.  Kuibyshev,  died  sud-  *
 denly  and  in  mysterious  circumstanc-  :
 es.  Only  the  sixth  survived.  So,
 under  the  old  Stalinist  regime,  four
 were  executed,  one  died  mysteriously
 and  one  lived  ta  die  in  hed.  Even
 after  Stalin,  under  Mr.  Khruschev....

 An  hon.  Member:  He  is  referring
 to  Russia.

 Shri  M.  R.  Masani:  It  is  better  that
 we  try  to  learn  the  lessons  without
 tears.

 Even  under  Mr.  Ehruschev,  Mr,  M.
 S.  Saburov,  was  accused  of  being  a
 member  of  an  anti-party  group  and
 lost  his  job.  As  of  now,  the  average
 Ife  of  the  Chairman  of  the  National
 Planning  Commission  in  Moscow,

 Tn  the  USSR,  Communism
 dragged  painfully  into  the

 Here,  we  have  the  framework
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 of  democracy,  we  have  this  Parlia-

 in  the  Congress  Party's  ranks  over  the
 Hazari  report.  My  sympathies  are
 entirely  with  these  gentlemen  who

 only  repeated  what  we  have  been  say-

 that  is  his  rea]  thinking,  he  is  wel-
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 He  says:
 a)  “That  the  licensing  system

 set  up  by  the  Congress  Govern-
 ment  contains  ‘the  implicit  assur-
 ance  of  more  or  less  monopolistic
 (Or  non-competitive)  positions
 which  the  licensee  ls  expected  to

 logically  late  at  the  same  time  as
 it  encourages  foreclosure  of  Jicens-
 ed  capacity  by  influential  groups
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 my
 That  “if  licensing  is  retain-

 —about  which  he  aeems  to  have
 aome  doubts—

 a  dt  should  be  limited  to  new
 undertakings  of  over  Rs.  )  crore
 capital  in  place  of  Rs,  25  lakhs  as
 at  present’”  (page  2m),

 These  recommendations  are  very
 sensible  and  reasonable.  They  hard-
 ly  justify  the  hysteria  into  which  cer-
 tain  “leftist’  Members  of  the  Con-
 gress  Party  seem  to  have  gone,
 obviously  without  reading  the  report.
 I  guggest  that  tonight  they  read  the
 Hazari  Report  before  it  is  discussed
 in  the  Lok  Sabha  in  the  next  few
 days.

 The  fact  that  the  system  of  licences,

 friends,  feathering
 has  pointed  out  by  us  month  after
 month  and  year  after  year  from  these
 very  benches.  I  myself  on  several  oc-
 casions  have  done  so,  and  you,  Sir,
 had  been  part  of  the  audience,  and
 you  have  replied  to  me  in  debate.  I
 have  pleaded  with  the  House  that  the
 best  way  to  ensure  social  justice  and
 a  free  and  equal  society  in  which
 we  all  believe  is  to  scrap  this  permit-
 Jicence-control  apparatus  and  =  free
 the  people  from  this  octopus.

 The  correct  conclusion  te  be  drawn
 trom  the  Harari  Report  is  not  to  look
 for  scapegoats  here  and  there  but  to
 realise  that  all  this  is  inevitable  as
 a  result  of  so-called  socialism,  which
 ig  really  Statism,  and  to  give  it  up
 (Iaterruption).

 The  quarrel  between  the  Congress-
 men  and  Birlas  is  a  domestic  quarrel
 with  which  we  have  nothing  to  do.

 General  Dis.  3022

 of  the  small  man,  the  consumer,  and
 not  the  wishes  of  the  politicians,  and
 officials  as  at  present,

 If  State  enterprises  and  Bokaro  are

 hands,  the  big  feet  and

 a
 blind  eyes  of  the  State".  The  mil-

 a  mixed  class;  It  consists  not  only  of
 the  Malaviyas  but  also  of  the  Serajud-

 nation  of  corrupt  Ministers  and  cor-
 rupt  businessmen  exploiting  the  peo-
 ple  and  sharing  the  profit.

 6.54  hrs.

 [Mr.  Speaker  in  the  Chair].

 The  sad  thing  is  that  Shri  Morarji
 Desai’s  Budget  does  nothing  to  liberate
 the  Indian  people  from  this  “New
 Class".  On  the  contrary,  it  freezes  the
 states  quo.  |  think  the  effort  will  fail.
 Y  think  the  country’s  economy
 politics  demand  today  revolutionary
 solutions.  Mere  conservatism  and  the

 The  ह...

 ed  Mr.  Woods  ts  reported  to  have
 made.  He  has  said  “Hope  is  a  good
 breakfast  but



 for  these  policies,  wil]  have  to  pay  the
 a

 This ig  the  real  tragedy  of  this
 Budget,  As  I  said,  I  speak  with  great

 and  sorrow.  I  still

 the  economic  situation  prevailing  १0
 this  country  today.  His  speech  was
 forthright,  pinpointing  the  reasons  for
 the  prevailing  economic  ill  health.  He
 pointed  out  that  the  major  difficulties
 were,  as  already  mentioned  by  Mr.
 Masani  before  me,  drought  leading  to
 food  shortage.  rising  prices,  the  need
 to  revive  industrial  activities  and
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 The  wide  range  of  misce'lancous
 concessions  and  levies
 pression  that  the  budget  perhaps  3
 @  major  fiscal  undertaking,  but  it  is

 We  do  admit  that  it  is  nore

 economy  has  been  upset  to  such  an
 extent,  some  steps  have  to  be  taken
 first  to  bring  about  stability,  then  we
 can  think  of  building  the  super  struc-
 ture.

 give  the  im-—

 centive  to  in@ustrial  undertakings
 employing  refugees  and  repatriates;
 he  is  also  helping  industries  damaged
 by  calamity,  towards  their  rehabilita-
 tion.  Certain  step  proposed  will”
 create  a  congenial  atmosphere  for  the’
 amalgamation  of  the  economic  units,”
 He  is  also  taking  steps  to  simp‘ify
 tax  collection.  So  far  so  good.  None
 of  these  concessions  proposed  by  him’
 are  bad;  they  are  good.  But  the’
 criticism  is  that  they  do  not  go  far
 enough,

 Wt  hrs.

 It  is  natural  therefore  that  there
 are  various  questions  raised  by  thd
 public.  One  js:  will  it  tackle  the  basic’
 problems?  Has  it  touched  the  crtitical”
 points  of  the  economy?  Has  he  given’
 productive  orientation  to  our  fiscar
 and  monetary  policies?  Are  there’
 built-in  devices  to  control  prices?  Will
 it  give  confidence  to  the  new  entre-
 preneurs  to  take  reasonable  economic
 risks?  Will  it  help  individual  saving:
 to  which  Mr.  Masani  had  again  and:
 again  refered.  Will  it  hold  the  price-
 line?

 I  cannot  possib'y  go  into  all  thesd
 questions.  But  let  us  take  some  of
 the  major  points.  The  business  com-
 munity’s  reaction  is  that  nothing  has
 been  done  to  reviwe  capital  market,
 This  reaction  is  nothing  new.  During’
 the  last  two  or  three  budgets,  thei"
 Teaction  has  been  the  same.  It  is  true
 that  the  capital  raised  by  non-govern-
 mental  private  companies  last  year
 was  low.  The  main  facts  of  the  bust-
 ness  situation  are  not  denied  either  by
 the  Finance  Minister  or  by  anybody
 else.  Recognising  this  difficult  situa-
 tion,  the  Finance  Minister  has  tried
 to  help  the  industry,  may  be,  in  4
 small  way,  by  stimulating  industrial
 production  by  larger  availability  of
 bank  finance.  He  Was  not  apelt  out
 the  details.  I  would  rather  urge  that
 while  replying  he  should  give  more:
 details  and  tell  that  these  are  the
 various  steps  by  which  greater  financer  =
 ‘would  be  made  available.  Today  the’  -
 Teal  position  is  that  only  the  bigger.



 course  it  is  just  a  token  but  in  this
 tight  position,  even  this  indicates  a
 desire  and  the  goodwill  of  the  Minis-
 ter  to  help  the  industry.  He  has  also
 indicated  that  he  wou'd  try  to  see
 that  all  additional  outlay  is  directed
 to  capital  goods  industry  in  future
 and,  that  he  would  also  explore  all
 avenues  for  stimulating  deve'opment
 outlay  as  soon  as  the  basic  supply
 conditions  improve.  It  is  well  known
 that  fiscal  concessions  alone  cannot
 revive  industry.  The  earlier  conces-
 sions  concerning  bonus  shares  though
 welcomed  by  the  capital  market  did
 not  produce  lasting  benefits.  There-
 fore.  the  Minister  has  right'y  pointed
 out  that  industrial  growth  is  imhibit-
 ed  more  by  the  lack  of  supply  of  raw
 materials,  capital  goods  and  machinery
 rather  than  fiscal  burden,  Relaxation
 of  industrial  licensing  and  decontrol
 of  steel  wi'l  enable  the  industry  to
 diversify  production.  Government

 is
 this  will  not  so've  their  problem  im-
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 should  be  reduced.  me

 reduced  if  it  help  towards
 more  investment,  Why  should  per-
 sonal  taxation  for  higher  income

 provision  for  rupee  and  exchange  re-
 agricultural  production

 Rs,  535  crores  to  Rs,  590  crores,  and
 Rs.  5  crores  have  been  given  for  land
 mortgage  banks,  It  is  true  that  per-
 haps  the  total  amount  given  to  the
 States  this  year  may  be  less  than  last

 position  is  very
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 garding  the  role  of  the  Planning  Com-
 mission.  I  agree  with  Mr.
 “that  we  should  go  into  it  and  see  that
 the  implementation  of  the  policy should  not  be  so  defective  that  it  goes
 absolutely  contrary  to  the  desired
 goal.

 The  next  important  point  is,  how  to
 hold  the  price  line?  The  price  has
 risen  excruciatingly  to  46  per in  the  last  three  years.  Some  steps
 have  been  taken  by  the  Finance  Mi-

 amount  of  stability;  also,  he  has  pro-
 mised  to  reduce  administrative  ex-
 penditure.  He  has  said  that  he  is
 making  certain  efforts  in  his  own  de-
 Partment  and  also  will  try  to  influence
 other  departments.  I  would  like  to
 criticise  here—

 An  hon.  Member:  Criticise  whom?

 ६7४६६ the fat
 |

 ll
 te

 |
 i  r

 f  ri} i

 5

 i

 |

 !  |  |

 4 il
 |  Eg

 restraining  the  rise  in  prices.  That would  have  given  more  benefit  to  the
 country.

 There  are  certain  inevitable  items
 or  which  the  Finance  Minister  want-
 ed  to  raise  the  resources.  But,  I  agree with  Mr.  Masanj  that  in  a  huge
 budget  like  this,  if  we  wanted'to  save, we  could  have  saved,  I  do  realize  that
 trying  to  reduce  the  administrative
 expenditure  is  a  very  difficult  task.
 With  my  own  experience  in  the  ad-
 ministration,  I  will  tell  you  that  for

 diture.  Reduction  in  expenditure
 does  mean  that  we  have  ta  reduce
 the  number  of  employees  whenever

 stand  the  reason  for  the  agitation.  in
 these  very  hard  days,  when  one  loses
 one's  job,  one  is  very  hard  put  to  it.
 Therefore  the  agitation.  There  are
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 bring  down  the  prices.  lt  only  goes
 fo  show  that  this  is  a  subject  which

 the  vicious  circle  of  wages  chasing

 Therefore,  it  is  necessary  to  take  some
 more  drastic  steps  to  bring  down  ex-
 penditure.

 कद
 मस
 ्

 भीश।



 exchange.  Import  requirements
 ha at  in-

 ternational  prices  which  is  a  continu-
 ance  of  policy.  This  and  the  various
 other  steps  that  have  peen  taken  are
 expected  to  boost  up  oWr  exports.

 But  I  would  like  tq  enquire  from
 the  Finance  Minister  whether  those
 industries  which  are  getting  foreign
 exchange  facilities,  loans  etc—the  ex-
 port  industries—are  doing  what  is

 these  industries  export  their
 commodities,  because  when  we  give
 them  loan,  foreign  exchange  etc.,
 they  should  earn  foreign  exchange  for
 us.  ¥  am  told,  if  a  careful  scrutiny
 is  made  we  will  find  that  most  of
 these  industries,  a  fairly  large  num-

 export  at  all.
 better

 home  market  than  an  _—  internaticnal
 market.  They  are  more  keen  to  sell
 in  the  home  market  than  ‘to  export.
 Therefore,  it  is  time  that  we  take  into
 confidence  known  exporters  because
 exporters,  not  being  producers,  would
 be  keen  to  export.  We  should  try
 to  see  to  what  extent  we  con  give
 them  facilities  and  see  that  they  ex-
 port  more  and  earn  foreign  exchange.

 In  conclusion,  I  would  say  that,
 though  I  have  been  fairly  critical—it

 the  taxes?  Some  of  the  taxes,  un-
 fortunately,  will  affect  the  poor
 People—thay  are  not  sil  on  luxury
 goods,  Ewen  tea,  to  my.  mind,  is  not
 a  luxury.  Today,  the  poor  man  can-
 sot  afford  to  take  milk;  he  takes  tea.

 I  know  the  Finance  Minister  has  a
 stupendous  and  an  arduous  task  be-
 fore  him,  In  this  stupendous  and
 arduous  task,  he  not  only  requires our
 sympathy  but  also  our  active  coopera-
 tion.  If  all  of  us  are  determined  to
 look  after  our  national  interests,  it
 we  all  try  to  economise  and  save  and
 if  we  all  bring  about  a  proper  peycho-
 logical  atmosphere  in  the  country,
 there  is  no  reason  why  we  should  feel
 helpless.  New  nations  always  have  to
 face  various  difficulties.  We  are  pas-
 sing  through  very  difficult  days.  If
 we  are  confident.  enough,  if  we  are
 determined  cnough.  to  get  out  of
 these  difficulties,  ]  am  gure,  we  can  get
 out  and  we  shall  get  out  of  them.

 With  these  words,  I  have  done.

 श्री  हुरदयाल  बेबगण  (पूर्व  दिल्ली)  :
 इध्यक  महोदय,  बित  मंत्री  जीने जो  बजट

 पेश  किया  हैं  बहू  अत्यन्त  निराशाजनक
 बजट  है।  इससे  न  देश की  प्रर्थ  व्यवस्था
 का  कछ  सुधार होगा  शौर  न  जनता  को  राहत
 मिलेगी  बल्कि  यदि यह  कहा  जाय कि  अगत  के
 जो  संकट  हैं  यह  जारी  रहेंगे शोर  महंगाई

 के  कारण  ज  लोगों  में  जो  थोश  बहुत
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 व्यापार है  ।  श्राज  देश में  ो  किसी  भी

 देश  की  भ्ष  व्यवस्था  का  मूलाधार है  वह
 झाज  हमारी  मच  व्यवस्था में  मौजूद  नहीं
 है।  पहली  बात  यह  है  कि  देश में  खाने,

 पीने  के  लिये हो  ।  उस  में  भात्म  निर्भर  हो  |

 दूसरी  बात  यह  कि  देश  अपनी  रक्षा  करने
 में  समर्थ हो।  तीसरी  बात  यह  कि  देश के
 पास  झगर  बाहर  से  इमदाद  नहीं  मिले
 तो  वह  गुजारा  कर  सके  |  चौथी  बाठ  यह
 कि  संसार  से  हमारे  भाल  की  भांग  हें
 जिससे  हमार  रिको  की  साख  बनी  रहे।
 कोई  भी  बात  हमारी  न्य  व्यवस्था
 में  नहीं  है  और  अगर  इन्द्र  देवता
 कृपा न  करें  तो  देश  भूखों  मर  जाय।
 झाज  दो  सूखे  के  बाद  झगर  तीमरी  वार  भी
 इन्द्र  देवता  वर्षा  न  करें  तो  देश  में  खाने  को
 न  हो  और  अकाल  को  स्थिति  हो।

 20  बच  की  कांग्रेस  की  नीतियों  का

 एक  घिनावना  चित्र  हमारे  सामने  वित्त
 मंत्री  ने  रखा है।  20  सास  तक  आप

 देश  को  इन्द्र  देवता  की  कृपा  पर  भर  रहूम
 पर  छोड  हुये  हैं।  इसलिये  वर्षा  होने  से

 सुधार  हो  जाये  तो  उसके  लिये  झापकों  श्रेय
 देने  को  कोई  झावशयकता  नहीं ts  अगर

 के  लिये  भी  इन्द्र  देवता  की  कृपा  होती
 झौर  झागे  भी  हो  तो  उसके  लिये  इन्द्र  देवता
 को  हम  धम्यबाद  करेंगे  ।  श्राप  ने  इस  देश
 को  अनाज 1 चात्म  निर्भर  करने में  पिछले
 320  सास  भें  कुछ  नहीं  किया  महू  झ्लापने  इस

 we  में.  घौर  जो  नोतियां  हभाई  गईं  उसके
 आरण  आज  देश  में  सनाज के के  लिये हमें  विदेशों
 से  जिक्षा  ated & fut fern के  लिये  विवश  होगा  पड़ा  है
 शदि  30  वर्ष  पहले  यह  aun  जाठा है  कि
 यह  देश  कुषि  अधान  देश है  यह  समझा  wat

 General  Dis.  3038.

 कि  हमें  प्रनाज  में  भ्रपने  पायों  पर  खड़े  होमा'
 है,  मह  समझा  जाता  कि  हमारी आने  वाले
 20  साल  के  भन्दर  क्या  झावश्यकताएं,

 होंगी,  यह  भाना  आता  कि  हमारे  जैसे  एक
 स्वाभिमानी  राष्ट्र  को  भीख  का  कटोरा
 लेकर  दुनिया  के  सामने  नहीं  जाना  चाहिये
 और  इस  लिये  अ्रपने  देश  में  द... ल  उपजाने
 की  कोशिश  करनी  चाहिये  ताकि  हमें
 इसकी  नौबत  न मावे  तो  उस  स्थिति में
 देश  की  सारी  प्रर्थ  व्यवस्था  का  नियोजन
 इस  प्रकार  से  किया  जाता  और  मैं  समझता

 हूं  कि  प्रगर  इस  प्रकार  से  क्ृषि  प्रधान  देश
 झपने  को  माल  कर  कृषि  को  तरफ  ध्यान
 दिया  जाता  |  तोधाज  20  साल  में  यह  नौबत
 नहीं  झ्राती  ।

 इसमें  ग्रनेक  बातें  कही  जा  सकती  हैं।
 इंडस्ट्रियलाइजेंशन  के  शौक  में  जो  सुदिधायें
 इंडस्ट्रिपलिस्टस  को  दी  गई  उससे:  झाखा
 क्या  उससे  दस्षबां  हिस्मा,  सौवां  हिस्सा
 क््चि  को  नही  प्रदान  किया  गया  ।  इंडस्ट्रिय-
 लिस्टस  के  लिये  कर्जे,  इंडस्ट्रियलिस्टस  को
 हायर  परचंज  पर  मर्श/नरी,  इईंडस्ट्रियलिस्टस'
 को  इनकम  टेकक््स  में  राहत  भर  प्म्य  भनेक
 रियायतें  दी  जा  रही  हैं।  एक  'उच,भपति

 का रखाने  के  बाद  दूसरा  कारखाना  और  300
 तक  कारखाते  i0-5  साल  में  इंडस्ट्रियल
 साइसेंत  लेकर  खड़े  कर  सकता  हें  लेकिन

 उसके  मकाबले  पर  कृषि  के  बारे  में  जो  नीति

 किसानों  को  बहुत  परेशानों  हुई।  बं,
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 बना  सकता  है  शौर  एक  कारणाने  से  तीस सौ
 कारखाने खड़े कर खड़े  कर  सकता  है  लेकित  किसान

 के  बेटे  के  लिये  यह  कानून  पास कर  दिया
 गया  कि  बह  20  एकड़  केथा  30  एकड़
 से  ज्यादा  जमीन  झपने  पास  नहीं  w
 सकता  ।  उसके  बाद  उसे  जो  कृषि  सम्बन्धी

 JUNE  4  Mu  re  Purchase  of  islands  in
 Indian  Ocean  by  U.K.  (H.A.H.  Dis.)

 बजट  पेश  किया गया  था  तब भी भी  ‘OTeaTeT
 दिया  गया  था  कि  कीमतें  तहीं  बढ़ने  दी
 जायेंगी।  पिछले  पांच,  दस  ब्वों  से  हम  यह

 हैंतो  उसके  जाद  भाष  यह  आशा  नहीं  कर

 बिलकुल  विपरीत  है।  यहां  दिल्ली  के  Mr,  Speaker:  The  hon.  Member  may

 सोगों का का  यह  कपास हैं कि हैं  कि  पिछले  तीन  वर्ष
 continue  his  speech  tomorrow.

 में  महंगाई का  प्रनुपात  बहुत  ज्यादा है
 —

 परन्तु  यो  भर्ष  लास्वी हैं  उनके  अनुसार
 भी  पिछले  एक  सास  में  27  प्रतिनत  महंगाई.  7.38  bre.

 गड़ी  है।  कंबल  झानाज  के  मामले  FaverT—epuRCHASE  OF  ISLANDS  IN
 के  मामले में  ही  महंगाई  39  प्रतिशत बढ़ी  हूं  !  INDIAN  OCEAN  BY  BRITISH

 fe  ow  में  महंवाईं
 7  Mr.  Speaker:  Now,  we  shall  take  up गयी  है।  उस  का  इलाज  इस  बजट  3  *

 क्या  म  कया है 1  जितनी  श्ावश्यक..  तर  helf-an-hour  discussion.

 watt  बे  भोग  सम्बन्ध,  tlh

 प
 ot  naan

 कपड़ा,  लूले घोर  जो भम्य  रोजगर  की  556  ह. 4
 the  House

 several
 times  »

 जीवनोपयोगी  चौजें  हैं,  रेंश का  चाड़ा,  ह 2  the  past,  replies

 तमाम  चीजों  में  कीमतें  बढ़ी  हैं  भौर  जब  द्ग  Government, bare,  been
 consistently

 चावश्यक  अस्तुष्तों  पर  एक्साइस  ड्यूटी...  0५  ह... ह  bon,  Member  noted  cartier,
 aire  दूसरे  प्रकार  के  धन्य  we  कर  Britain  wes  gurchasing  these  islands

 कब  गईं  उप  दे  नंगई  बडी  है.  १  माल की
 Sa

 और  सरकारी  प्रवक्ता  के  खगुतार भी  इन  करों...  (३  an  ordinary  type.  This  fect  was
 से  महंगाई

 2  गाई
 £

 see  बढ़ेगी  लेकिन  atmitied  by  te  fron
 अ्तिश्त:  बढ़ेगी  लेकिन  «admitied  by  the  former  Foreiis
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 Minister  on  the  floor  of  the  House  90
 the  23rd  November,  ‘1968.  He  said:

 Sir,  he  even  admitted  then  that  these
 were  going  to  be  defence  bases.

 What  is  surprising  is  the  vague  and
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 nawa  and  Guam  Islands  in  the  Pacific
 Ocean,  But  everybody  knows  that
 they  are  full-fledged  military  bases,.
 and  we  are  seeing  every  day  what
 nefarious  role  they  are  playing  against
 the  Viet  Namese  people.  The  U.K.-
 U.S.  joint  base  in  the  Indian  Ocean
 will  play  also  a  similar  role  in  Asia
 and

 As  the  Foreign  Minister  himself”
 noted  that  the  claim  of  the  British
 Government  was  that  this  was  neces-
 sary  in  view  of  the  British  commit-
 ments  to  Malaysia,  Australia  and
 Honk  Kong  and  American  commit-
 ments  in  the  Far  East,  I  would
 like  to  know  what  the  commitments
 of  Britain  and  America  in  this  area
 are.  It  is  just  to  dominate  the  econo-
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 [Shri  C.  हू.  Chakrapani]
 .should  continue  to  maintain  a
 military  presence  in  this  area.”

 In  the  same  document,  it  was
 announced  that  by  I988  when  the
 South  Arabian  Federation  should
 become  independent,  Britain  should

 -withdraw  from  the  Aden  base.  The
 Government  should  have  taken  note

 -of  this  position  of  Britain.  The  British
 imperialists  themselves  admit  the
 need  for  a  strong  military  presence
 in  the  Indian  Ocean  to  continue  the
 age-long  loot  of  the  Afro-Asian  conti-
 nent.  But  the  External  Affairs  Minis-
 ter  has  given  them  a  certificate  of
 clean  behaviour.  What  else  can  a
 servile  government  do  under  the  pres-
 sure  of  billions  of  dollars  and  sterling?

 The  Deputy  Minister  admitted  that
 the  Government  of  India  were  not
 even  informed  of  this  intention  of  the
 British  Government.  Why  should  the
 Bri.ish  Government  consult  a  Govern-
 ment  which  has  completely  lost  its
 self-respect,  national  pride  and
 honour?

 On  the  6th  April,  the  Minister  said:
 “We  shall  certainly  try  to  mobilise
 public  opinion  of  like-minded  coun-

 .
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 tige  among  Afro-Asian  countries,  2
 want  to  know  whether  Government
 are  prepared  to  do  that.

 A  shining  example  of  Arab  unity
 against  the  US-UK  machinations  in
 West  Asia  is  just  before  our  eyes.
 Can  we  not  take  lessons  from  this?
 Let  the  Government  raise  their  strong
 voice  in  co-operation  with  the  anti-
 imperialist  Afro-Asian  countries  and
 make  a  firm  declaration  that  the  Afro-
 Asian  countries  will  never  tolerate
 the  deeds  of  imperialist  aggression  in
 the  Indian  Ocean.  I  wish  the  Minis-
 ter  to  come  out  with  such  a  cate-
 gorical  statement,

 The  situation  is  very  serious,  Obvi-
 ously  this  dangerous  development  has
 a  direct  and  immediate  bearing  on
 our  country.  It  poses  a  serious  threat
 to  our  national  independence  and
 sovereignty.  If  despite  this,  the  UK
 Government  persists  in  their  nefarious
 game,  we  should  quit  the  Common-
 wealth  in  protest  against  their
 imperialist,  action.  May  I  know
 whether  Government  are  prepared  to
 do  that?  This  is  the  question,  Mildly
 speaking,  this  action  alone  will  satisfy
 the  people  of  India  who  stand  for
 international  peace  and  security.

 Shri  P.  Gopalan  (Tellicherry):  We
 have  before  us  the  news  that  the
 child  of  British  and  American  imperia-
 lism,  Israel,  has  launched  a  War

 Shri  (Bangalore):
 May  I  say

 Hon.  Members  are  free  to  express
 their  opinions,  but  this  is  such  a  deli-
 cate  situation....
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 Shri  Hanomanthaiya:  You  by  all
 means  argue,  but  to  say  that  Israel
 is  a  child  of  British  imperialism.  ee

 (interruptions).

 Mr.  Speaker:  We  are  discussing
 cponting  very  delicate  7K,  Week  Asia,
 is  coming  tomorrow.

 Shri  Nambiar  =  (Tirtichirapalli):
 Communist  Members  of  Parliament
 said  so,  let  it  be  like  that,  we  will
 own  it  up,  it  will  nét  come  in  the
 mame  of  hon.  Members  who  are  afraid
 of  it.

 Shri  Hanumanthaiys:  It  is  not  a
 question  of  courage.

 Shri  P.  Gopalan:  Everybody  knows
 that  Israel  has  started  8  war  on  the
 Arab  countries,  everyPody  knows  that
 Israel  is  the  child  of  British  and
 American  imperialism-

 Mr,  Speaker:  We  are  now  discus-
 sing  about  the  islands.

 Shri  P.  Gopalan:  South  Asia  is  going
 to  be  made  an  arena  of  war,  if  the
 British  and  Americar  imperialists  are
 allowed  to  the  Indian  Ocean

 It  is  a  direct  threat  to  the
 of  our

 SYAISTHA  15,  889  (SAKA)  Islands  in  Indian
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 Shri  PF,  Gopelan:  if  it  is,  may  I
 know  whether  the  External  Affairs
 Minister  will  come  forward  with  4
 categorical  statement  that  if  the
 Britishers  proceed  with  their  aimr  of
 purchasing  and  setting  up  their  bases
 in,  these  islands,  the  Gaveremam  of
 India  will  withdraw  from  the  Com-
 monwealth.  That  is  what  is  expected
 of  a  self-respecting  country,  and  I
 hope  the  External  Affairs  Minister
 will  do  this  solemn  duty.

 Shri  gE  K.  Nayamar  (Palghat):  On
 April  6th,  the  Minister  of  External
 Affairs  replying  to  a  question  in  the
 Lok  Sabha  said  that  the  Government
 had  sent  a  representation  which
 amounts  toa  protestto  Britain  against
 its  purchasing  some  islands  in  the
 Indian  Ocean  and  to  provide  transit
 and  refuelling-cum-communication
 facilities  to  the  British  and  American
 military  planes  to  the  Far  East.

 May  I  know  if  these  facilities  would
 not  necessitate  the  construction  of
 military  air  fields  which  could  be  used
 as  a  military  base?  Since  the  islands
 in  the  Indian  Ocean  have  already  been
 bought  by  the  British,  may  |  know
 what  was  the  result  of  India’s  protest
 to  Britain?
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 (Shri  EB  K.  Nayanar]
 jointly  by  U.K.  and  U.S.  It  is  common
 knowledge  that  F-il  bombers  do  not
 possess  the  range  directly  to  bomb
 China.  They  can  only  de  used  against

 May  I  know  what  steps  are  taken
 eguinst  the  British  attitude?

 We  were  informed  in  965  by  the
 United  Kingdom  that  they  were  pro-
 posing  to  buy  these  islands.  At  that

 paid  a  sum  of  8]  million  to  Seychelles
 islands  for  acquiring  certain  islands
 belonging  to  the  Seychelles.  They
 have  given  us  a  categoric  assurance
 that  these  islands  will  not  be  used  as
 military  bases.

 Shri  Namdelar:  What  is  the  guaran-
 tee?  Who  will  be  able  to  check  them?
 Haye  you  got  authority  to  check  this
 upt-

 JUNE  5,  967  Islands
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 Ocean  Atoll  at  Al  Dabra  for  defence
 purposes,  Mr.  Healey,  Secretary  of
 State  said  that  no  decision  had  yet
 been  taken  by  the  Government  on

 to  be  established  at  this  place.
 said:
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 buy  a  freehold  or  leasehold  but  you
 cannot  buy  sovereign  rights  of  a
 country  when  that  country  is  not
 du  2  position  to  decide  whether  it  is
 is  prepared  to  part  with  the  soverei-
 gnty  over  &  part  of  its  own  territory.
 That  is  our  position.  ‘That  is  how  the
 matter  stands.

 facilities  and  so  they  are  carrying  out
 arrangements  for  that  purpose.  They
 are  not  establishing  military  bases;
 they  have  given  us  a  solemn  assur.
 ance  that  there  is  no  intention  what-
 ever  on  the  pert  of  the  United  King-
 dom  to  establish  military  beses.

 Sheri  Basan  (Diamond
 Harbour):  How  do  you  define  a  mili-
 tary  base?

 7
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 Ocean  by  U.K.  (HAH.  Dis.)

 Shri  M.  0.  Chagia:  Well,  a  military
 base  is  a  military  base.

 ever  it  is.  It  may  be  dangerous  to  do
 80,  (Interruption)  It  is  like  what  was
 referred  to  in  the  morning.

 ago,  we  had  the  same  story
 British,  at  the  time  of  the  Battle  of
 Plassey.  Is  it  going  to  be  repeated
 before  this  country  now?

 Some  Hon.  Members  rose—-

 Mr.  Speaker:  Order,  order.  If  we
 commit  ourselves  on  the  floor  of  the
 House,  that  would  not  be  proper.  Tt
 is  not  the  Minister  alone,  but
 whole  Horse  and  whole  country.
 Therefore,  we  should  not  ask  things
 off-hand  ann  which  will  place  India

 journed  till  (६  O'clock  tomorrow.

 752  bre.

 The  Lok  Sabha  then  adjourned  tilt
 Eleven  of  the  Clock  on  Tuesday,  June
 6,  967/Jyaistha  6,  4889  (Saka).


